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THE ANDHRA PRGDESH GENERAL SALES 
TAX (AMENDMENTJACT, 1986.* .- 

Aef  No. 19 OF 1986 

[lsf August, 1986 1 ! 

An Act further to amend the Addhra Pradesh beneral 
Sales Tax Act, 1957. 

Be it enacted by fhe Legislative Assembly of the ~ b t e  
of Aniihra Pradesh in .the Thirty-seventh Year of .the 
Republic of India as .follows :- 

Short tit10 
1. (1) This Act may be called the Andhra ~rade& and cornmen- 

General Sales Tax (Amendment) Act, 1986. C C ~ C ~ L  

(2) (a) Section 17 shall be dcemed to have 
come into force on the I st JuIy, 1985 ; 

(b) Sub-clause (a) of clause (ii), clauses (iii) 
to (vi), cIause (viii), sub-clause (a) of clause (ix) of 
section 14 and items 166 and 167 inserted by 
clause (xi)  of section 14 shall be d ~ m e d  ..to have 
come into force on the 1st June, 1986 ; and 

[c) the remaining provisions shall come into 
force at once. 

2. In the Andhra Pradesh General Sales Tax Act, Amondmtnt 
1957, (hereinafter referred to as the prhcipaI Act), in of A C ~  S ~ E ~ I O D  VI of 2,1 
section 2, in sub-seation (I),-- 1957 

(i) in clause (b) far the -words "areas of . the 
State", the r9ords " areas or the whole of rho State'' 
shall h substituted ; 

(ii)- in ~ l a u ~  (XI), , 

' 

(a) in explanation VLI, for the words 'a 
a mount '~vhioh has bees paid .by the hbscr iber if suoh 
subscriber had not won the prize till the end of the 
series of draw", thc words "the amount which--would 
have bmn payable bj the subscriber had he not woo 

. . - 

*Received the assent of the Governor on the 31st July, 1986. 
For Statcmznt of Objects and Reasons, please s-ee tho - An&a 
Prodesh Gazette, Part LV -A, Extraordinary, dated the 24th Tdy, . . 
1986, at page 17. 
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the prize till the end of the series of draw" shall be 
substituted ; 

\ 

(b) after explanation VII, the following r 
. , cxplamiion shall be added, namely : 

" Explanation VII : Bvery transfer of ,property 
in goods by the Central Government or the State 
Government for cash or for deferred payment or for 
m y  oiher valuable considcraiion, whether or  .not in 
the oourse of business shall be deemed to be a sale for 
the purpose of this Act. ". . 

(iii) in clausl: (s), in item (a) of sub-clause , . 
. . . . 

(ii), for the'words "the cost of any goods",the words . . 

"the valuc of any goods" shall be substituted. .. . . . . . 1 
3. Xu scction 5 of the principal Act, in sub- . I 

section (1) for the .expregsion "Rs.' I,OO,O#" the 
expression RF. 2,00,000", shall be substituted. I 

4. For sec~ion 5-A of the prb-cipal Act, the I 

fotlowing section shall bc substitukd; namely :- 

Every dealer who is 'Gable t o  pay tax under sec- 
"5-A of t ion~ 5, ,5-C, ' 5-B, 6, 6-A and 6-C shall, add~f fo~a l  tnx 

4 

ontumovcr. in addition to the tax payable under 
those sections, pay for each year a tax 

- ,  ' on his turnove~ liable t o  tax a,( thc rate of- I 
, . I  

(a) one half paise on every rupee where tE.e 
total turno~~cr for the ypar is t h e  lakh qqxes or more I 
but less i lun fifty likh rupees ; and 

(b), one paise on evcry rupee' where the -total 
turnover is fifty lakh rupees or more : 

Proviaed that in respect of d-eclarcd goods ;he total 
rate of +ax togelher with the rate cjf addiliorml [ax . 
specified in this section shall not kxcked four percent." 

I 

5. In seciion5-Cofthe~ri1ici~alAc:, f or ihe  of- = proviso the following proviso shall be substituted, . 
namely :- 

. , 

" Provided that no such tax sbau be levied if the 

. . 
- . . . . . . . . 

. , .  . . . . . , . , , . . , .  . . ... . . 
. - .  

. .  . . .  . 

total turnover of 1-he dealer including such aggregate 'A' - 

dtlring 'the year is less than Rs. 2,W,000. ", 
I 



6. After secion 5-E of *the principal Act, the== 
followir--g sec:ion sha tl be inscrtcd, namely :-- s -F. 

.* - . I 
<~Qption to SF. ( I )  In lieu of the tax payable under pay gx at 
the gtah rates. s~lb:si.c-,in~l (I) 0f sccion 5 and 

sec';ion 5-C, cvely dealer ( other than a 
casual ~rader) may xi his opiion pay 111e amount of 
tax as spccificd in the TabIe given below on his 
turnover liable to tax undsr sub-section (1) of 
section 5 d r d  stqclion 5-C. 

THE TABLE 

Turflover sZub linder secfiort 5 (1) ortd Amount of tax ' . . .  . 
. ,  - -  . . 

... - -  - 

section 5-C, payable per 
year. 

UI (2 1 

Rs . 
I .  Turnover not exceeding 500 

Rs-20,000. 
7. Turnover exceeding Rs. 20,000 1,500 

but nbt exceeding R. 30,000. 
3. Turnover exceeding Rs.49,000 2,500 

but not,excaeding Rs.60,0011. 
4. Turnover exceeding Rs. 60,000 I 3,500 

but not exceeding Rs- 80,000. 

A 5. Turnover exceeding Rs, 80,000 
but not exceeding Rs-1,00,000. 

4,500 
/ 

- 6 Tucnover exceeding Rs. f ,00,000 6,250 
but not exceeding Rs. 1,50,000. 

7. Turnover exceeding Rs. 1,50,000 
but nof exceeding Rs. 2,09,000. 

8,8 50 

8. Turnover excekding Rs. 2 lakhs 
.but not exceeding Rs. 2.5 lakhs. 

11,250 

9. Turnover exceeding Rs, 2 , 5  13,750 - 
lakhs but not.exwing Rs. .3 hkbs. 

. ' 10. ~urnov& weeding Rs. 3 lakhs 
but not exceeding Rs. 3.5 lam. 16,250 

' \  

-. 



Rs.. 
1 1. Turnover exceeding Rs.3.5 lakhs 18,750 

but not exceeding Rs. 4 lakhs. 

12. Turnover exceeding Rs. 4 lakhs 2 I ,250 
but not exceeding Rs. 4.5 lakhs - 

13. Turnover exceeding Rs.4.5 lakhs 23,750 . 
but not exwcding Rs. 5 lakh., 

14. Turnover exceeding Rs. 5 lakhs Amount of Rs. 
23; 750 a tax 
at the rate of fiw 
paise on every 
Rupee of. thc 
turn over exceed- 
Ing rupees five 
lakhs. 

Provided that ;he dealers who have opted- to paj 
thc arnsunt of the tax under ibis sub-section shall not 

- be 1iable.to tax under section 5-A and 6-B if the turn- 
over referred- to above docs not exceed -rupees ,fivz 
Iskhs. 

(2) Any deaIer who opts to pay any tax under ' 
subsection (I) shall apply in the prescribed forrn to the 
assessjug authority to be permitted10 pay the tax-under 
sub-section (I) and on being permitted be shall pay 
the tax due in advanm .during the' year in monthly or 
prescribed instalments and for t&t purpose shall sub* 
such returns in such manner as may be prescribed. 

(3) The permission grated by the assessing 
authority under sub-section (2) shall continue, . to be 
in force till the dealer withdraws his, o6tjon. . - 

(4) The tax ~ a ' d  under sub-section (2) shall. be 
' subject to such adjustment as may be prescribed-on 

uompleti6n of final assessment in the manger prescribed. . . ' L .  

(5) The assessing authority ,may by an wder in 
mting . cancel the permission granted under sub- 
section (2) for p o d  knd ssuEcient reasons. after giving 
th2 dealw conoerned an opportrmity o f  being heard". 



7. lo section 9 of the principal Act ,- ~mandmtmt 
of *letion 9. 

in sub-section (I) f i r  the words (#any tax 
payable un&r this Act" the words " auy tax or interest 
payable under this Act", shall be substituted ; 

(ii) in sub-section (21, for rhr: word "tax" in t he  
two places where it occurs, the words "tax or interest" 
shall be substituted : 

(iii) in the marginal heading, the words "0;. 

interest" shall be added at the end. 

8. For sectiod 12 of the principal Act,the followhg substitution 
section shall be substituted, namc1y:- of new 

d o n  for 
I d m  12. 
'Regstration 12. (I) Every dealcr (other than casual 
of dwlrrs- trader) whose total turnover in any 'year 
is not less than Rs. 50,000 shall and any othcr dealer 
may get himself registered under this Act. . . . - 

(2) Notwithstanding anything coat ained in sub- 
section (1) every deal:r- 

(a) carrying on business in all or any of .the 
god.mentioned in the First, Second, Tbird, Fifth and 
Sixth Scheduks ; 

(b) carrying on or executing an) woi ks codtmcts; 
(c) who transfers the right to the use of any goods 

for any purpose whatsoever (whether or not for a 
specified period) in the course of busiuess to any 
other person ; 

(d) registered under subsection (3) of section 7 
of the Centrat Sales Tax Act, ,1956; . 00m1 A@ 

. 74 of 1956. 
' (e) residinh outside the State but car0 ing on 

business in this State:-- 

(f) every agent of aon-resident dealex .; 

(g) every commission ageat, brbker, del credere . 
agent; auctioner or any other mercantile agent, by 
whatever -name called, who carries o n  the business 'of 
buyag,. selling, supplying, distribuf hg or delivering: t he 
g o d s  on behalf of any principal ; 
thall.get himself registered under this Act irrespective- 
uf the quantum of his turnover . 



. . (3) Ev:ry miller whether he is n dealer or not 
- . shall get himself registered under this Act. 

(4) rvhere a registered dcaIer- 
(i) dies, or 

(ii) transfers or othcrwisc disposes of his business 
1 n whole or in part, or 

(iii) effects any change in the ownership of 
his busincss ; 

in consequence of which he is suceedcd in the business 
or part th~reof b q  any other pnson, such succcssor in 
business shall unless hc already holds a certificate of 
registraiion get himsclf registered under this Act. 

(5 )  No dealer who is liable to gct himsclf regisg 
tered under sub-scciion (1) or sub-seciion (2) or sub- 
section (4) shall carry on business as a dcalcr unlcss 
he has been registered and is in possession of a cer ti- 
ficate Of registration. 

(6)A11 application for registration shall be made 
to the prcscr-ibed authority, in such manner and within 
such time as may be presc~ibed and shall . bc amom- 
panic6 by a fee of one hundred rupees. 

(7) Where it appears necessary to the authority 
to whom an application is made under sub-section (6j 
so $0 do for the pfoper walisation of the tax a~ld othcr 

- dues payable under this Act or for the proper custody 
and use- of the forms referred to in thi; Act, the rules: 
made and the notification issued. thereunder, he may . . . . .  . . 

:, by an order in writing and for reasons to: bc recorded 
' therein, impose as a condition fur the issue of a ceiti- 

hate of registration a requirement that the dealer 
shall furnish in the prescribed manner and within such 
time -as may be specified in the order such security as 
'may be specEed,for all or any of the aforesaid purposes* \ 

(8) If the aulhorio to whom an appli~atioi is ' ; 
ma& under sub-seation (6) is satisfied that the appli, 

. cation is hnfiqe  and is in order and in conformity 
' with the provisions of this Act and the rules made 

.... , . . . . 
. .  . . . . . ... . . .  . . .  . . .  

. .  . - .  
.. . 

thereunder and the coaditions, if any, imposed under t . 



sub-section (7) has been complied with, he shall regis- 
tcr the applicai~~ and grant him a certificate of regis- 
tratio:~ in thc prescribed form. 

(9) Where any such dealcr has more than one 
shop or place of business (olher than a placc used 
merely for the stolage of goods) he F hall apply for 
rcgistraiion and obtain a sepal atc registration certiii- 
catc in respect of cach such shop or place of business 
on payment of a sum of twenty rupees for each such 
shop & place of business. 

(1 0) Where it appears necessary to the authority 
granting a certificate of registration under this section 
so to do for the proper realisation of tax and other 
dues payable under this Act or for the proper cus- 
tody and use of the forms referred to in sub-sec- 
tion (7) he may, at any time while such certificate is 
in force, by an order in writing and for reasons to be 
recorded therein. require the dealer, to whom the 
certificate of registration has been granted, to furnish 
within such time as may be specified in ihe order 
and in the prescribed manne,r such security, or if the 
dealer has already furnished any security in putsuance 
of an order under this sub section or sub-section (7) 
such additional security, as may be specified in the order 
for a11 or any of the aforesaid purposes. 

(I I) No dealer shall be required to furnish any 
security under sub-srclion (7) or any security or addl- 
tional security under sub-secrion (10) unless he has 
been given an opportunity of being heard and the 
momt of such security or additio~al security that 
may be required to be furnished, shall not exceed the 
mount equal to the tax payable under this Act, in 
accordance with the estimate of such authority, on the 
turnover of such dealer for the year in which such 
security or as the case may be, additional wurity is 
required to be furnished. 

- (1 2) Where the seourity furnished by s deple'j 
under sub-seaion (7) or sub-section (10) is in the 
form 'bf a surety bond and the surety dies or becomas 
insglvent, the dealer shali, within thirty days of the 
ommame of such event, inform the prescribed 
authority am wl, within ninety days of m h  



. - 
. . k k ~ a n c e ,  execute a fresh surety bond for the 

m o u n t  of ~ h c  band. 

, (1 3) The authority granting t hc certificate of 
regisiration - under this rccrion. may by ordm and for 
good. and sufficient cause, and aftei giving ihe cie,aler 
an - bpportunity: of being heard forefeit the hole or 
my:.part of t h e  security furnished by a dealer,- 

la) for rearising any amount of tax or penalty 
or interest or other dues payable b] the dealer ; . 

(b), -if the dealer' is found: to. have xnisused any 
of ,ae. forms :refe~ed to in sub~seut ions. f7) and (1 0) or 
to have failed to keep them in prdpei custody. 

, Where ; by nsson. of an order under sub-' 
3). the :security:., fur aistred by any dealer - is 

rendered insufficient , he: shall make-: up - the deficie~q 
ip .such:,manner and .within such .time as may be 
.premibed. - - -  : 1 

. , i 
I 

(15) The -authority. .issuing :the: forms: referred LO 

, ' in s u b d o n  (7) may refuse: to .issue- swh-, formss.to a 
.who has failed t o  comply .with- an order. under 

thatt sub-se~tion : dr sub-sation :. (1 0) i or with , t k k .  
provisions of sub-seon .(12) : or ,sub-sectiom (14). until : 

. &a d d e r  has complied with such order or such pro- 
, - Piaions as: the case may be; ' 

(I 6) The authority granting. a ~ertificatc .of 
mgh&ation : und-er: .this: d o n  may- on. -an- ,apphtion: 
by ?tba daaleE,to whom; a: certihtee of 
hn:p.&ted order: &e refund- df my, amount QS pad. 
tttereqf. \deppsitdr .by the, dealer by: way of' security< 
Wrn Ws4@&ionj if it is not. requ~ad.for. the plupoky 

, of thir-.A@i. . 

(1 ' ThC, mcsmibed authoaw, shall : have power . 
for go J and sdiient reawns 30 aid, mod1 Q 
anrand . .any ~;ert@ate- of r:egktgti~tl: issued1 . b9- 

+ - .Proei&& iWT:no oid+~,shdl:&.p,s4ed under- thii. sub: 
&in,ti&~t'giving,,the ,deal& comein& an: bppor- 
.tat@ ' of' being. heard'. 



Jor every year subsequent to that in which he applied. 
for registration: 

' 

. Provided that when a dealer has ceased to do 
business in any year, he shall not be liable to pay 
any registration fee from the commencement of the 
following year unless he resumes' bhsinsss. . I ... . I= 

(19) Nothing contained. in this section shall 
apply. to  the State Government:' or Central 'Oouern- 
ment or any depar'ment of any such Government 
carrying on business as a dealer. 

Amadmen t 9. In section 21 of the principal Aci, in sub- 
fl. 

section (6) for ,the expression "suo-mofu under sub- 
section P C )  of section 14 or" the. expression &&under 
sub-sect~on (4-C) of section 24 or suo-mofu" ,shall be 
substituted. ! 

: 10. Afier section 33 B of the ' pri-ncipal Ac;, ! 
the following section shall be inserted, nahe1y.:- 3s BB. I 

'Non:refund 
of t v i n  33BB. Mere  .a levy and:cokotion 
certam cascr. - of tstx is held invalid by any 

judgement or order of a court or 
Tribunal, it shall not be necessary to refund dny such 
tax to the dcaler unless it is prot-cd by the dealer to 
the satisfaction ,of thk asiessing . authority that 
the tax has not been colleoted. from - the purchaser: 

Provided that where any court or' .Tribunal holds 1 -the levy and collection of tay.as invalid and orders I 

refund of. any tax collected : 'the .. refund shall be . I 

restricted to the period of three years immediatdly 
p r d h g  the judgement or order".: 

i 
! - 

. 11. In section 33-E of  ihe prhcipal A c t , h h n d m n t  
, subsection (I), for the words "six .',peroept", a-E. d- 

words "twelve percent'' shall be substituted. 
12; In socti'on-33-~, of-*the - principal Act, ib 

+ section (1) for. the words ':six percent", -the words dmior 
* '"twelve pemnt'' shall:. &- substituted.: , SF. . .. . -.  - - . .  . 

. . . . . . , 13. Insection;39 ~ f : . . the .~~ i iuo i~a l  ~ct;:.k-sub:- , - .  ..: -: . . . : - .  , , . . .  . . . . . .  . .  .. 
, . . . 

._ ..gctiop,..@J.,.afta clause (a). the tbllowing clause shalldum* . . . .  . . . . 

' be hseaed. na;mely :2 
-.. -. . , . . 

\ "(aa) the luannsr of detcrminstion of the - o u t  ! ! 
payable by the dealer for-the transfer ofproperty in 

I 



goods (whether as goods or in some other form), 
invoIved in hire purchase- or auy other system of pay- 

' 

ment. by instaln~nts or involved in Iucky gift scheme 
either for cash, deferred payment or ather -valuable 
a on side ration; ". 

h m a n m t  14. Irl. the First Schedule to the pri~cjpal Act,-- 
d the drst. 
&hcdulc. 

(i) in itelus 1 to 14, 27, 40, 41, 43, 46, 51, 82, 
M,. 11 I, 114, 137. and 138 for the entry in colunu (3) 
the following elltry shall bc substituted namely :-- 

"10 paise in the rupee ". 

(ii) in item 38, . 
,.. . , . .  . (a) in subitem (ii), in columnm(l), the words . ,  

'&other than those made of wood" shaIl be oaitted ; . 
I 

(b) for the entry in colunln (3), the following 
V entry shall be substituted, namely :- . .  

, "10 paise in the rupee ". 
(iii)- after item 90, the following itsm and entries 

relating thereto shall be inserted, name13 :- 
"90.* Sparts goods includ- . At tho . 6 paise 
h g  goods used for indoor or ' ' goint  of in the 

f, 

outdoor g g e s  or athleiios 'st sale Rupee." ; 
includil~g stop watches, spofls ' in the . . 
shoes, rings; ,bladders ball State. 
covers, carram stickers, I 

, kitbags, medals, cups, trophies 
and parts and accessories there- 
of, whatever be the material .' . 

they are made of. 

(a) for the entry in odumn (I), the fellowing 
.. kum shall be substituted, namely. :- . - 

I '  ! "Mossah tiies and chips, polished granite 
- stones, ceramic and glazed floor and wall tiles and 

joinirig powder and situ mixtures. " ; . . . , . .  . . .  
, , , . 

. . . . . . , . . . . . . ,  
. ,., 

- !  . . f , 
. .  . 

. . - .  . , . , .  
. . 

(b for the entry in oolumn (3), the following 
- h entry sha be substituted, namely :- 

i' - 



(v) after iten] 92, the following item and entries 
relating thereto shall bc inserted, namely :- 

"92-A. Ordinary polished At the 10 paise 
stones including napa slabs. point of in the . . 

first sale rupee. " ; . 
in the 
State, 

(pi) after item 102, the following itcm and 
entries rclating thereto shall be inserted, namely :-- 

4, 102-A. Stone ware At the point of 9 paise in 
pipes. first sale in the the rupee." ; 

State. ' 
I 

(vii) in item 105, for the entries in column (I) I 
, ' the following entries shall be substituted, namely :-- , . 

6 b . Footwar,-- I 

(a) costing rupees fifty and above. 
(b) costing less than rupees fifty. ,'' ; 

I 

(Wf) after item 129, the following item and 
entries relating hereto shall be inserted, namely :-- i 
" 129A.- Articles of At the . 6 paise 

food ( other than those speci- point of. in the 
cally mentioned elsewhere ) pre- first sale rupee." ; 
parid wholly or mainly from in the 1 
Aour of gram cereals puIses or State. i 
oil seeds. 

I 
(ix) in'item 152,-- 

(a) in column (1 , the words "and parts and 
P accessories tbreof" s d 1 be added at the end ; 1 

(b) for the entry in column (3), the follonrine 
entry s h l l  be substituted, namely :-, 

u 

" 1b paise in the rupee. " ; 
. . .  

. . - . . . .. - .  . 
, :.,- . -  , . .  - . .  . , . . . . . . . . . - ,  . 

(x) in item 159 for ihe entry in wlum~l (I), th : ,,. -.---;- . . . ,.. . .  . - .  

following entry shill be substituted, namely :L- I 
- . . " Pickles when sold in sealed or capsuled or corked 

bottles., jars, tins or other containers." ; 



.(xi) after item 165, the following items and 
en~jee.  relating therdo shall "be -added., -namely :- 

'?156. air products Atthepoint of 5paisein r 
'&st sale in the rupke.- 
the' State: . - ,  

167. Sago Atthepointof 5paisein 
h t  sale in tbc rupee. 
the'State. 

168. - Safety ,matches At the point of 5 paise in 
.. . 'first sA1e 'in .the rupee. 

. - the State, 
- -  , 

169. : Cashewnut -At the point of .6*-paise in , - 

Ql.ne1. '. h t .  sale'in -the %up.. , . 1 
the State. . . 

170. Tamarind-when -Atthe' ointof 4paisein P 
i 

obtainkd" from out: bst sa e in - the ,rupee. 
side the State. the State. 

171. '-Ta'ma:rind seed At tbe- point of 5 paise in 
wheqobtained from first sale in the rupee." ; 

, outsideth-State. 'the' State. 
. . 

Arnrn-t 15, ~B~t~:~~~:~h&~~etothe-principal.Act,- 
or the Smnd 

(I) in item 12,. for the entry in column (1). the 
following entry shall be substituted, namely ,- 

, 'I ashewnut ( with shell )." ; 

(ii) in item 14, -for the- entry in column #(l), the 
following entry shall be substituted, namely ,- 

'' ~&arind wheh purchased within the 
State." ; * - 

( i i i )  , in item 15, for the entry in column (I), the 
following entry shall be substituted, namely :- 

, "Tamarind seed when purchased within the 
State." ; . . .  . .  

. . . 
, .. , 



1 6. In &# Third Schedule to the prbcipai A&,-- Ammdmnt of the rbLl 
Srhed~k. 

(0 for item (5) and the entries relating the~e- 
to, the following item3 and entries shall be substituted 
mmly :- 
"3. dmonuts other At tbe point of 4 paisa in 

than tcndes coconuts last purchase . ,the rupee. 
(cocosnuci ha) in the SWe. 

5-A. Copra At the point of 4 p a k i n  
first sale in the rupee." ;' . 
the State. 

(ti') after Explanation III, the following expla- 
nation shill be added, namely >- 

"l?xplanation IY .-For tlk purposes of items 5 
and %A wbre a tax has been levied under this Act, 
in respect of the sale or purchaw inside the State of 
any oocoauts other than tender emonuts the tax 
leviable on copra prmured out of such coconuts sha I1 
be r e d u d  by the amount of tax h i e d  on such 
caconuts." ; 

17. In the Andhra Pradesh (3encral Sdes Tax,LA%yp& 
4 Amendment ) Act, 1985, in s&ion 1, In sub-kc- less. 

, (i) in clause (a), for the expr#?ssion " Explana- 
' tion W, the expression " Rxplanat ions TV and V" 

shall 'bc substitufed. 

ii) in clause (b);, for the expression " Explan& 1 . t i o n s  .and VI", the expression "Bxplamtim K" 
sbaU Ix ssubdituted. 



THE BfmIIBB PBBDESH G- S A L E  TdX 
& H K H D ~ )  ACT,1987. 

ACT NO. lU*OF 1987.' 

[ 10th February, 15871 

An Act firther to anend the Andhra. Pradesh 
Generalsales Tax Act- 1957. , 

Be it enacted by t h e  legis lat ive'  Asseubly of 
the State of Andhra Pradesh in t h e  Thi'rty-eighth 
Year of , the  Republic of India as follows :- 

1. (1) This Act: may be called the A n d h a  s h o r t  title 
Pradesh General Sales Tax ( h e n b e n t )  - A c t ,  8" coin- 
1 987 .' mencement. 

( 2 )  (i) Clause (a) of section 2 s h a l l  k 
deemed t o  have come into force on the 1st Noverrr 
ber; 1986; 

* Received the assen t  o f  t h e  Gowersor on the 9th February, 
1987. For Statement  o f  Objects  and .Reasons, p l  ease see t h e  

Andhra Pradesh G a z e t t e ,  Par t  IY -h ,  E x t r a o r d l n a r y ,  dated the 
9 t h  January, 1987. a t  page 3 .  



(ii) Claw Cq) d BScifon 2 shaU be deemed .-h 
have come mto for~e: on Qe 1st October, 1986. . 

(Gi) C l a w  [c) and (d) of section 2 shall 5e 
demed to have come ,@to foice on the 1st December, 
1986. 

AnatodJkt or F ~ W  - 2. In. the Andhra Piadesh General Sales Tax Act, 
dd4~ Act 1957, hi the Frst Schedule, - VI0f1957.' 

(a) in item 36, in column (I), for the words "and 
tmth brushes", the words ''twtb brushes and shaving 
creams" shall be substituted ; 

(b) after item 83, the following item and mtrica 
relating thereto, shall be inserted:-- 

'83-A. Machine, tools including At t hc point 6 paisc in 
grinding whcels of first sah: in thc rupee .". 

thc Statc. 

'(c) after item 91, the fouoiving items -and 
entries relating thereto shall be inserted, namely, i. 

"91-A. Rcd mud phst ic  At the point of 9 paisa in 
roofmp. first sale in the w e e .  

the Setc.  

91-B.Lightroo6ngasphaltv Atthepointof 9paisein 
cormgated sheets. first salt in the the rupee.". 

State. 

(dl 'after 'item 171, the foU-g item aMt: 
entria reIating thereto shall be added, naniely: 
"172. bad, ~ i c k d .  Zin At the point d 4 paix: in 

Magnesium and Tin. Grst sale in the thc ruptc.". 
, State. 



m A K D H B B P B B D P S J i G ~ S B 1 ; E S ~  
(SBCOHD AMKNDMENT) ACT, 1987. 

[ 10th February, 19071 

An k t  Xurther to amend the Andhra Pradesh Gene- 
ral Sales Tax A c t ,  1957. 

Be it enacted by the l eg i s la t ive  Assembly of 
the State of Andhra Pradesh in the Thirty-eighth 
Year of Republic of India as follows :- 

*Received the assent  o f  t h e  Governor on t h e  9 t h  February. 
1987. For Statement of O b j e c  ts and Reasons, p l  ease see t h e  
Andhra Pradesh Gazette, Part IY-A. Extraordinary. dated the 
ZZnd January, 1987. at page 3 .  



mcmdth 1, -Act inay be called the Andhra ~radwh 
SaIes Tax {Seco~d Amendment) Act, 1987. 

or 2. In the hdhra  hadah  General Sales Tax Act; 
Mmdm 1957, after section 42, 'the following section shill be 43, M YI 
orlsn. inserted.nameW- 

"N-m. 
tion of ~ , ! a l  pr+ 43, ~o'&ths taliding . anything -con- 

' visiOmOncid"' tained in this Act, where a dealer- 
,6% . 

(a) has, prior to '& detection by any officer of 
the Commercial Taxes Department, of the comealplent 
of particulars of true and £dl turnover of his business, 
voluutarily and in good faith, made between the 1st 
3anuary, 1987 and l he  3 1st March, 1987; 

(b) has,. on or before the 31st March. 19.87 paid 
the tax on the full turnover; and 

(c) has cooperated jn an enquiry, jf any, relatirg 
,b the asmment  - of his turnover; 
the registering, assessing ' and revising authoritis 
under this Act, shall not initiak any prowding for 
impsition of a pendty or ' impose any penalty 
leviable under this Act, in m ~ t  of any assessment 
year including the assessment year 1986-87: 

Provided that the disclosure of turnover and the 
payment of tax due ,thereon is made by a dealer before 
the CdiariiercialTax Officer in whose jurisdiction the 
War has his. registered office and in case of non- 
assessee dealer within' who& jurisdiction the dealer 
riormaIly resides.". 



THE ANDHRA PRADESH GEETERAL SALES TAX 
(THIRD AMENDMENT) ACT, 1987. 

ACT No. 21 OF 1987* 

[13th April, 19871 

An A c t  further to amend the Andhra Pra- - 

desh General Sales Tax A c t ,  1957. 

BE it enacted by the Legislative 
Aslsembly of the S t a t e  of Andhra Pradesh 
in the Thirty-eighth Year of t h e  Repub- 
l i c  of India  as follows:- 

S h o r t  t i t l e  . 1 This A c t  may be ca l l ed  the 
and Andhra Pradesh General Sales  Tax ( T h i r d  
commence- Amendment ) ' Act 19 8 7 . 
ment. 

(2) Section 4 ,  shall be deemed to 
have come into force on t h e  - 1st Febru- 

.dry, 1987 and t h e  remaining provisions 
s h a l l  come into force at once. 

Amendment In the ~ n d h r a  Pradesh General Sales 
o f  Sect ion  Tax A c t ,  1957 (hereinafter referred to 
5-8.  Act V1as the principal A c t ) ,  in section 5-B, - 
O f  1957. 

*Received the  assent o f  t h e  Governor o n  the  1 2 t h  Apri 1, 
' 

1987 .  For s t a t e m e n t  of Objects and Reasons; p l e a s e  s e e  the 
A n d h r a  Pradesh G a z e t t e ,  P a r t  I V - A  Extraordinary, dated t h e  
26 th  Hay. 1987 a t  page 3.  



l a )  in s k  =ion ill, fur the wards h.colupo- 
neli? part", the words "raw material, componcnl part, 
sit b-dssembly part, intermediate part, consumables and 
packing material" shall be substituted; 

(b) in ~1au-se.s (i) to (vii) of sub-section ( 2 ) ,  
for the words "conlponent parts",. the words "raw 
maieriah, component parts, sub-assembly parts, inter- 
~ncdiate parts, colisurnnblcs and packing ~naterials" 
slialI be substituted; 

(c) in the marginal nole, for the \wrd> 
"ccmponent parts", the words . "coniponent parts ctc." 
stiail be substituted. 

bcf14mcfit  3 .hsect inn390f~epr inc ipa iAct , insub-sect ion  at xclkon 39. 
(21, for clause (aa), the following clause shall k 
:;ubslituted, namely:- - 

"(aa) thk muuuer of determination of Ihc 
atnount payable to the dealer in respcct of,- 

(i) any traiisfer of propcrty in goods 
~ w l i e ~ e r a s g o d s o r  insomeoti~erform) involved in , . . . 
t tic execution of a works conlract; 

(ii) a q  delivery of goods, on hire purch:~sc 
ur any system of payment by instahents; 

(iii) any transfer of the right 10 use any good5 
far any purpuse (whethkr or i~o t  for a specified period) 
for cash, deferred paynlerh or oiher valuabie consi- 
deration; 

(iv) any tallslcr of property in goods involved 
in .lucky grft scheme.". 

htndmcnt 4. h the Fht Sclledule to the principal .Act, after 
0ftb-z Flm i t ~ n l  172, the following item and cnrries relating 
Schcdulc. thereto shalt be added, namely :- 

"I 73. Agarbathi . i t  th; poilu vl' li13t (> l t . ~ i A ~  i l l  the 
sale in ~ h z  Stai i  rupee". 



TBE AND- PRADESH GENERAL SALES TAX 
(AMEND-) ACT, 1988. 

ACT NO. 2 5 . O F  1988* 

[6th September,, 1988.1 
I 

An Act further to amend t h e  Andhra 
Pradesh ~eneral Sales Tax1 A c t ,  1957. 

Be .kt' enacted by the Legislative 
Assembly of the Stat6 of ~ndhra Pradesh 
in the  Thirty-ninth Ykar of the  Republic 
of India as follows : - 

. - 
1. (.I) This Act. may be called the s h o r t  t i t l e  

. lndhra Pradesh General Sales Tax and Corn- 
. (Amendment) A c t , . 1 9 8 8 .  mencement. 

+Received the assent of the Governor on t h e  5 t h  S e p t e m ~  
ber, 1m'. For Statement of o b j e c t s  and-Reasons,  please see 
the Rndhrs Prrdesh ~ a z e t t e ,  Part Iv-A, .Extrbordlnary, dated 
thO 10th August, 1967) a t  page 11. 



@j chuses { i i )  (iii), (v), (uii), (ix), ;ind iwms 174 , 

to 184 rnc- r td  b! c;l;tirsc (xi) of seclio:~ 12, cection 13, 
cla~rsc (i) o r  scctior~ 14 rllul scctiori 16 sll;l.ll bc deemed 
to h v c  G U I I ? ~  i17lo force 011 Illc I s i  hIny, 1987; 

(c) clause (i) ol' scc;lion 12 and clatrsc lii! of 
section 13 shall be deelnctl to have conlc inlo force 
011 the Is1 Junc, 1987; 

(dl itetn 185 ir~szrled by clausc (xi) or z c ~ t i o ~ ~  12 
' shaU bc dcemed to havc cornt illto force on the 5th 

June, 19X7; 

(cl clauses (vj), (vj i i )  anf l Ix )  n11d i tcms f 86,187 
and I Y R  inserted hy clnt~se (xi) of seciion 12 s h ~ l l  be 
deemed to  h::ve comr. bun Tvrct. on thc 15th Junc, 1957; 

(f)  clausc (sii) ol' secrion 12 sh:lll bc dccmcc!, to 
have come inro force au the 15th Janu;tcy, 1988; and 

(2) 111o remaining p~~ovi.iivus ,shall come into 
force at once. 

~ ~ ~ ~ d ~ ? ~ , , ~  2. 111 I hc A11d111.3 Pi.i~des1~ General .Snlcs Tax Act, 
I $ s - c ' ~ ~ "  1: 19 j7  (I~ercinaftel- r.efer~-ed to  u~ thc prjucjpaI Act) 
AC1 V I  or 
1957. to sub-r.ection (2) of sccrion 12, 1hc r? l low in~ proviso 

shall br: aJded, ~larn.;tly:-- 

"PI-ovided the Smtc Gove~nment may by 
notifi::!! i o ~ ,  ;?nu Ibl reasons w b: sp:~jfiid the rein 
exom:>\ any  deal-r or class of dcalerr: f f o n ~  registration 
undc;- this sec t ion  . "  

Sltbs~it u ~ i o n  3. For sccrion 13-A . ~ r  Lhe p~incipal Act, the 
VII!CW fotloxving scction sIiall ,JC sub:~ilured, n a m l y  :- 
ccrlon Tc.r 
s ~ I i u n  13 A. :pc,\n\rv rt>l 

Hti l~rc  iu submil 13-A. I f  any dcalet- ~ v h o  15 not- 
rc111rns. liable to pay tax irnder this Act, fails 

to bubmit a rerur!~ as rcquireil b, tll: 
provisions or this Act or thc n11ns medr t h e r e u n d e r  
thc asssssin~ audlui i~y a f t ~ r  @in! the dcalt;r a 



reasonzble opportunity or being Ilcard direct h im to 
pay by way of pznaIty a sum not exceeding rupecs five 
hundred ." 

4. In section 15 o r  iho pri~lcipal Acf i2 sub- ,l,ncn,:,vnr 
section (4), for thc w o r d s  "Any deaicr who hiis", t11e uf"c[ion 15. 
words "Atly dcnlcr ~vho is Iinble to pay hils to 
submit a return as reqnjl-ctl by thc ~ L O I ~ I S ~ O I I S  O C  this 
Act or the rnulzs madc thercundcr or ally dczlcr iv!lo 
fails" shall be stlbstitu tcd. 

5. After section 17A of the pri~rcjpal Aci, the ,nartion of 
foliowing section shall be inserted, namely :- ncw sucri .n 

17-B . 

"Provisiofial a l l ~ c h -  I7B. ( I )  Where, during the pen- 
mcnl o i  prOpCrly 

pro1a.r rcvcnuc dcncy of any proceeding for the assess- 
in ccrla'n casts. ment of' any tuntover orh for the assess- 

~uent or re-assessment of any. turnover 
which ,has escaped assessment, the 

assessing authority-is of the opinion ihat for the pur- 
pose of protecting the iiztzrest oT the revenue it id 
necessary s 3  to do, he may w ih the previous approval 
of the Commissioner, by order in writiig, attach 
provisionally in the prescribed manner any nrnnerty 
belonging to the assessee. 

(2) Every such provisional at tachlent shall 
cease to have effeci after the expiry of a period- of 
six.months from the date of the order made under 

I sub-section (1): 

, Provided that the Commissioner m y ,  for r a -  
sons to be' recorded in writing, extend the aforesaid 
.period by such further period or -periods as he thinks 
fit, so, however, that the total period of extension shall 
not in any case exceed two ycars. 

6 ,  In sectiorl 19 of the principal Acl, in sub-ssc- Amendmuni 
tion (2), for the words "accompanied by a fee cal- Of~sti[ 
culated at the rnte of one per cent ot' thc tax under 
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5- -., dispute, subject to- a maximum bf rupees ' fifty", 
; the words '"accompanied by a fee which shall not be 
/ less than fifty rupees but which shall not exceed one 

. ' thousand mpees as may be prescribed," shall be sub- 
stituted. . - 

Ammdmenl 7. In section 2 I  of the principal Act, in sub-sec- 
o P ~ i 0 P 2 1 m  tioh (31, for the words "not exceeding one hundred 

rupees", the words "which shall not be less h n  one 
hundred' rupees but which shall .not exceed two thou- . 
sand rupees," shall be substituted. 

A m @ e n t  8, hsectio~22of&eprincipalAct,insub-sec- 
d sochon 22. tion (2), for the words "rupees one hundred,'' the 

words "rupees five hundred" shalI be substituted. 

h $ m e p t  9. Io section 23 of the p,rincipal Act, in sub-sec- 
of-0~23,  tion (2), for the words "fee ofrupees one hundred,'' 

the words "fee which shall nat be Iess than five hundred 
. rupees but wltich shaq..not exceed two thousand 

rupees as- may be prescribed" shall be substituted. 

* - k t  10. III sectionm3d of the principal AC~ ,  afiei sub- 
of aFtlon 30. 

. section \8), the folIowing sub-section shall be inserted 
namely :- . . 

#'(9)  Any person who is in possessi0.n of any 
such form as may be notified which has not been ob- 

- tained by him or by his principal or. by his agent in 
accordance with the provisions of this Act or any 
rules made thereunder, shalI be punish;ible with - simpIe imprisonment which may extend to six months 

. or,with fine or with both and when the offence isa 
continuing offence with a fine which may-extend to 
fifty rupea for every day. during which the offence 
continues.". * 

- a m ~ n t  11. In &tition 33E l~  of the principal Act, the " 

- proviso shall be omitted. - 
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.-. . , . , 

i2. In ~e Eirst Schedule lo the principal Act,- ~$L~F{;: 
', Schrdulc. 

:Li)  for item 32 and the entries relating tbereto, 
the following item aad entries shall be substituted, 
namely :- 

"32. Bricks; tiles, cernent.flooring At the point 5 paise 
stotres, saod-andgranite of.tbe last in the 
stones inculdlng boulders ' sale in the rupee."; 

and chips. State 

(ii) for item 39 and entries rebtjng thereto, the following item 
and entries sbail !x substituted, namely :- , 

'' 39. Engine Oils, Iubri; At the point of &st , 10 paise in 
atiaguiIsandbreakflurds. saleinthestate. Cheap." .  

(iii) in items 70, 71 and 72 for the entries in 
column t3), tfic fullowing entry shall be substituted, 
namely :- 

'Y8 paise i n  the rupee." ; 
~ i v )  in item 73, for the entry in column (3); the 

following mtry shall b, substituted, namely :- , 

"I6 paise in. the nrpee with effect frbm 1st May, 
1987, 14 paise in the rupee with effm froin 5th 
June, 1987 and 12 paise in the mpee with eEcct from 
1st September, 1987."r 

(v) in item 74, for tbe entry. io column. (3). tho 
following entry shlI be 1 substituted, nameIy :- 

"18 #aise in the rupee.";" 
' 

' (vi) item 88 ind t h ~ & t r i c s  relating t h a t 0  - 
shall be omitted ; - . - 

Iyii) in item 103, for the entry in col&n~.(3), 
the fdowing entry shaU be,s~bstitutd, namely :-. 

"10 paise in fbe rupee." ; 
(viii) item 113. and the entries relating themto 

sbaU be omitted ; 
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(ix) in item 118, for the entry in colurn~l (3) 

the rollowing entry shall be subslituted, namcly :- 

"10 paise in the ~~upec." ; 
(x) in item 145, for the entry ju colrrmn (3). the 

follo~viiig zn~l -y  shall be substituted, namely :- 
t L I0 paise in tlte rupee." 
(xi) af!er item 173. the following items and 

entries relat~ng thereto shall be added, namcly :- 

' " 174. P.V.C. cloth, At the point or first 9 paise in ~ h c  
water proof cloth, ~arpnulincs salc in t hc State, rupcc. 
and rexine. 

175. Asphalt Atthepointol 10paiscin 
first salc in the thc rupcc. 
Statc. 

176. slack Wax, parcfin At the point or drsr 10 paisc in 
wax, maich'wal: a ~ d  M.C. . sale in thc Siatc. thc nrpec. 
wax. 

177. hlahooal mixture At Ihc point of 6rst 10 paisc in 
sale in ihc Statc. the rupcc. 

178. Po~o lcum Jctly At the point of Grst ' 10 paise in 
and petroleum coke. sale in the Ststc. ' thc rupee. 

179. Wafer jal products At lhc point of first ' 5 paise jn thc 
saIe in the State, rupee. 

180. Kum Kum and At ihc point of h s t  I0 paise in 
Kajal. sale in thc Slatc. the .  rupce 

upto and . 

inclusive oE 
rhe 14th 1 

181. voltage stabilizrs At the point of brhr 10 pais6 in the 
and voltage regulntars. sale in the Statz. rupcc. 

182. Spiccs lhat is LO say At the point or first ' 5 paise i n  tl1c 
jeera, menthi, cIoves, cina- sale in thc State. rupec. 
mon, shahjcera, cardamom, 
dry gingcr, somph, nakesar 
{Kabab chini) bhojrrarphaol, 
tej+atta, poppy secd,nutmcb: 
and japatrj. 



163. Garlic (Vclluli) At the poi l~t  of first 5 paise in 
salc in  thc  Slatc. thc rupcc. 

1x4. Kaiha (Kasu) A t  ihe point of first 5 paisc in the 
sale in thc Stnlc. rupee. 

185. Fncor Bl~ushakthi AL the point of first 6 pais~: in thc 
salc in thc Stalc. rupec. 

156. Plnjiics, rhat is to say At the point of first 4 paisc in the 
sale in thc State. ruper 

( 1 )  Polynicrs or etliylcnc, in pri- 
Inilry Forms polyethylene. 

(2) Pnlymers OF propylcne or OF 
otlier plcfins, in primaiy 
forms-polypropylcnc, polyisu- 
bu~ylcne. 

( 3 )  Pnlymcrs or styrcne it1 pri- 
mary Iorms, polyslrzne, sty- 
rcna-acrylonilrilc (SAN) 
Ccpolymecs, Acrylonitrilc- 
buradicmesryrcnc (ARS) 1Cr- 
polymcrc. 

(4) Polylncrs of vinyl chloridc or 
of ol l~er  h:~logena~cd plcfios; 
in primary rorms-polyvinyl 
chloride, Po!ycctrilfliroroelhy- 
Icns. 

( 5 )  Polynlers of viuyl acclatc or of 
othcr vinyl csters in  primary 
Cor:,~s, other vinyl polymcrs in 
primary rorms-polyvj~yl 
:~Ichols. 

(6 )  Acrylic ?olymcrs in prima 
lanm, polymc!bcryl m c r h e r y ~  
atc. 



(7) Polyscetals, olher polyethers 
and cpoxide rcsine, in prinlary 
form, polyardenate, alkyd 
resigns, PdyelIyl estcrs and 
other pslyesters, in primary 
fom, Polycthelens terephthe- 
lete, Diallyl phthalatt reine, 
polybutyl lercphthelate. 

(8) Potyamides in primary forms. 

(9) Amino-resins, polyphenylene 
exide, phenelie resins and 
peIyurctbanes in primary forms. 

(10) Silictnks in primary forms. 

(I I )  Petroleum resins, coumero- 
neindene resins, polyt:rpenes, 
polysdphidesi polysulphones 
in primary forms. 

(1 2) CcUulose and its chemical 
derivatives in primary forms, 
Gellulose ccetntes, Cellulose 
nitrates, ' ~ l t u l o s t  others, 
celluIose antbate. 

(13) Natural polymers (for example, 
uliginic acid) and modified 
natural polymers (Ibr example, 
hardend proteins, ' chemical 
derivati).es of natural rub&) 
in primary forms, Dexlmn. 

(14) I on- exchangm based an 
polymcrs af Heading Nos. 1 Lo 
.13 above in pnmnry Sor~n and 
indudes Wate,  periugs and 
$mp of plastin. 
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-187, qrdicles of Plasdci - ~ f ' t h e  point of first 6 paise the 

(excluding-HDPE snlc in the Ststc. nipce.. , 

Woven Sacb),and . 
6 '  mcluding. 

(1 )  Monofiltment rods, sticks, - 
' '- and profle shapes of + 

plasucs. , . . 

(2) 'Tubes, pipes and hoscs, end 
fittings therefor (for exam- , 

ple joints, elbows, flanges), 
of plastics. 

(3) Floor coverings of plastics, 
whetbcr or not self-adhesive, 
in rolls 'or in the- form of 
tiles; wall or. c e b g  cove- 
rings of plasttcs. . , 

(q) Plnts, tilocks, s5eLts. 6Lm, 
foil, taps, smp and other - 

flat shapes. - .  
188. High ~tnsi$ pdythy- ~t the point of , 

)ens polypropylene sale in the State. 
(I3.D.P.E.p.P.) woven 
sack 
(riii item 180 and the eqtries re 

in,' oolumiis (2):and (3), sbl1 . . be emitter, 

13. In the Second Schedule to the p&cipal &..F,Amendment : 
after item 20, tbe foilowing item and 'entties .*tin, of 
thereto .shall be added, namely :- Schedule. 

'21. Ajwan warnu) At tbe of &t- 5 -. ja 
purchase ~n the tho ruprt". 
State. 

, 14. -':-In the Fon~th Schedule to the principal Aa- --;, 
(i) for item 4 an* <, Lhs foUoWiag items sw 
respectively be suMtrtuN, m l y  :- 

"4.: ... Toddy, . ne& @d .a&k ; 

5. Cotton fabrics, man-made fabrics and W I ~  
fabrics." ; 
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lii) after item 7, the folIowing item shall be 
inserred, namely :- 

"7A. Chewing tobacco induding prepararions 
commonly knowa as  'Kha ra Masala, Kimam, Dokta, 
Zrda, Sukha ~ n d  Su~ri.". 

bec-' 15, In the Sixth Schedule to thc principal Act, 
or Si& 
schtda~ for explanations I and 11, the following explanation 

shall be .subsiituted, namely :- 

Explanation :-For the  purpose of tbis Schedule,- 

(a) 'point of first sale' shall mean sale of liquor 
efkcted by a dealer who manufactures liquor in the 
State or imports liquor from outside the State to any 
other dealer or person ; 

(b) 'point of last sale' shall mean sale of liquor 
to a ,  person by a dalcr who purchased Liquor from . 
another dealer ia the State.". _. 

lhr;mrion 
or neq ~ c b e  16.  or the Sixth Schedule to the principal A& 
d r a  the following Schedule shall be substituted, namely :- 
80  q&#- 

"SIXTH SCHEDULE 

6do~s.m- RESPECT OF WHICH TAX lS 
LEVIABLE UNDER SEWION 5 (2) , (d) 

All liquors othtr than . (a) At every point 25 paise ia 
toddy and m c k  of sale +her 8- I& r u p .  

. at the point of last 
sal~ in tho SLate. 

- (b) At.&$ point of 5 paka in* 
1 ast sale In t h e  s t a t e  tho m p .  



~ o v i d e d  that at any point of sate other than the 
Mt point of sale and tho Iast point of sale, the 
turn-over of the goods liabIe to tzs shall be arrived 
.at by deducting the  turnover of such goods on which 
t a x  has been levied at the immedjateIy preceeding 
point of sale. 

1, 

Explarratign :-For the purpose of this Schedule,- 

(a) 'point of k s t  sale' shaIl mean sale of liquor 
i effected by n dealer who manufactures liquor in the 

State or imports liquor irom outside the State to any 
otber dealer or purson ; 

ib) 'point of last sale' shall mean sale of 
liquor to a person by a dealer wbo purcba+ed liquor 
J i m  anotheL dealer in tbe State'.'. - , :. 



TEE AND- PRADESH GENERRL SALES TAX 
(SECOND AMENDMEW) ACT, 1 9 8 8 .  

ACT P10. 26 OF 1988" 

16th September, 19883 

An A c t  f u r t h e r  to amend the A n d h r a  
Pradesh Gen,eral Sales Tax Act, 1 9 5 7 .  

Be it enacted by t h e  Legislative 
Assembly of the S t a t e  of Andhra Pradesh  
in the Thirty-ninth Year of t h e  -Hepublic  
of I n d i a  as follows- 

1. (1) T h i s  a c t  may be ca l l ed  the Short  

Andhra ~ r a d e s h  G e n e r a l  Sales Tax (Second 
Amendment) Act, 1988. Commencement 

( 2 )  It sall come into f o r c e o n s u c h  
date as the Government  may, by n o t i f i -  
c a t i o n ,  appoint. 

2. In t h e  Andhra Pradesh  G e n e r a l  .Tax & i e n d n ~ ~ n o f -  
A c t  1957 ( h e r e i n a f t e r  referred to as t h e  EE!K~ -~  

Y I  o f  1957 
p r i n c i p a l  A c t )  insection 2 ,  a f t e r  c l a u s e -  . 
(0) t h e  f o l l o r ~ i n g  c l a u s e  shall be inser- 
ted, namely:- . 

+Received t h e  a s s e n t  01 the Governor  on the 5 t h  Septcm- 

b e r ,  i 9 E 8 ,  F o r  Sta tement  of Objects and reasdns, p l e a s e  see  
t h e  Andhra  Pradesh G a z e t t e ,  Part  E x t r a o r d i n a r y ,  d a t e d  
t h e  Y i i h ~ a r c h ,  1988, a C p a g e  9.  



228 .  
" ( +I)  "Special Appellate l ' r i b ~ n a l ' ~ :  means Y l b i  

Aarl hrs Pradesh Sales Tax Special Appel!ate Tribunal 
constituted under sec~ioi~ 21A in pursuance of ;l~,lislr 
323-B af the Constitulion of India.". 

Alnrrldmcnl 3. In s d o n  14 01 the principal Act, in sub- 
01 scc~ion 14. seciion ( 5 )  for the words ."High Court" in the two 

places where they occur the words "Special Appellate 
Tribunal" shall bc substituted. 

bcntlrncnt 4. In section 20 of the principal Act, in sub-section 
(li scr'tion ?0. ( 6 )  for the words "High Court" in \he two places 

where they occur the words "Special Appdjate 
- Tribunal" shall be subs tit ured. 

' 1 .  5 .  In senion 21 of ;lie principal Act;-- 

(i) in sub-section ( I ) ,  in clause Co) tie - words 
"Joint Comhissioner or" shall be omitted; - 

(ii) in subsection ( 4 )  , in. the proviso for the 
. words "High Court" the words "Special Appellate 

Tribunal" shall be substituted. 
Inwr[ion.or 6.Aftersection 21ofthe principal Act, the 
new sctlonq 
21. A 1 . z 1 ~ .  . following sections shall be inserted, nme1y:- 

!< 

I*? .*Con!tiiulion 
or SpcCial 

21-A. The State Government may, 
Apprllare Tri- by ' I ~ o ~ c ~ u o ~ ,  COI'lstitute £01 the State 

under a Special Appellate Tribunal called "lhe articIc 323-B Ol' 
the Conslilu- Andhra - Pradesh Salm Tax Special 
lion Of India Appegate TribunaI" for the p u m  of - ' 

f ; .  rcgsrdlosnlcs 
1- rnartcfi. .this Act. , 

(2) Tbe Special Appellate Tribunal shall exer- 
,cise the funotions conferred on it 'by or under this 

. ,  Act. . 

r ' . (3,) Th? Special Appellate ,Tribunal shall consist 
of a Chairman, a vim-chairman; aid a ~ & b e r t i  be 
appointed by the Governmenf: ' 



Providxl that where a sitting or retired Judge of 
a High Court is to bc appoint& a? Chairman or Vice- 

4 Chairman, such appointment shall be made in con- 
sulration with tlie Chief Justice of the High Court. 

(4) No person shall be qualified for appointmcn1,- 

(a)  as Chairman unless he,- 
( i )  is or has &, a Judge of a =& 

Court; or, 
(ii) has held the office of ViwChairman 

for a period of at least one year; 
(b) as Vie-Chairman unless he,- 

-(i) is, or has been, a Judge, of a High 
Court; or 

(ii) has held rhe oflice 01 Ll~e Member ior' a 
period 01 a t  l k t  one year; or 

(iii) is or has been the Cbainnan of the 
PLppellale Tribunal for a perid of at Ileast one year; 

(c) as Member unless: he,- 
( i)  is a sexving or retired Secretary to 

Govermlen L, with spscial h o w l d g e  and experi~n~e in 
lavr or, conmercial iaxes matters; or 

(ii) is or has h i 1  a memM of the  Appel- 
i late Tribunal for a p r i d  of at least one year by 

virtuc oi his k i n g  an onicer of the Coimnercial' Taxes 
Department. 

(5) Any vacancy in thc ~l f ice  of Chairman, Vicc- 
b Chairman or Memkr  s h d  bz Wed in accordance 

with the provisions of this Act. 
Explanation:-For the purposes of secitions 21-A 

to 21-F the work  "Chairman", "ViceChhm", and 
"Member" shall mean respwtively (he Chairman, 
Vice-Chairman and Member of the ,Special Appellate 
TAh.--- l ,  



Tcrrns and 
cond~l io~r .  or , 21-B. ( 1 )  The Chairman, Vice- 
Cliairmai. 
Vice-Ch ~lr- 

Chairman, and Member shaU hold ofice 
man a1.d LS such for a term of f i ~ e  years from the 
hrcm!xr. tiate on whicl~ he enters upon his office 

or until he attains the age of sjxty-&i$ 
years, whichever is earlier. 

( 2 )  Thc salaries and allowances payable to, md 
oulel i.c;rlu aid C ; D ~ & ~ O I ~ S  01 service ( inc luh i  pen- 
s:nr .cra!uily anci other retjrement benefits) d the 
c'hsi~r..on, Vicz-Chairman and the Member shall k. 
.,. , - -317: as.those applicable to a Judge of the His 
- J A W .  

3rovidcd rhat neither the saIary 2nd allowances 
[he other terms and conditions of service of the 

.:iirnan, V i c e C h w  or the Membcr shall k 
. . . -.._ : to Ilis disadvamasi:. :,Eter. his appointment. 

( 3 )  (a) 'Itlc C'hair~i-. ..:-;:;. Or. %icz-Chairnlan or l!ic 
,! L.rnber shall not t:e r tmxei:  i';o~~; his  08ce bzforc 
fi;,. bt:.;piry of the. i z r ~  oi: h;s c.5cd, s:t=;i. b;: an order 
0: L!:,,: Governmer:; on {:!i-> gr.sll;ai of 2~0yc-d ~ s b  
h a ~ r ; ~ :  or incapacity, 23d: - ' r -np .,A,I-. ai:.dr. m b,qii~y by 
;t 5~ rd Tlibuwi m WLGL n~ Lu k~l; kiara3ed of 
fkp, c h *  0 . g ~  age,.;: b i n  ~ n d  g i p - e i ~  a :.--,sc-;~>bIe oplpr- 
i ~ ~ r i t y  1: k j q g  h ~ ~ i k  iil respect of Lilt-2 rka~gm. The 
Lsx,-irl Trii3wiiF: sii.:!! cornkt of three Judges of the 
I4j;:i Court, non~jll~:ti: from time to time by ihe Cbief 
Justice rd the Hi& C ~ n r t  in that beha* 

15) Ttl.2 50 .e~ument rilky , regulatz. the. pro- 
cedul.n f t r  tl:3~yinv?>~li.(igation and prmf ol the I ~ ~ S G E -  

!inviour G; i i;c!;:.sity of the Chaman, Vice-t7haiman 
or the Men* iil such manner as may lx pprescrihBd 



I'0mcrS o l  
r hc Spccial 

21 -C. Thc Special Appellate 'iribu- 
A11pcllalc: nal shall have  he same power as arc .. 'l'riouunl. vested in a Ciyii Court under 1 1 1 ~  C0:1e 

Ctnrml A d  of Civil Procedure, 1908 including l h ~  v 0r191)8. 
power to punish for contempt. 

l'roctdurc oC 
I IIL AP p c l l ~ ~ l c  21-D. ( I )  Subject to the provisions 
Tribunal- of this Act or any rule made thereunder,. 

rhe- Special .Appellate Tribunal . may, up 
order, regulate its practice aud proce- 
dure. 

(2 )  Before preferring an appsal to 11ie Special 
Appellate Tribunal, the tax admitled lo be duc and 
5G% of ihe Tax in dispute shall be paid and no appeal 
shall be enteALained uutil the said Lax is paid: 

Providcd that 1'i a: a . result of the appeal, any 
change becollies , necessary in ~ h c  assessinenl, lha 
Specla! Appellate Tribunal may autliorisc the. asses- 
sing authority to amend the asscssiiient and on such 
amcndrnent being made, the eicess amount . paid by 
~ h c  nsscssee shall, on his application, bc rzfundzti lo 
him with simple interest at twelve per cent per annum. 

(3)  Every order passed by Ihe Spccial Appella~l: 
Tribunal shall be. final and shall' nor- be called in 
question in any court except the Supreme Court as 
~rovided. under section 21X. 

I . (4) The funciiods of the Special Appellate Tri- 
bunal may be exercised:- 

(i) by a, Bench consisting - of- Chairman, Vice- 
Chairman and the Mcmber; or 

I 

(ii) by a Bench consisting of the Vice- 
Chairman ard the Member constituted by tlie 
Chairman; or 

(iii)l.b$ a single Mknlber in S V C / J  cases 3s 

the Chairman may dwm fit. 



l&planhtion:- he single Member rifeir2d 10 in 
clause (iii) may be eiihcr the Chairman or the Vice- 
Chairman or the Member: 

I'rovided that if any case vhich comes up before a 
single Member (who is not the Chairmqn) or a Bench 
of wllich !he Chairman is not a Member) involves a 
qveslion cf law, such single Membzr or Bench may, 
in his or iis discretion, reserve such case for decision 
by a Bench ol which tlle Chirman shall be a Mzmber. 

(5) Where an appeal or application or revision 
is Ileilrd by a Bench co~lsisting of the Chairman, Vice- 
Chairman and [he. Mc~uber and the  embers dillccr jn 
opinion on any point, the point shall be decided in 
acccrdancc with  he opinion of the majority and wherc 
the members' of -a Bench consisting of Vice-Chairman 
and Member dGer in opinion on any poin:, the Il?atrer 
shall bc referred 10 the Chairman, whose decision 
thereon shall be final. 

2 1-E. Notwithstanding anything conisined 
Bnr cr JUri5- 
d cliun ~f any other law, b e  jurisdction o'i all 
411 c~rurts courts except the Supreme Court, is 
cxcc)ll rhc 
SUprcrnc excluded wilh respect to any matter 
Court. which is by or under this Act required 

to be'decided or dealt with by the 
assessing authoriry, the Assistant Corumissioaer, thc 
Appellate Deputy Coinmissioner, the Joint Commis- 
sioner 01 Commercial Taxes, the Commissioner of 
Commercial Taxes, the AppeITa tc Tribunal or t hc 
Special Appellate 'rribunal. 

21-F. No writ shall Be in the High Court. to 
Bar in High writ ' set aside or modify any proceedings or 
Court. order taken or made by any aurhority, 

ofiicer or Tribunal referred to in 
seciion 21-E under this Act or lvith respect to any 
othzr matter which is 3y or under this Act, requircd 
to be decided or dealt with by the said authority, oEcer 
or Tribunal.". 



7. lh section 22 of the principal Act,- Amcnrlrncnl 
aC s<i.rion a 

(a )  for the words "High Court" wherever thcy 
occur the words "Special Appellate Tribunal" shali 
be substituted; 

(b) in thc marginal heading, for the i v w c l s  
I' '-High Courl", the words "Special Appellate Tribunal" 

shall bc substi~uted. 
Amcndmrnl 

8. Tn section 23 of the principal Act,- orsccrion 23, 

( i j  in sub+section (I),- 
(a) afler the expression "sub-secticw ( L j oE 

szction 20", thc expression "Joint Comrnissioncr su:, 
molu under subsection (4-C) of section 14 or undcr 
sub-section ( 2 )  of section 20" shall be inserted; 

(b) for the words "High Court", in the ~ w o  
places where thcy cccur, t he  words "Speciul Appzi:;irr: 
Tribunal" shall be substituted; 

(ii) in sub-section (3),  for the words 'High 
Court', t be words "Special Appellate Tribunal" shall 
be substituted; 

(iii) in %he marginal heading for the words 
'Eigh Court' the words "Special Appellate Tri bunrll'. 
shall be substituted. 

Omit~iot\ nf 9. Section 24 .of the principal Act shall bc o~ni:icd. ,pd,, ,4. 

i Amcndnicnl 10. In section 34 of the priricjpal Act, for the dircc,ii,,l 31. 
words "including the Appellate Tribunal" the ~5,ords 
"includihg the Appellate Tribunal and the S!~ecial 
Appellate Tri,bynal" sball be substituted. 

b 

11. In section 35 of the principal Act, for :he An,,,,,,,,,, 

words 'High Court' the words "Special AppeI,Ia;e oiscc~i.on 35. 
Tribunal" shall be substituted. 

12. (1) ~ll-cases connected witksalestax matters Translcrd 
dcall with in.fhe , pijncipd Act and pending in the High ~ ~ ~ ~ ~ i , l ,  

Court imrncdjitely before -the date of commencelnznt in lhc H i g h  



Cuur: t r l  Ihc of this Acl as would hare becn within the . j i$ ,~so lc r~o .~  
~ ~ ~ c l l a r c  of tke Special Appdlnte Tribunal if the causes of ' 

Tribunal. action on which such proceedings we based had arisen 
after the said date or commencement, shall stand 
[ransferred to the Special Appellate Tribunal with 
r.ffcc.t from 11re date of the commencement of tllis Act. 

(2 ) All writ petitions (including any petiiions 
and proceedings relating thereto) , connected with, or 
:!rising out of proceedings . under the principal Act, 
: ~ n d  pcndin; in the High Court imnlediately before the 
clnli: o[ commcnczmcnL of this Act, shall ,s tand 
transferred to t h e  S~eci31 Appellate Tribunal, with 
effcct from the date of commencement of slhis -Act.and 
ihc said r v ~ . i l  peririons, pc t i t i~ns  and proceedings shall 
be deemed ir, be rcvision petitions under sectiorl 22 
or thc principal Act and the Special AppeIIate 
l ' r ihu~la l  sllall pass appcoprincc nrders accordingly. 

(3) All writ appeals (including a n y  -petitions 
; ~ n d  !,rocccdInp 1.2lniillg ~ h i r c t o )  connected with, or 
;:rising out ol  proco:dlngs urlder the principcl Act 
:~i!cl 1)entling i l l  i i ~ e  Hizh C011rr immediately I:cfcre 
the datc 01 commcncemeat of this Act, shall be heard 
; ~ n d  disposed of hy thc High Court as if this Aci had 
no1 been passed. 



THE A'iWEIRA PRADZSB GENERhI. SALES T;1X 
(THIRD ANENDMENTI ACT, 1388. 

ACT RO. 29 OF 198a* 

(13th September,  1958.1 

,An A c t  further to amend the Andllra 
i. 

Pradesh  G e n e r a l  Sales Tax Act, 3957.  

Be i , t  enac tcd by t he  L e g i s l a t i v e  
Assembly of t h e  State of Andhra P r a d e s h  
i : - 1  t h e  3'hirty-ninth Yeax: or' the Republic 
of India as iol1ons:- 

1. This A c t  may b e  called t h e  Andhra Short  t i : ? *  

Pradesh G e n e r a l  Sales Tax . ( T h i ~ d  
~lrnendrnent)  Act, 1 9 0 8 .  

*Rece iv?d  t h e  assent u i  t h e  Governor o n  t h e  lZtn  S e p t ~ a -  
Ilri., i ' l L S .  i c r  5ta :c r r tnZ o f  O b j e c t :  and R c a ~ o t l s ,  2 1 ? o s z  sr -  

t h e  Andh,.a Preadestr G a z e t t e .  P a r t  I V - A ,  E x t r a o r d i n a r y .  dnted  

t h e  10th. August ,  1988. a t  page 4 .  



' 2. En the Andhra Pradcsh Genzral 
Sales T q  .4ct, 1957 (hcrcirlaiter reicr- . 
red to as the principai Act) i n  sectioi~ , 
5A,- 

(i) in clause (a) ,   he word "and" shall be onlii- 
ted; 

( i i )  for clause ( b ) ,  the following s11alI be subsri- 
tured, namely:- 

"(b) one paise on every rupee tvhcre the total 
turnover for the year is .fifty lakh ruptes or more but 
lcss than one croxe rupees; and 

(c)  one and a half paise on every rupee where 
the total tul-mver for the year is one crore rupces or 
more;" 

Alucndnlcnr 3.  h section 3OC of I~IC principal Act, in suil- 
of scction 
30-C.  section (3), for the words "a notice in the prescribed 

form", the words "a notice" shall be substituted. 
I ,,,,,,,, or 3 .Afkr  sestion42oE thc principalAct, the 
11c.w sccrion 'rblloiving section shall bz inserted, namely:- 
-1:- A. 

42A. The Commissioner may; from ,time tu 
~~Jns~ruc~ions 
t3  Subordin~tc time, issue such . orders, instructions 
affi;trs. and drections not incurisistililt wi tli 

- the provisions of this Act cr the rules 
made thereundzr to his subordinate oficers, 3s he 
tr~ay deem Gt, ior the proper administration of  he 
Act a d  sucb oficers - and all other persuns erl~ployccl 
in the cnfor~ement of the Acr, shall-comply will1 
such orders, instructions and directionst 

provided that no such orders, instructions or 
direciions s h d l  be such as to interfere with Lhc. d ~ s -  
crerion of any appelkge authority in the exercise of 
its nppelliite funcrions.". 



' .TaE . WHRA PRADESH GENERAL SATcES T~ 
(qe! .ACT, '1989* 

ACT UO. 4 OF 1989. 

A n , a c t  further to amend t h e  Andhra 
Pradesh General Sales Tax Act, 1957. 

Be it enacted by 'the Legislative 
. Asserqbly of the IState-jof'~ndhra Pradesh 
in the, F o i t i e t h  TearFof the Republic of 
India a,s f ollogs : - 

1. (1) This A c t h  may be called 
Andhra Pradesh General , Sales -  , 

(Amendment) Act, 1989. 

. - I - 
*Recalved t h e  assent o f  the Governor on t h e  30Fh ~ a r i i ,  

1989. For Statement o f  abjects and Bearons, please see the 
~ n d h r a  Pradesh Gazet te ,  Part-IV A, Extraordlnary, dated the  

l-'gth Harth.  , I989 a t  Pages 14-16. 



' ( 2 )  (a1 S e ~ t i o n s  2 ,4 ,7 ,8 ,9 ,10 ,13  and 22 
shal l  be deerne,d t p  have  c o m e  into f o r c e  on 
the 2 1 s t  January, '  IgaB;  

{b) a e d o n  16- [otFer than clauses (1) 
and ( 4 )  therkf ) , .  and section 10 shal l  be 
deemed to have come Into force on the 15th 
February, 1989;. 

I c ) .  clause . ( 4  1 or section 16 shall be 
' deemed to have c o m c  in to  force an the 1 ~ t  May, 

1987; and 
Id )  the remaining provisions . sha l l  

come in to  force at once. 

b e n d &  t 2,. 1n the ~ n d h r a  Pradcsh Genbral Sales 
of  JfC- - Tax Act ,  1957 (hereinalter referred to -as the 
tlon ?J Act p , i n d p d  ~ c t ) ,  i t ,  section 2, in sub-sec- 
V I  of 1357. tion (11 ,- 

- (1)  for clause (i-1) , the fo!lowing clause 
,shall be substituted, namely:- - 

*(i-1) m i l l e r  means a person who 
engages himse l f  In n ~ i l l i n g  operations- l n  any 
tlci mU1, oil m i l l ,  dhal l  m i l l ,  s a w  mill, 
g h n i n g  mill or a decortieatiHg mill end i n -  
cludes .a person vtho, n~ kbo authority which 
has the ul t imate  cont ro l  Ever the affairs of, 
such m l l l  , and where the said affaLrs are en- 

' trusted to a Manager, Managing Director or 
Managing Agent, such Manager,  Managing 
Director or Managing Agent. 

Explanation :- For the purpuscs 01 this 
dause' the word ' m i l l '  mcaus the plant and 
machinery vtith w h i c h  and the @remises Includ- 
ing the precincts there01 in which or In any . 
part o f  vit~ich the milling, ginning or de- 
cor t icet ing operations, as the case may bs 
are c a r ~ i e d  on."; 

' l i i )  c l a u s ~ s  (m-1) .and (3-1) shall bB 
omitted. 



3.  In section 5 of the principal Act, i ~ r  ~ncndment  
sub-sections (1) and (2); the f o l l w i n g  shal l  or scc- 
be substituted,' namely: - t l a n  5;  

. " ( d )  Save as  otherwise provided in 
this Act, every dealer shall pay a t ax  under 
this Act, lor each year oh every rupee of h i5  
turnover of sales or purchases of goods in  
each year irrespective of the quantum of his 
turnover at the rates of tax and at the points  
of Ievv specified ,in the Schedules:". 

4 -  For section 5B of the -principal Act, s ~ b s t l t u -  
the iollowing section shall be substituted, ' t t o n  of  
nernely : - ncu s e c t i o n  

for ICE- 

'Levy o f  conce2s lonal 5B (1) Notwithstending 
t h x  i n  respect o f  anything i n  this Act. 

every dealer ' sha l l  
pay, i n  respect of any 

sale of goods to another dealer for use b y  
the later as r a v r  material. c~mponent . part ,  , 

sub-assembly part, intermediate part, can- 
sumables and packing material of any other 
goods which he .&nterds to manufacture 
inside the State, a ,tax at the rate ,of 
four paise in the rupee or the rates specified 
in sections 5 , 5 A  and 6B in respect of 
goods other than declared goods. or sections 6 ,  
5A and 6 B  in  respect p i  declared goods, 
whichever Is, lower on the turnover relating 
to such sale; . . 

Provlded th'at the provisions of this sub- 
section shall not apply to any sale unless 
the - dealer selling the goods furnished to the  
.assessing authority in the prescribed manner 
a declaration duly fi l led i n  and signed by 
the dealer to rhorn' the goods are sold con-. 
tainlng the prescribed particulars in the 
prescribed form 'flptained from the prc,scribed \ 
authority an payment of p r e s ~ r l h e d  fee. 



12) Sf  any deeler,- 

(1)- not having his rnaLufacturlng unit 
within thc State, purchqse~  any goods by lur- 
nfshing a decla~atiod und&r the proviso, . . to 
sub-secdon ( 1 )  ; or ' 

(11) h%ving - ,  his- manuCactuiing uirlt 
within the state arid having purchased goods 

- by mfurnishlng a declaration under. the, 
provisa . to sub-section (,I) ~ s e l b  such goodk 
centrary to such .declaration, the .assessin*g 
authority.. may after givlng such dealer a 
reasonable opportunity of being  heard, , by 
order in writing, impose upon 'him by w a y  of 
penalty a sum which shall not be, less - than 

' l u g e  ' t i m e s  but which may - extend to five 
Umes the- amount 01 tax leviable on the sale 
of' such goods' so. purchased. 

,(3) fa) Every dealer who .  during the 
course of the year purchases goods by fur- 
nishing a declaration under- the proviso to 
sub-section (I) shal l  maintain,-.' 

(11 an account of the receipt and issue 
r E  such declaratFon farms i n  the prescribed 
inanner; 

(ii) a separate stock account for  each 
df the goods pt!rchased by him showing such 
particulars as may. be prescribed; 

ibl  If any dealer, fails to maintain 
true - and complete accounts in  accordance 
with clause (a-I and thc rules made there-- 
under, the assessing authority m a y ,  after 
giving such dealer a reasonable opportunity 
qf i  being heard,. by order in w r i t i n g , - .  

(11 discnt i t lc  such dealer from making 
use Of 'any d e c l a r ~ t i o n  form prescribed under 
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, tlle proviso to sub-rection (1) and rdqulre 
,'. him to surrender forthwith the declaration 

. Iorms alreadfissued to him, Lf' any; and 

. (111 impose upon him by wpy of penalty, 
a sum which shal l  not b e  less than three 
'times. but which may extend to five t i m e s  the 
amount of tax leviable on the turilover of the 
goods purchased by h i m  on the basis of the 
declaration Corms furnished. by him under the, 
proviso t o  sub-section ( I ) ,  upto the date oi 
surrender by h i m  o f  the unused forms; 

( c )  If any dealer. i n  respect oE whom 
an order has been passed under .clause (b) 
of this sub-section pays the penalty and 
complies with such conditions.as the assessing 
..authority. may deem- fLt to impose - in . this 
behalf ,  the assessing authority. may in hls 
discretion permit. such dealer to obtain the 
prescribed declaration farms afresh and make 
use of the s a m e  for the purchase of goods in  
the State at the concessional rake of tax .  

Explanation :- For the' purpose of this 
section. - 

( i)  the words "raw m a t e t i a l "  meads 
any mater ia l  f r o m  which another product can 
be made through t he  process of manufacture 
ei ther  by itself or in com,bination w i t h  <other 
raw mater ia ls;  

(11) the  word5 "component park". "sub- 
assembly par t "  and "Intermediate part" means 
thn article whic  tt forms a n  identiEiable con- 
st ituent of the finishvd product and which 
along w i t n  other gauds m a k e  up the finished 
prodiict ." , 1 

, . 5. .SectLon 5F  of the principal Act  % h a l l h a i s r a o n  of 

be omitted. re t t lon  5F. 



Adndrnent 6 .  In section 7A of the principal Act ,  
O f  s r c -  
t,,, sub-section ( 1 ~ )  shall.be omitted. 

Amendncnt 7. In section 0 .or t h e  principal Act,  the 
of  s e t -  words "including conditisns as to the licence 
tion 8 .  and licence feesw, sha l l  be omltted. 

Omisstan 
o f  s e c -  8. Sections 10, 1 2 ~  1 2 ~  df the princi- 
tlonr 7 0  pal 4ct shall be omittkd.  
l2.h and  128.  

. hcndncnt  9: I n  section $3 of the  principal Act ,  
of  set- the words "or section 12A as the case may be" 
t i o n  13. s h a l l  b e  omltted.  

haendmerit 
p f  i e c -  10. f n  -sect ion 16 of the principal A c t , -  
t t n n  16. 

(i) in clause ( b )  of sub-section ( 2 )  
Ior the words " t w o  rupee-s", the words "one 
rupee 2nd i ifty paise" shal l  be substituted; 

(ii) ic sub-section ( 3 )  for. thc words 
" t i n  rupees", the words "one rupee and Iifty 
paise" shall  be substituted. - 

Act  I1 . 
of  1864.  

Act V I I  
of  1639. 

11. AEter section 178 of the principal 
Act,  the rollowing section shall be inserted. 
namely :- 

17C. ( I )  A Deputy Commis- ' 

sioner s h a l l  have the powers 
of a Collector under the 
Andhra Pradesh Revenue 
64  for the purpose of recovery 

of a n y  amount due under this Act. 
- (2 )  Suhject to the p r o v i s i ~ n s  of sub- 

section ( 3 ) .  all Deputy Commercial Tax Officers 
shall ,  for the  purposes or recovery of any 
amount due under t h i s  Act, have the powers , 
of the Mandal Revenue OCTicer under the 
Andhra Pradesh Rent and Revenue Sales Act ,  
1839 Tor ths sale of property rlistrained f o r  
any  amount due under th i s  A d .  



(3)  Notwithstanding anything contained A c t  Y 1 1 -  
in the Andhra Pradesh Rcnt and RevenueSales o f  1039. 

< ~ c t .  1839. the Deputy Commercial Tax Officer - 

In the exercise of the powers  conferred' by 
sub-section (2) shall be subject to the control 
atid superintendence or the Deputy Commis- 
sioner. 

12. I n  section 2 1 - A  ni the principal  Act , -  Amrndnrnt 

( i )  in sub-section ( 3 ) ,  in the proviso. ,f ,,,- 
the words "or vice-Chairman" shall  be omitted; t l v n  ?I-a 

- (ii) for sub-section ( . 4 ) ,  the !allowing 
shall be substituted,  namely :- 

" ( ( 1 )  .No person shal l  be qualif ied- tor 
appointment,- 

(a) as chairma,n unless he is or has 
been a judge ol a High Court; 

(b) as Vice-chairman, unlcss he, - 

(i) is a serving or retired Secretary 
to ~overnrnent w i t h  special hnowledgc and 
2xperience in l a w  or commercisl taxes m a t t e r s  
for a period OZ at l eas t  nnc year; or 

(ii) is or has been the Commissioner  
01 Commercial Taxes lor a period of atltast 
one ycar; 

( c )  as, Member unless h e , -  

( i ]  i 5  or h a s  been a member of the 
Appellate Tr ibuna l  lor  a period of atleast 
cne year by virtuc .of being an officer of the 
C o ~ m c r c i n l  Taxes Dc-psrtment; or 

( i i )  i5 o r  ha5 been a Joint Cornmi- 
511 :- u[ C o n l m e r c i a l  Taxas, w i t h  experienw 
I - ,  I i.) irjd f j i  ztlcast one year on the l tq-. '  

8 ir rt l~,. . ~ia:: with the making  of Is-: . 
an3 Ilarniiig c :  rules 01 the Commercial Taxer, 
Departrn~nt".  '<. 



.L 
h e n d v c n t  13 In Section 21D .or the principal tc t  - 
ef  see- for sub~section ( 2 )  the Eollowlng sub-secCFon 
t l o n  210- s h a l l  be substituted, namely :A 

'!(2) N o  appeal shall be entertained by 
the Special Appellate Tribunal unless the 
assessee pays the tax admitted to be due 
from h l m .  ". 

hmendaent 1 4 .  111 section 29 of the principal Act,- 
o r  sec- 
t l o n  29.  (1) in sub-'section (31, in clause (b), 

for sub-clause (ii ) , the follo'wlng suh--clause 
sha l l  be substituted, namely :- 

"(ii) that the sale or purchase- of  the 
goods carried *has, for the purpose of payment 
01 t a x  under this Act, not been properly 
ateaunted for i n  .the documents referred .to in  
clause (b) of sub-section (2) and i f  the said 
officer i s  satisfied, alter making such enquiry 

. as he deems f i t ,  that vrith a v-iew to prevent 
the evasion of tax payable in respect  of- the 
sale or purchase of the goods carried, i t  i s  
necessary to detain the  goods, - he . s h a l l  
detain the goods and direct -the driver or 
any other persoh in-chargd of the goods 
vehicle o r  boat tv pay such tax and to Eurnish 

- 'security ,-for an amount not exceqding five 
tlrnes the tax payable in  such,  lorm and In 
such manner and to such authority as may 
he ,prescribed, on behalf of the person liable 
t o  , pay such tax. 'I; 

2 )  in sub-section ( 4 ) .  for the words 
"or the security is furnished". the words 
"and the Security i s  furnlshed" shall be svb- 
r t l t u  ted; 

(31 In sub-section. ( 6 ) ,  for the wbrds 
"or th\securityn the words "and the security", 
for the *words "or furnished", the words 



i 
-?andiurnishedu ana for the vrords "or 
securLtyl' the words "and security1', sha l l  
respectively be  subst i tuted:  

( 4 )  after sub=scction (61, the Eollowinq 
sub-section' s h a l l  be. in'serted, namely: - 

" ( 6 A )  VJhere goods are carried without  
paying the tax, iE any, payab le  under rh15 
Act or goods are carried sit l-out being pro- 
perly accounted for in the documents referred 
to in clause (b) of sub-section , (2): the said 

. r  - officer s h a l l  collect the tax payable on the 
qoods so carried and in addltion levy a 
penalty not exceeding f ive  t i m e s  the amount 
of tax  payable on such goods after givlng a 
reasonable bpportunlty to the person l ikely to 
be affected, against the proposed penalty .  "; 

( 5 )  in sub-section [ 8 ) ,  for the vrords 
"sales  tax  due", the w o r d s  "sales t a x  and 
penalty due" s h a l l  be substi tuted.  

15. Sections 308 and 30C o l  the princl-. Omlssinn 
pal Act shall be omitted. o f  s r c .  

t i 0 0 5  308 

. . a n d  ? O K .  
16.  In the First  Schedule to the princi- Amendment 

pal ~ c t , -  o f  the 
f1rr.t 
schedule.  

(1) in the heading, , for the expression 
"section 5(2 )  (a)", the exprsssion "section 5"  
shall be substituted: 

( 2 )  i n  lrem 19, for the entry in column 
(I)., the Iollovrlng *ntry shal l  be substituted,  
namely :- 

"containers other than gunnies,  bottles 
and plast ic  containers. "; 
(3) in i t e m  38, in the entry in cclurnn 

( 1 1 ,  for the words "other than those specifi- 
cally mentioned elsewhere". the words "athe? 



than articles of plastlcs and those specili- 
cal ly  mentioned elsewhere" s h a l l  be substitu- 
ted: I 

( 4 )  In i t e m  39. in the entry' In column- 
( 1 ) .  - for the .words, "Engine oils. lubricating 
oils and break f l u i d s " ,  the vrotds "Englne 
oils,  lubri-aking oils., greases a n d  brake 

, t lu lds" ,  s h a l l  be substituted: 

(5) for i tem 60 and the  entries relating 
the'rcto, the Zollowing i tem and entries shall  
I:c substituted,, namely :- 

"60. [ a )  Haida.'atta and r a v v b  A t  t h c  p o l n t  2 paire 
not ,cauered by I t e m  Ibl o f  f l r s t  srlc  In t h e  
b e l ~ w .  , In t h e  S t a t e .  rupee. 

{ b )  Hblda ,  a t t a  a n d  r a v v a  A t  t h c  p o t n t  1 p a l s n  
a b t s l n e d  froa whebt o f  f i r s t  sale  - In t h e  
t h a t  11t; mct t a x  undcr I n  t h e  S t a t e .  rupee. 

( c l  Y h e a t  bran  A t  the point I p a i s a  
o t  Tlrst sa le  I n  the  
I n  the  S t a t e .  rupee: 

- .  (6) i n  i t e m  91, in t ! ~ e  entry in column 
11') tha words ;plywood and block vrood" 
s h a l l .  be omit ted;  

, ( 7 )  i n  .ite!r, 105, in  the e n k y  jjn column 
( I ) ,  €or t he  e x p ~ : e s s i o ~ ~ .  "Foot-weary, .  the ex- -  
pression "Faot-. .tear other . than plastic ioor- 
vicar" shzll  t ~ c  ;abstitutcd: 

. ( E l  i , ~  i: :TI: 1 1 4 .  in thr~ ~ - : P : : , : J  it-, , C C ~ T I  
1 .  

I a )  lor the -;lords "Lamln board" the 
wards "Plj.vtuod, part ic le  board, ~ d m i n  bnard" 
shall be substituted; . , 



25 . 

(b) far the words ''or. In any other 
form", the words  "or in B ' I J ~  other .form and - 

ficludes f lu sh  doors", shall be substltuted;. 
arid 

(c) for the entry in column (3). the 
following entry shall be substituted, namely;- ' 

"9 paise in the rupee"; 

(9) In'item 144 .  1n column , ( l ) , -  

(i) for clause jb).. the following shall 
be substityted; namely :- , . 

"(b] obtained from r e  including 
paddy out of which rice is ,produced that has ' 
m e t  t a x  under this k t . ' ' ;  

(ii) after clause (b) , the lbllowing 
clause and entrlcs   elating thereto shall be 
added, n a m e l y  : - 

* ( c )  abtatned f r o m  malzm A t  t h c  p a l n t  pbisa'1n, 
q i  f lrst  sale the  rupee.;' 
In  t h e  Stat!. . - 

(10) after i t e m  188,. the following i tems- 
and entries relating thereto. shaU be added, 
namely: - 

-189. C l a s s - f l b r c  A t  t h e  p a l n t  4 p a i s e  
- o f  first salc I n  t h o  

I n  t h e . S t a t e .  rupcc: 

190. Trsctdr drawn, A t  the point 4 pnlse 
l ~ p l c m t n t s .  of f i r s t  sale i n  t h c  

I n  t h e  S t a t e .  ruPFe. 

191. Adhesives. adhaslve- A t  t h e  p o l n t  9 phist 
tapes. C e l l o p h l n  01 r lrs t ,  sale  I n  the 

tape .  g l u e .  I n  the State .  r u p e ~ . ~ .  



Amsndment 17. In the Seco,nd ,Schedule to the prlnel- 
of  pal  Act, i n  the heading for the expression, 

!'Section 5.I 2) (b); , fhe expression l'section 5" 
sh-all be substituted. 

hendmcnt 18. In the Third Schedule to the prlnci- 
of Third pal Act, - 
Schedule. 

(1) in item 2, in column (11, 

(a) ' for s u b - i t e m  (il, -the ilollawIng 
shall be. substituted, namely :- 

"(1) Pig iron and cast iron' including 
ingot, moulds and bottom plates"; 

(b) sub-item . ( X I  shall be oinitted; 

( 2 )  after i t e m  2, the following iteni and 
entries relating thereto shall be inserted. 
namely: - 

l t ( z ~ I  3ron and, Steel scrap, t h a t  is 
to  say,- 

(1) '  Iron scrrp, c a s t  iron strip, when purchased 
runner, scrap and Iron skull by an e l e c t r i c  
scrrp. arc  . fvrnacc 

u n l t  or an 
(Ill Steel  'melting scrap I n  a l l  Inductlbn 4 palss 

torms Including stacl skull, furnsce unlt I n  the 
turnjags nndrkorlngs. inPthe ,S ta te .  ,rupee.hm 

a t  t h e  polnt.  
of purchare by 
i u c h  un! t-  and 
I n  a l l  ' o t h e r  
cases s t  the 
point. o f  pur- 
chase by' the 
f a s t  dealer who 
buys I n  the 
S t a t e .  



(3) in i t e m  6 ,  i n  the entry i n  coLumn 
" (21, for the wards "by a milleri1, the words 

"by an oil mUlerl1, shall be substituted. 
19. In the Fifth Schedule to  the princi- RncnCment 
Act ,  in the heal ing,  for the expression or r i f th 

I1section 5(2)  i c )" ,  the expressicn "Section 5" Schedule. 
shall be substituted. 

2 0 .  In the sixth ScheduLe to the prirIci- amendment 
pal  ~ c t ,  in the beading, for the expresslon o f  s l r t h  
w s e c t f o n  ~ ( 2 )  ( d l " ,  the expression "Section 5" Schedule- 

shall be substituted. - ,  

21. After the STxth Schedule to the princi- Addl'tton 
pal Act, the following Schedult shall be rddcd, o f  new 

namely: - Schedult. 

a 
"SEVENTH SCHEDULE 

GCODS IN RESPECT OF WHICII TAX IS LEVIABLE 
UNDER SECTION 5 .  

Oescrl p t l o n  o f  goods. Parnt o f  Icvy. Rate o f  tar. 
111,  (21 (3)  

1 .  6aods other t h r n  those spect- A t  the pofnt 6 parse 
fled I n  F l raL  t o  Sixth ' o f  f l rst  sole In the 
~chrdules;  . ~n t h e  S ta te .  rupee-rn 

Provlded thrt  r dealer other 
than 4 casual  t r a d e r  and an rgtnt o f  
a ion-resident  dealer vhoss t o t a l  
turnovtr f o r  a year 1s less thrn 
rupees two lakhs sha l l  not ,  be I t a b l e  
t o  p l y  t r a  t n  respect o f  t h e  good* 
mentioned In t h i s  Schedula. 

- Raptml o f  

2 2 .  The Andhra Pradesh General Sales , o ~ d l b l n c l Z i  

of 1989. Tax (Amendment) Ordinance, 1989 is' hereby . 
repea led .  



TEIE ANDHRA PRADESH GENERAL SALES TAX (AMEN@ 
M E W )  ACT, 1992. 

ACT N O  11 OF 1973.* 
I %id ,May, 1 993 1. 

I An Act furtbcr td nrncnd the Andlim Prartesh Mencrsl Sales Tan .i ct 
195?. 

Bc it enacted by the Lcsislative Asscmbly of the State of Anclha 
Prdcsh in thc Forty-third ycar of the Rcplrblic of India as follow: 

1.-Sl~ort Title This may be callcrl t I~c  AndA1-a Pradesh Gcncral 
Saks Tax- ( Amendinen t ) Act, 1992. 

2. I,i.~erliorl of trew secriori 29B, Act Jri oJ 1 957.-Tn the Andhrrc: 
Prztlcsh Gcneral Sales Tax Act, 1957, Act V1 of 1957. a h -  
scction 29-A, tho following shii 1 be inscrlcd, namcly :- 

29B. Transit of goo& by ~ - ~ a n  tli~*olrgI~ rllc Slute m ~ d  isrue of irn~l.sit 
pass.-Where T. vehiclc, carrying goods, coming from any place out sidc 
IF:: Stntc and b~md for any other pincc: outside thc Statc, pass through . 

tllc Stntc, thc driver or other pcrsan-in-cl~ar~e of such vehiclc shall 
obtain in the prescribed minncr a wansit pass ,,from tile omccr-in-chargc 
of the first check-post or barritr afrer his entry into the State and deliver 
i t  to the office;.-in-chars of tIlc last chzck-post or bat-iier befa3 his 
exit rrom thc Sratc, failing which it shall bz presumed tlut!  he 'soad, 
car~icd thcrcby have kqn  sdtd ivitllin thc State by thz owwtcr or par ., sons 

' in-chargc of tlw vchicle and aciording'y tlic lax is asscsscd and penalty 

if any levied in accord~nc:: witti thc provisions of this Ac; : 

c Providcd that whcrz t h ~  good< casi id by such vchiclc niz, af~cr )be 
entry into the Statc, transportd outsidc tile State by any vtlier vchicle 
or convey;rncc, the burdcn of proving lhat tha goods have actuatly 
movcd out of tho Statc shaIl h.: on :hc owner or person-in-charge 
of rht vohiclc. 

*Rwcivcd I11c assen! of tbc Oover~~or on the 30111 April I971 Tor Statc~nent of objrc 
nd r W m  please sce Lhr: Andhra Pradcsli Gazetla Extrdoriinnrj da~fed 

53 



Erplosnrifl/~.--IP a vohis tc, is  hired for transport:ltion of goods by an 
person, L lic h i m  of that iv!~iclc shall, for the purposcs of this seetion be 
d 5 € m d  lo kc the oimcr of lbe\rchiclc". 



ARDHRA PRADESH GENERAL SALES TAX 
(AMENDMENT) ACT, 1993. 

*ACT No. 13 OF 1993. 

[3rd Sepf.' 1993. ] 

& ,Act fir&*: to Amead the Andhra Pradesh General S d a  Tax 
Actp 1957. 

3e it pnactcd by the Logirlatkc Assembly of the State of Andhra 
Pradmh Pn t h ~  Forty-fourth Year of the Republic of India as 
foUows :- 

' I .  Short title and contmenccmertt.-(I) This Act may be called the 
Andbra Pradesh GeaoraI Sales Tax (Amendment) Act, 1993. 

(2) l t  -&U b. docmid to haw corns into force on the 18th- 
July, - 1933. 

1, 
2. Ssrbstitutioa of new section 5A.-In the Andh~a Pradcsh Gcn~ra1 

Was Tax Act, 1957. Act VL of 1957. (hereinafter rcfcrred to 8s 
the -Principal Act) for section 5A, the folIowing section s h a ~  be 
GUM i t aCd, .namely :- 

d 

5A. "Levy af aunovcr tax. (1) Evcry dealer whose total turnover 
in P y a m  is not Jess than ten Iakh rupees whether or not thc 
~hok  or any portion of such turnover is liable to tax. undcr any 
0th provisions of this Act, shal1.b~ liable to .pay - tax at the rate 
of,r 

tb -t of tho Governor on the 3rd Scpl. 1993. For ~ l o l c r n e n  
Cn- & R e .  P h m  S60 tbC A t d m  P r W  Gaw~~cSart - lV-AEs~-  
~ n d a t d t b b # A u & l * 3 a t ~ 5 a d &  

. . 
. - 

1 . .. . . . . . .  . + 69--. . * -  



(a) one half paise on eveiy rupce where lhr Lola1 turnover is 
ten lakh rupee; or ~ n r r c  b ~ t  Icis than 6Tty lzkh rupws in a year; .. 

(b) on2 paisc on crcry rupcr wllorc the total tu&r is finy 
lakh rdrecs or more bu! lcss than one crovc rupit.f in a year; and, . , 

(c) two paise on cvc:y rupec whore tile total turnover is one 
crorc rupccs or more in s yc,-.r; 

/ 
Prdvidcd !hat the turnovcr Tax undcr this subsection on pctrol, 

diesel, engine oils, lubricati~g oils, greases and brirke fluids, shall 
b: peyable at two paisc on every- rupee of turnovcr and on .liquid. 
petroleum gas and kerosene at one paisa on overy rupeo of t ~ o v o r ,  
irrespective of thc quantum of znnual turnovcr ; - - , 

. . 
Provided furtller that. no tax undcr this sub-section shall bo pay- ' 

able on that part of such turmvci which relates t o  ,- 

(i) S& o r  purchase of goods specified in the Third' and Fourth 
ScMulas; . . . .  

( i i )  sale or purcl~ase of goods in tLc course of inter-state tmde 
or conlmercL; 

(iii) ~ f e . o r  purchase of goods in the course of oxport out of' 
' ' 

the territory of India or sa l t  or purchase in the couoe of import 
into' -the territory of 'Tndia; I 

. . . - I 

i (iv) all amounts collected by way of tax undar tha prdsiqas 
of the Cmtral Sales Tzx Act, 1956 Ccn!ral Act 74 of 1956. ;1 . , , .... 

i I 

(v) dl amounts allowtd as dircounL, ppvidcd, that such dis-. . 
count is allowed' in a-cordancs wi.h thc rogdar of-':.the 
dealer or -is in iccordancc with thc terms of a cohtract -or agrae&n t . . '- ... 

. entered into in a particular -case and provided also that th6 .a&ollnts:: 
show that the purchaser ha# paid only tho stir11 origi~~ally charged-... .. . .... 
jcss the di~connt; . 

.*. . . 

(;i) (a) my arhount ,. i q W 4  to thi  , p ~ b h , x  :%ia@&tztj$% 
goods returned by him to th8- dealer when the goods am taxabla, , . 
on sales, providod that the j $ O ~ d  s worn r o t l ~ c d  wits 8 prhd ' .' 



--;. * 
of six months from tbr date of .delivary of the goods and the accounrs 
show the date on which the goods Were returncd and . . .  tb date on 
which the amount was refunded;. 

(b) any amount refunded by the sellar in respect of goods - returned to him by the dealt;, w b n  the goods are t a ~ ~ . b I c  on thc 
purchase ,value, provided that thc goods were returned within 3 

period of six months from the data of delivciy of Ihe goods and the 
mounts show the date on whuh the goods were returned and L I ~  

t &I& on which the amount was refunded: 

Provided that the claim for deduction on account of such refund 
shall be admissiblc if it is preferred within a period of six months 
from the data on which thc goods sold' have been r w i v e d  or the 
goods purchased have k e n  returned as the case m y  be: 

Provided further that , savc as othel wisc provided in this sub- 
section, no other deduction shall be made from the total turnover 
of a dcalar for the purposes of this section. 

(21 The provisions of this Act and the rulcs mad* thtreundar 
shall, so far as m y  be, apply in rclativn L r ,  Lhc asscssmcnt, GO!- 
lcction or refund of thc turnovcr tax, as thzy apply in relation to 
thc assesmant, collection ox r e f ~ n d  ,of tax undel the otIicr 

J- provisions of tbis Act." . 

3. Amendment of section 63.-In the Principal Act, in section 
643, in the Fsplaaation under sub-section (2). for the words 

e 'additional tax', the words 'turnov,~ tax' shall be substituted. 

4. Amendment of First Scl~eJu1e.-Jn the First Schedule to  the 
Principal Act,- 

( i )  in the headiag, the words 'single point' shall be omitted ; 

( j i )  in item 23, for the entry in column (3, tht. fdowing shall 
k substituted, namely:- I 



5, ~m&dtmnt of ~ ~ c c r i d  Schedule.-In the Sccond Schedule to..thq 
Principal Act, in the I;cading, the ~vords ' singb point' shan b= 
omittcd. 

! : 

6. Heperrl rJ' Orrlinanc., 4 of 993.-The Andhra P r f d d 3 ~  Gcne:aI 
Salar; Tcx (.41nendmc.nl) Ordinmcc, 1993 is hereby rspcal&J. i 



THE A N D M  PUDESH GENERAL SALES TAX (MEND- 
mNT) ACT, 1994.  

ACT No. 6 OF 1994. 

[20th January, 1994.1 

AN ACT FURTI-LW TO AMEND THE ANDHRA PRADESH 
GENERAL SALES TAX ACT, 1957. 

Be it enacted by tho M-gislative 
~ s s e m $ l ~  of t he  S t a t e  of hdhra Pra22sh in 
t h ~ :  Forty-fourth year of the E.opublic of 
India as follows:- 

1. 1.  (1) This Act may be ca l led  the Andhra S h o r t  

Pradash General Sales Tax (Amendment ) Act, tit  1 e and 
1934. camnence- 

nent . 
(2)  (a) Clause (1) .of sect ion 2 shill 

be deemed to have come Into, force ' on the 
4th Septembe~ , 1993. 

*Received t h e  assent o f  the Governor o n  t h e  19th  
January, 1994. For Statement o f  objects and P c a S O n S .  

Please see t he  Andhra Pradesh G a z e t t e ,  p ~ r t  I Y - A ,  E x t r a -  
ordinary,-'datka-f hhe -24 ' - thDeEember ,g= at-pT3,- 



, - ,  , ;  - , - . .: ' 

(d)  e lbus i  [iii;: '& . s&tj.on 2 
shal lbedeemed to have come i n t o  force on 
t h e  20th. September, 1993; , . - 

(c 1 clause (iii 1 of section 2 
shall be deemed, to have come into force 
on t h e  27th l~ovember, 1993; 

- - , . ; r .  , , ,  . , -,, , m - , , ,  
* .  ' - ' ( d ) c a l u s e  (-ii .j . . , .  of' section i 

shall be deemed ,to'- have come i n t o  .force 
on the 10th Novemberr 1993. 

BPendPenk cn 2. I n  the  :First7Schedule to the 'Rndhra 
tbe Pfrst Pradesh General Sales. Tax. A c t ,  1957 ,-- 
Schedn le  bct 
VT of 1 9 g .  (i) in i t e m  36, for the  entry  in 

column (31,tbe .following entry  hall be I . . .  subs t i tu ted , '  namely :- , . 7. .  
I b . .  . . . . .  . . - .  : . r  , , c L', , , , . . - 

. . .  
, . "12 pa ise  in t h e  rupee".. 

. , :, (,.ii).- . in .item. 3 7 , .  .:fpr the entry in 
column ( 3.1 ,, the .f ollowi.nq. !entry. shall be 
substituted, namely:- , - . i '  . - '  -I..I. . . .  , . 

. . .  
1' . . . . . . .  . - ,  - 

i \ i= i  I "i-fter . . i h e m ,  83+., t h e  folipuing 
- if em' and e n t r i e s ,  'relating;- thereto shall 

. be inse=ted, ' n'dm&lje-: . ' -: " ' : - - : " 

. ., . . , , , , <! . , : . .  

"83-B-Mounted rigs and A t  the  
parts and access point.of 
sories thereof ' f irst  
inc ludi f ig  a i r  sale in 
compressors and t h e  S t a t e  
chassis on which 
such rigs are 
mounted. 

6 p a i s e  
in the 
rupee". 

I iv! after item 129-A, the following '. 
i t e m  andthe entries re la t ing there tosha l l  
be i n s e r t e d ,  namely: - 
"129-B(al Semiyar V e m i -  A t  t h e  4 P a i s e  

celli and a l l  po in t  in the 



types of nood- of rupee. 
les not  covefed f irst  
by sub-item(b1 sale in 
below. the 

state. 

(b) Semiya, Vermi- A t  the I paise. 
c e l l i  and all poin t  in the 
t y p e s  of nood* of zupee, " 
les obtained f i r s t  
from wheat or sa le  in 
maids t h a t  has t h e  
m e t  tax under S t a t e .  
this Act.  

R. S A T Y A N R R A ~  M U R W ,  
Secretary to Government, 

Legislat ive Affairs, 
Law Department. 



.- 7 ,  7 ~ : n k  2 .  .T'!tADESH C'ElJERP.7, BALES 'Z~IX 
; SECDND i:lsXiE!K&:T) LC?:, .! $94 .  

iiCy Wo. 15 GIs' 199ik" .  



t2loenduent:or' 2, 111 t h e A n d h r a P r a d e s h G e n e r a l S a 1 . e ~  , 

.secrion 3* Tax A c t ,  1957 in section 3 ,  after. . sub- 'kt v1: of 
1957. s e c t i o n  { 3 1 the f~llowiny sub-section 

s h a l l  be inserted, namelv: - 
"(3 A) (a) Notrrj-thstanding a n y t h i n g  

contained in sub-sect 'ion ! 1 ) , tho Govcrn- 
mcnt nay at af iy t i n e ,  by crder, consti- 
t u t e  an additional Bench of the 
Tribunal, w i t h  two members, of whom one 
shall be a D i s t r i c t -  Judge Grade-I1 and 
the other shall be ad O f f i c e r  of the 
Commercial Taxes Department of t h c  State 
Government  n o t  below the rank of  a J o i n t  
C o m ~ i s s i o n c r  to f u n c t i o n  at such place . 
and f o r  such period as they may specify 
therein. 

(b) W h e r e  the  members of the addi- a 

tional Bench are equ-al ly  , d i v i d e d  in 
opinion as to the dec i s i on  to be given 
on any p o i n t  or p o i n t s ,  they s k a l l  state 
the point or  p o i n t s  on which they differ 
and make a reference to the Chairman r:ho 
s h a l l  t h e r e u p o n  hear the point or pobnts 
himself and such p o i n t  or p o i n t s  s h a l l  
be decided according to t h e  opicion of 
the majority of the Chairman and the 
members of the Bench w h o  have heard the 
case. 

( c ]  T h e  r e g u l a t i o n s  made under 
sub-section 1 4 )  s h a l l  apply to t h e  Bench . 
c o n s t i t u t e r i  undcrh . th i s  sub-section?. 

A. SATYANAUAYANA MURTIIY , 
S e c r e t a r y  to Government ,  
Legislative Affa irs ,  

Law ' Depar tment .  



ANDHRA PRADESH C3ENBRAL SALES TAX 
(AMENDMEW ACT, 1W5. 

ACT NO. 7 OF 1995* 
6tl1 Fcb. 1995. 

An Act further to amend the Andhra Prades at General Saiw Tax 
I Act, 1957. 

Be it enaated by the Legislativc Assemb'y of the State of Andh1'3. 
Pradcsh in the Forty-sixth Year of thc Republic of India zs foIlows: 

1. (1) This Act m ~ y  bz called the A11dhr:i PrJdesh &aerel short titb 
Sales Tax (Amendrncnt) Act, 1995. and Com- 

mewmont 

(2) It shall be deemed to have come into force with effect 
effcction and from the 1 s t  Janunry, 1995. 

2. I n  the Andhrr, Przdesh Gcileral Sa'es Tax Act, 1957, in Amtndrncnt 
section 6B. in iub-icstiio (I), fcr the w ~ r d s  " ten pcrrent ", ihc 
words " twenty pr-l-cent '' sh;-U b;: substituted. of 1957. 

3. The Andhra Pradesh General Sales Tax (Third Amend- &peal of 
ment ) Ordinance, I994 is hereby repealed. Ordindrrcc 21 of 1994. 

Received the asstn of I he Govcmo, or! the 3rd Ftb.1995. Far St-ttment 
of objects and Rrasons' Plcasc Sct thc Andhra fraderk Gazette, Part IV-A 
Extraordi~ary, dt. ]%I-! 995 



TII ANDHRA PR ADESA GEMRAI. SALES TA ' (SECOND 
AMENDMENT) ACT; 1995. 

ACT Na. 8 OF 1995* 

An Act further to Amr:nd the Andhra Pradesh General SaIes Tax 
Act, 1957. 

Be it cn~ctcd by i l ~ e  Lc2is1ative A: scmb7y of the Srate of 
Andhra Przdesh in tht: Forty-skth Yezr of the Republic of Tndia 
as follorvs : 

short tjtlo, 1. (I) This Act mzy be calIcd the Xndhra Przdcsh e n e r a 1  
an* SaI cs T2.x (Sccond Amendment) Alct, 1995. 
mcnccmcnt. 

(2) (a> Clause 2, clrrusr: 3, item (i), (ii), [iii),znd (iv) of c'ause 
4 and c'ause 5 shall be deenled to bavc come into force with eff23t 

fin aild from the 1st day cf duly, 1994; and 

(b) ircnl (v) of c1au5e 4 shaT1 be deerncd to hp-ve come into 
force with cffcct on zitd frbm the 29th June, 1994. 

subtitation 2. In T ~ C  Andhra Przdesh Gencr~ '  Szles Tzx Act, 1957 
of new 
section for 

(llcrcinaficr rcferrsd to zs the principal Act), f91 seciion 5 A, the 
5.4 fonowing section shaJl b: subs'lituied, namely : 

in Ac; YI 
of 1957. 

Levy of additional 5 A, Every dealer who is liablc to p:y tax , 

tax on turnover. under sections 5, 5-C, EE, 6, 6-A and 6-C 
shall, in zddition to thc t;lx payable nndcr those sections pay for 
eech year a fax on his turnover liabIe to  tax at the rate of, - 

(a)onehc~fp2iseoneverympeewvherethztot~ltumover 
[or thc year is thee lakh rupees or more but lcss tkn HQ Jakh 
mpces ; 

Received the asscnt Of thc Govcrcor on thc 3rd Feb' 1995 For Statement 
nf objccfs a ~ , d  R ~ s o r , s ,  Picasc scc thc Andhr~ Purdesh Gazetre. Part Tir-A 
Egtraordinv y date. 1Sl-1995 at rare 5. 
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(b) one paIse on e v e y  nrpte where thc total turnover for 
the yezr is mty lakh mpees or more but less than one crore 
rupees ; and 

(c) oaz and a half paise on every rupee where the total- 
turnover for thc ycsr is onc crcre rupees or more ; 

b '  

Provided that in respect cf dedzred go~ds the tctzl rate of tax 
together with the rate of additional tax specified in this scction 
shall not exceed four per cent: 

4 

P:ovidcd M h 2 r  rhzt tk,.tre :>:!I b; ;ID zddiiionz1 tax 
alld su!.chargc on em 2 3 of tbc Firs: Sch:d u lc" 

3. In the priloipal Act, in section 6 3  in tbc aplzoztion ,"r~f"!Oyt 
u9d.r scb-szctian (2) fcr the w r d s  "turnover tax" ?!I: words 6 R, 
' ' fddit i~n~l  tsx" shall be substituted. 

4. In the First Schedule to t h e  principnl Act :- Amendment oP First 
rchcdilla. 

(i) in the he?.ding, tor tnc words "G~cds in respect of which 
tax is eviablc" the words ''Gaods in respec: of which single point 
fax is le~~ablc'', shall br substituted ; 

(ii) in item 23,'for thc cntry in column (3), the following 
shall b: s~rbstituted namc1y:- 

''3 paisc in rhe rupee'' ; 

(.ii) i~ item 37, for the entry in column (3), the foHowing 
shdl be substituted, fiamely :- 

" 5  paise h rhk rupee"; 

(iv) in item 78, for the entry in column (3). the following 
shall be substituted namely :- 

"4 ~zit-.r. in the rupee"; 

t :~ after item 91, the fallowing item and entries relating 
th:?r ' '" 5e added namely :- 



"192. Lottery At the point of 8 paise in the rupee 
tickets, first sale in the State. on the face value of 

the lottery ticket". 

Awndrncnt 5. l[n ~ b t  Sccond sch~cdule ro the primipaI Act, in the $:z$'d hendhg, for thc word2 "Gods in rcrpcot of wilioh a purchase tan ! 

is Icviablc" thc wards "Goods in rcspect of which a single point 
purchase tax is leviablc" shall bc substisuttd. 

Rcpeal of 6. Thc Andhra Prndesh GcneraG Sa l ts  Tax ISecond Amnd- 
ik$dd;8;b:4 mcnr) Ordinance. 1994 is hereby rcpedcd. 



W ANDHRA PRADESH GENERAL SALES TAX (THIRD 
AMENDMENT) ACT, 1995. 

ACT No. 22 OF 1995' 

[31st March, 19951. 

AN Am FURTHER TO A M ~ W D  THE ANDHIU PRADESH GENERAL 

SALES T.U ACT, 1957. 

Be it enacted by the Legislative Assembly of the State of 
Addhra Pradesh in the Forty -sixth Year of the Repubflc of India 
as folIows : 

I. (I) This Act may be called the Andbra Pradesh General short tirles 
Salts Tax (Third Amendment) Act, 1995. extent and 

cOIPmCdCe- 
mCUt. 

(2) It shall came into force on such date as the State 
Government may, by notification, appoint. 

2. In the Andhra Pradesh General Salr. Tax Act, I957 Am,..ndment 
(hereinafter rcfcrcd to as the principal Act), in section 2. ln to Schcdule 

A-1. 
sub-section (I).-- 

(i) after clause (m) the foltomillg cIause shall be Inserted* 
namtIy :- 

##(rn) Rctail Dealer" .means any dcate whose tota 

turnovcr is entirely by way of sale of goads to  porsons othol 

than- dealers i r~ the relevant asscssmcnt year and does not oxceed 
rupecs ten lakh~." 
*Rccivcd thc assent oltht Govcrnor 011 the 31st March, 1995. For S h  tcmcnt 
of Objt~ t  & Reasons, Please See the Andhra Pmdesh Gazelre,Part-1V-A,Extra. 
ordinary dt 30-3-95 atPrgc 65. 

134 



lii) In clause (r), , 

(a) In sub clause (i), for the words 14thc bill of saley' tht 
word Isthe bill of sale excluding tbe amount collected towards the 
tax or the lax due under the Aa wihcbever is less" shall be 
s ubstituicd ; 

J (b) in sub*lause (ii), for the words "or purchase of goods", 
the words "or purchase of goods excIuding tax due undct the Act" 
sball bd substituttd ; 

b (iii) for claw0 (t), the following clause shaIl bo substituted, 
namely :- 

"it) "works contract" includes any agreement for carry- - 
i ng out for cash or for deferred payment or for any other valuable 
consideration, the bui fd i~g  construction, manufacture, precessing 
fabrication, erection, installation, fii?i~g out, improvement , modi- 
fication, repair or commissioning of any movable or immovable 
prop~rty." 

3- Section 5-A of the Principal Act, shall be ornittcd. 
Omission of 
S C C U ~  SA, 

Arncndmtmt 
4. h the principal Act, in section 5-B, in sub-section (1) for ofsection 

the expression "sections 5, 5A and 68," tho expression "section 5" 5B- 
shall be substituted and for the expression l'se&oos ,6, 5-A and 
6B," the expression "section 6" shall be substituted. 

Substitution 5. In the principal Act, for section 5-E, the following shah bo of nm 
3 suhtituted, namely :- zoction 5E. 

"Tax on the amount 5E. Not hwithstandlng anything conhind 
rca lkd  in mspcct of 
any right to usa I in this Act. -- - - goods: 

I 
(a) Every dealer who transfers the right to use any goods for 

any purposo, whatsoever, whether or not for a specified period 
to any lessee or liconcee for cash, doferred payment or other - 
valuable consideration, in the courso of his business sbaI1, on the 
tob l  amount reaIised or realisable by him by way of paymen) in 
c ~ s h  or othemiss on such transfor or transfers of tho right to ua 



suchgoods from tho lcsstt: or Iicencec, pay a t ax  at: tho rate of fiyo 
paise in every rugce of the azregzte of such m o u n t  renlised or 
rcalisabIe by him during the year ; 

@) the transfer of right to use any such goods entered into by 
'any dealer, shdl bedecmcd to have taken place in this State whea- 
ever the goods are used yithin the State, irrespective of the place 
where the egrcement whether written or oral for such transfer of 
right is 

Imdrtion 6. h the principal Act, after section 5 E, the fohwininp new Yctions 
9. SG and l sections shalI be inserted n~mely.  :- m. 

whether as goods or in some other form, involved in the execution 
of works contract, at the rate of six p i s e  on every rupee of his 
turnover : 

" ~ c w  of tax on 

. Provided thzt tax shall lx paid zt the rate of four paise on 
every rupee of his turnover pertzining to decIarcd goo&, if the 
goods have not suffered t a x  eal i lk ,  a d  no tax shall be payable 
on the turnover pertaining to decInrcd goods, lf such goods haie 
su Eered Iax eezrlier under this Act 2nd we transferred from the 
contractor to the contractee in t h e  same form in which they 
mre purchzscd by th: conlroctor : 

!m~sfer of propcrty 
In goods involved in 

eaccction of 
work conlract:- 

Rovidcd further that no tzx shzll bc Ievied an the turnover 
of transfcr of propcrty io goocrs, spsified in the Fourth Schbdult .- 

to the Act, invoIv4 in the execution of works cantract,# if such 
goods are trmsferred from the contractor to the contractee in 
the same form in which they werz put chased by the contractor : 

5F. Notwithstznding aything cuntained in 
section 5 or scction 6, every dealer shalI 
pay a tax under this Act for each year, on 

Provided also that no such tax shall be 'leviabld 4 tke turn 
ovor of transfer of property in goods whether as goo& , , or in sake 

- his turnover of trasfer of property in goods 



other form involved in the ~xecution of works contract, if such 
transfer from the contractor t o  the contractce constitutes a 
saIe in the course of inters t  t e  trade or conimerce under section 3 
or an outside tho Statd sale undnr section 4, or a sale in tho course 
of i m p x t  or exp7rt under sr:ction 5 of the Central Sales Tax 
Act, 1956 but d e s  not inclde the goods oither obtained or $:\y\f,a"t 
purchased from othcr Statos and used in tho oxecution of works 
contract : 

L Piovidd also that no tax shall be payable undor this soction 
on th3 turnover rolating to thd am3unts paid to a subcoontractor 
as consideration for the ex:cution of works contract whether 
whotly or pvtly subjoct to  thc production of proof that such 
subcmtractor is a registore I dgalor lijable to tax under tho Act 
and that the turnover of such amount is incIudcd in tho return of 
turnovcr filed by such sub-contractor. 

C o m ~ s i t i o ~  of tax SG (1) Subject to such conditions and in 
psyablc under 
scctioa SF. I such circlmstancos as may b= prescribedl the 

I assossing ~uthority of the nrca mzy, if a doalcr 
liabl,) to p?y tax und3r sectim~n 5F, so elccts, accept in liou of tho 
amount of tax payble by b:m undor the said section during the 
yoas, by way of composit,on an amount at tho rate of four 
percent of his total t m . v a r  : 

1 Pjovidgd thzt no tax shall b3 pzysble under this section on 
th4 turnover ralating to the amounts paid to a sub-contractor as 
considoration for tho execul ion of works contract whothor wholly 
or partly subject to the prc duction of proof that such sub-con- 

* tractor is a registestxi dualo: liablo to tax undcr the Act and that 
the tmover  of such am3u.lts is includod in tha roturn of turn- 
ovor filed by such sub-contractor. 

(2) . Every doaler whc) olccts to pay tax under ~ ~ b - s e c t j ~ ~  , 

(I) shall apply in the prescribd, form to tho assossing authority 
ot bO pamitted to pay the amount of tax under sub-section (1) 

J. NO.-1 85Gl8 , ,  .. 



and, on boing so pemittcd, in tho prescribed form, h6 shall pay 
tax as specjfitd under sections 13 and 15 of the Aat. 

Deduction of tax 5H (1) Notwithstandilig anyting contained 
at s0urco:- - 1 in this Act, tho Central Govornrnent, or iha 
State ~ o v o r n m e n ~ ,  or an Industraial, Commercial or Ttrzding 
undertaking of the Central Government or of the State Govern- 
ment or a local authority or a statutory body, shall deduct Erom 
out of tho amounts payable by thom to a doalor in rcspclrt of 
works contracts of the works specified in section SF and 5G 
oxccuted for thorn, an amount calculated at tho rato of four 
per cent of the total turnover. 

(2) Tho tax dduoted undor sub-section (1) shall bo romittcd 
into tho Government troasury under the Salos Tax head of amount 
within seven days from the date of such deduction. 

(3) The authority making deduction undsr sub-sootion (1) 
shall furnish to the dealer from whom such deduction is mado, a 
cartificatt, containing such particulars as map k prescribed. 

(4) If any such authority dofaults to deduct the tax speci- 
fied undor sub-scction (1) or defauits to remit the amount SO 

deducted or any portion thereof as raquired under sub-section Q), 
it shaU bo liable to pay, in addition to tho amount so deducted, 
intorest a t  the rates specified in sub-section (3) of section 16 of the 
Act on the amount with rospect to which the default has ta ken 
place from tho date of &fault to the date on which such amount 
is remitted. 

( 5 )  Payment by way of dcductjon in accordance with sub- 
section (2) shall be without prejudice to any other mode of re- 
covery of tax due undcr this Act from the dealer executing the 
works contract. 

(6) Wbore, t ix  in rospect of works contract is remitted 
under subsection (2),tho tax payablc by thc de_alcr in respect of 
such works contract shall be reduced by the amount af tax already 
remitted undcr the said sub-section : 



?mrid:d that the burdm of proving tbat tho tax on such works 
contract has already baon remitted and of ast~blishing thc exsot 
quantum of tax so remitted shall be on the dealor claiming the 
I ~ ~ L L C I I C I I )  ". 

7. In tbt principal Act, in section 6A, the oxpression Amendment 
of xctioa " or section 5A " and th3 pfo~iso there und3r, s h l l  bs omitted. A* 

1 

8. In the principal Act, scction 6B shall bs omitted. Omission of 
c sCct10~ 6 B. 

9. In thc principal Act, for scction GC, the f o l ~ o i i n ~ s e c t i o n  h m n d m ~ ~ t  
shall bs substituted, namsly : of sEctiOa 

6 C. 

"W of tax om 1 6C. Not within staodlng anything ooniaincd in 
materia''" section 5, section 5F, section 6 ond scction 6A, 

the rate of t x  on packing mxterial sold with the goods shall 
be the same as that of the goods packed or filIcd, whether or not 
there is separato sals or agreemrlnt for s ~ l e  for the packing mate- 
15d and the goods packed or filled ". 

3.0. In the principal Act, i : ~  section 7A, after sub-section (I) ,  Amendment 
of ncction- 

the following sttb-scction shall bl: inserted, namely : 7A. 

" ( 1A) Notwithstanding anything contained in  this Act- 
or .JI any other law, a dsaler i n  any of tho goods.lial>le tu tax ill 
r 5pect of tho sale or tho purchrtse in the State shall bc drtemed to 
\I the se1Ior or purchaser, as the case nlay bs of such goods and 
shall be liable to pay tax accordingly on his turnover of salos or 
purchases relating to <uch gocds, unIess ho provos to the setjs- 
faction of theassessing authority tbat the goods sold or purchased 
as the case may ba, ]lave already sugered tax under this Act". 

1 1. In tlie principal Act, after section I3B, the folloiving Ifiscrtio~~ or 
redion shall bo inserted, namely : new xction 

13 C. 

113Ua of 13C. (1) Every dcaler whosc total turnover is not 
blllk l ess  than ons lokh rupcer in 1 year, shall issue a bill or 

, 

mtmorandum in the prescribtd form in respect of every sale 



involving an amount not less than o?c hundred rupecs and in 
case of sale involving an amount less than one Ilundrcd rupccs 
when demanded by tho buyer. In cul y such bin issued to  the 
purchaser, thc p-ice of tho goads and tho zmount of tax collected 
thoreon shall bo shown separately. 

(2) Evsry dealor who violates tka proviqions of sub-section 
(I) shaIl b: liable for ponalty equivale at to fivc timcs the tax due 
on each bill or an ~lmount of one tb )usand mpces rvhichevor is 
high, for ovory one of such lapse. ". 

Amndmoct 12. In tho principal-Act, in sec:.ion 14, in sub-section (L), 
of Sectlon 
14. 

( i )  for tho words " Four years ", tho words " tbrce yo;lrs *' 
shall bo substituted ; 

(ii) tho following proviso shall ba inserted, namely :- 

" Provided that notwithstanding t l c  amenllmcnt made to sub- 
section (I) by the Andhra Pradesh (icneral Snlcs Tax (Third 
Amendrhent ) Act, 1995 tho pcriod .'or assessment undcr this 
sub-section shall continue to bs four y:ars for the years preceding 
to the year 1992-93. ". 

Amcndmcnt 13. In tho principal Act, in se,:tion 14-A, in sub-section 
of Sectian 
14 A. (I), in clauso (b), for the words 6 4  four years ", the words 

" three years " shall be substitutcd. 

Amendment 14. In the principal Act, in stction ICB, in sub-scdion 
of Section (11, for the words " four yzars ", t h ~  words " thrce years " 
143. 

shall be substituted. 

Inseaion Of IS, In thc principal Act, after st c5on l4B, the idlowing new ScCtiOn 
14C and sectioks shall b: inserted, namojy :- 
14D. 



Special 14-C. (I) Subject to the conditions spxiiicd 
tO pay tax on 
TntlI tur,over in sub-sections (2) t o  (5) of this section any I 

d43ior 0 t h  than a casual t v a d e ~  or an agent 
of a non-rosident doalor or a doaler who is registarcd undor 
section 7 of tha Contra1 Silles Tax Act, 1956 ( Contra1 Act, 47 Central Act 

., of 1956. ) whosc total turnover docs not oxcced mFas fivo 47 of 1956. 

Iakhs for t h e  assossm3nt yoar concorncd, rnly at his option, 
pey the ampunt of tax at tho rate of two p3r cent of tho total 
turnovor, in lieu of tax p~yablo under tho othcr provisions 
of this Act. 

- (2) Tho provisions of this section shall not apply to dealers 
dealing in such commsdities as may bo notified by tho Govern- 
ment from time to time. 

(3) No dealer shall bc oligiblc up to pay tax under sub- 
section (1) for throe. years from the date of sogistration under 
this Act. 

(4) If in any ono of the proceding throe yoars, tho total 
turnover of a d3alor oxwcds rup3es fiyo lakhs, he shall not ba 
eligible to opt to -pay tax under sub-section (1). 

( 5 )  Any dsalcr who is in arraars in the pzymont of tzx to 
tho Govoinment and any doalor against ~vhom proceedings aro 
pmding or action WAS takon undgr section 14 (4) of ths Act, in 
any of the pracading throe years, shall not be entitled to  opt to 

pay tax under sub-section (I). 
. t 

(6) The assossm3nt of tax under sub-section (1) shall b . 
d2emed to have bson comp!cted when tho dcalor filos his retur 
in such mlnner and with such pxtjculars and proof as may be ,, 
p;oscrihd. 

(7) 1r tho roturn filcd by a doaler under sub-scction (I) 
app3ars to b3 inc~rrcc t  or incomplete, or thg d d o r  has not paid 
in full tho tax pnyabld undx sub-section ( I ) ,  the authority prcs- 
cribzd shsll cancd tho option exorcised and also the assossmont. 
that ~ 3 s  h m e d  to  haw bson complotcd under subsection (6) 
and 2 r s ~ a d  to assess tho total turnovar under section 14 of the 
Act. 



Self 
o w m s n t .  I 14-D. (1) Every d s l e r  ( other iQPn a oa~tml trndrr 

ora dealor who opted for payment of tax wdbr scs 
tion 14-C or agent of a non-residont doaler) whose total turn* 
over in a year doos not excccd rupeos twenty five l abs ,  in add- 
tion to  the roturns to  ba fled under scction 13 shaH within thi* 
days of tho closo of the year, submit to the assessing autboiity 
conccrnod a roturn of his total and net turnovers an& tax due, 
thoreon, at all placos of his business in tho preceding pear, in' 
such form and in such mannor, as may be prescribed along with 
the tax duo. 

(2) Every such dtaler liable to submit a r a t m  of relf asrest. 
ment under sub-section (I) shall assess the corrcct amount of tax 
due on the turnover liable to tax: 

Provided that no dealer shall be digible to assess at tax undor 
this section due for three yaars frcm the date of registration under 
this Act. 

(3) Among the cases where tho return is ffltd us& sub- 
section (1) the assessing zutbodty shall t a b  up assessment undc: 
section 14 in respect of the fallowing casts, namely : 

(i) whsro the return filed by the dealer undor sub-section(1) 
doas not applar to bs cunect and completo ; or the dealer bas 
not paid the tax duc under sub-section (1) in full ; or 

(ii) where the increaso in not taxable turnover duri3g 
assessment year is lass than twenty fivo p r  cent over such turn- 
over of the preceding year ; or I 

(iii) whore in any one of the preceding fbret years.th8 
total tumovor of a dealer oxcecds rupcas twenty five lam ; or 

(iv) whora a d3alcr i s  in arrears of tax to  t h ~  Government' 
Dr 

(v )  where on inspection of the business premisos of m 
dcaler or othonvjso therc is reson to bslio~e that the dealer ha4 
suppressed a part or whole of the' turnover of his business or that 
the dealer is evaiding payment of tax ; or 



(v l )  whm in any ono of the throe preceding years, any 
prodings  are pending or action was taken under scction 14 (4) 
Or M i a n  18. of the Act., or 

( ~ i f j  Wherc tho dealer fails to furnish the details of usage of 
statutory forms liko way Bills, C-Forms, F-Forms, H-Forms 
an3 GForms cluing tho relevarit year. 

(4) It shall be comp3tent for the assossing authority to  take 
ug the returns filed by suuh rtumbr of dealors for assessment 
aqder section 14 as it map deem necassarj for dstailed scsutiny 
and veriflcation. 

(5)  In all the cases whom a roturn fdcd under sub-section(1) 
is not taken up far assassment oithcr under sub-section (3) or 
sub-section {4), the return so filed shall be deomod to have been 
accepted and orders shaH h passed in tho mannor prescribed. 

(6) The provisions of sub-scction (4) of section 14 shall 
rnr4tudi.s matatdis apply to the assossment undor this section. ". 

16. In the principal Act, In section 19, In sub-section ( I ) ,  Amendment 
of Section for the proviso, the folloaing provisos shaIl bc substituted, 19. 

mmely :- 

66Prouided that the appellate autfio,ity may admit an appeal 
prefelred after a period of thirty days aforesaid, If he is satisfied 
that the dealer had sufficient oause for not preferring the appeal 

that period : 

Provided furthcr that an appc:tl so preferred shall not be 
admitted by the appellate authority concerned unless the 
deiler produces proof of payment of tax admitted to bc due,. 
m of such instalments as have been granted, for the relevant 
~ssessrnent year, in respect of which the appml is preferred .". 

17. h the prinoipal Abt, after section 30A, tho following ~n-ion of 
lvtions shall ba inseFtcd, namely :- new S e c t i m  

308 and 
300. 



"Piohjbitka against 30 3 (1) No dealer shall caIlcct any sum 
collection of tax 
in urrtain u s e s .  1 by way of tax. in respect of sale or p u r ~ h u c  

of any goods whch are not liable to tar 
under. this Act. 

(2) No. person, other than a dealer, shall coIlcct on the , 

sale ar purchase of any goods, any sum by Way of tax from any 
other pcrson and no dealer shall c~Ilect any amount by way oi 
tax i n  excess of the amount of tax already paid by him, If any 
at the timc of purchase by him and payable by him on the sale 
by him under the provisions of this Act. ' 

(3) Notbing in sub-section (2) shall apply to a person where 
he is required ta collcct separately any amount of tax under the 
provisions of any other law for the time bSng in force. 

eithcr wholly or *artiy to thc State Gavzrnmcnt and in 
feited elther wholly or partly to the State Government and in 
addition he shall be liable to pay a pmaIty of aa amount not 
exceeding two thousand and five hundrcd rupccs : - 

I m p i t i o n  of penalty 
'Or 
certain provision. 

Provided that the assessing authority sball while impwing 
the pemlty or forfeiture , take into consieration the amount 
icfundd to the purchaser from out of the' amount collected, 
by way of tax i n  coatravea:ion of section 30B or for the refund . 

of which satisfactory, arrangcmcnt has been made. 

30 C (1) If any person colIects tax in COIP 

trayention of the of section 30B, 

(2) No ordcr for tbe forfeiture under this section, shaIl be 
made after the expiration of three yezrs from the datc uf colIec- 
tjon of the amount referred to in sub-scction (1) : 

any sum so collected shall be forfeited 

Prbvided that incamputing the period of threeyks under 
this subs&ion, the period during which any stay order was 
in force or any appeal or other proceeding in respect thereox-was 
pending shall be excluded. 



(3) if ihc assessing iuthcrity i~ t b ~ .  ccursc of 2ny procee. 
ing undzr  his A;:. or othe,rsi1:isc.h?s reasfin to bzlieve that any 
pars ru  h?s bs3111:  Iil2bie to pzne!ry 11rith cr wcirhut fo!feiturc 
of aily s u n  undc- su5 section ( I )  such eurhority shall servc O J I  

such p,irsan a m r i o i .  in ih: p;e.ir.ribcd form ,cquireding him o n  
n d::tc ?nu 7-t 2 pizce spzcified irr ibc nr\ricc to  a~terjd and show 
oause wny a p2n;iIty wirh or mIthoi!t fol.feiture of 2ny sum as 
provided i11 sub.sectibn (1.) ,shntI not bc imposed on him. 

, , 

(4) TFc usscjsing zuthority shzU t h e r z ~ ~ ~ o n  h?ld nn cnquIry 
and &all make such order 3s he t l ~ i n k s  fit. 

(5): yo prosecution fcr. an cffence undcr rhis Act, shzll bo 
insti tutcd in ~-cc]~cct G[ ;he szrlle fx:s cn wI~cL! a pt&lty h2s 
becn i m p ~ s c d  under this section.". 

Amcndmbnt : 18. .'In the principel As:, for r-llc First, Second, Fifth,, or SchcdPlct. 
Fifth sikh and Scvcnth Szliedules,. ac rollowing Szbcdulcs shall be 

subjtrfutcd, namely :- :. ' ! . . 



COODS!h'RESPECT O F  WHICHSIPTGLE POINT TAX ISLEYIARLEUMDEA SECTI0.Y 5 

SI. No. Description of goods l'oinl of Icvy Itale of 14X 

I .Mt)tor Vehiclca includillg Motor cars, Motor taxi cabs, A! tllc poinl or l i rs t  16 p;;ise' in tlat rupca. 
cyclts and luoior cycle ccm~bir:ations. rnotor mo ten ,  olntorctics. sale in the Stklt. 
nlolor ut~~nibusts, 1nnt1)r van% a i d  niotor lorrim, ct~assis of motot 
vchiclcr hbng ing  to othcrs. ( on the ttlrnovcr rating !? bodim) 
Componcnl palts uf motor vehic l~.  all v;irictios of tr~ilers by wllal- 
cvar nnnlt Lnrm and arliclcs ( c~cluding brttaries ) adopted for use 
generallyzs p~,rts a~rd accossorics of mofol' velriclcs and trailon, 
including scat cwors. 

CL 

2. ReTrigeramrs, air co~~r l i t io~~ ing pl:l111s. w;ltcr-coII~r~, ~OL)III~COOIE~-s and At thc poikt or l irht  IG lh;li5c in rhc rupee. -I=- 
parts and nc~cssnrics t h c r ~ ~ ) f ,  ,i~~cIudilig ratrigeralion nlaiuri;tl~, sale in ilir Stale. . . . , . . m  

. . tikc polyslyrcnc fr~ani. . . 
1 

3. Wireless reccplion instruments .!nd ylpar.~tus, rrdioq. rddio-gr~nro- .A1 tlic poi111 or first I G I ' , I ~ s c  irl t l i f  rupee. 
phonas, Wltvirio~is, c l~tr ic . t l  V ~ V C F ,  a c c ~ r n i z I ~ ( o r ~ .  amplifiers III~ sxlc i : ~  Ihc Slate. 
loud-speakers and spare pdr t~  and ~cccssorics t llcrcor. 

4. Cincm-rlographic quipn1cr.t includi~~p c:lmcras, projcc~ors and AI t l ~c  poir:~ of tint 16 lpaisa i ! ~  lllr rupoc. 
sound rearding and reproducing cquipmr~t  lcnses .filnix and s i l k  in tlte Stale. 
p,.rts and accossorius rcqu ired fnr uso 1 hnrcwit h . 

5.  . Omitted. 

a A l l  arms including riflos, rcvolcc~s and IDistols and amiuqition fur A; tha poi'~\l.oifir%t 16 r A i s c  i r i  itle r~ipoe. 
Ihc mmt. %xlc 3' Ihc Strtr .  



9 L 

Cig { r c t t ~  cases and lighters. ,At the point of first 16 Prise in tQc rnpae. 
tale i t 1  thcStatc. 

Tape rccordrp. dictaphoms and nt her sound rocnrdi~g ap araius At lhc point of first 16 Paisc in thc rpucr. 
and rp;:ra par& chert of inclirdiru n~:ignclic t ? p s  and trlficrmaitri;ds 
used for recordi~ig Sollntl rvhe t l~cr CII c~scd  in a c~sxrta or otl~crwi* s3lp in the Slate. 
ant1 also .I'l e-rtcr~r,:c,l t np clssctc~. 

%ju I,[ tr ~q.;niilti:~:: cqiripnl:.it i .~cludi:lg teItpllone r; artd Irud - spe.tkcr.i At the point ol first 16 P-isc ill thc rupee. 
arid s,aart parts rhcrt.rr. stle i l l  thc'state. 

'Typcwrilfrc%, tzbtll li,u ~n :~l l inct .  catcul :tin!: machir:cs. Tcic- At IIIC point af first 16 p;~isc in  the rupoe 
p r i : ~ l e q   id 1 ~ 1 ~ - p r i  iling ni c I 1 i . i ~ ~  :uitl d u p l i c ~ t i n g  inachirlos s tlC i n  tlrc Sl.;~e. 
;~ntl p:~i.t's i~ ru i i  rcccssorics t hcrcof, it1cludi1:g typowrit ing ribbons. 

A t  thc point of first 16 p;.isc in the rupc. 
, + s.,!c i.1 tlle St.l'te. , - . .  

Grrm)~i. l~hr,t~ts ;~nrI cu~uprj;~cn I p;lrts thcred ;[lid rccortls (ir~cluding At tlic 1)nin 1 of first 1 h p:r i ~ c  in thcfupcc, r 
s c!c ill tllc Slate. - , ~ r ~ m ( ~ p h u i ~ c  rwr;rds ;!ntl rr.tmoplro.ic nwrllcs) - , a ,  . . * * &  4 

Tyre~  Y P ~  T L I ~ C S  and ;.cqessorics \used .tl~ccc  will^ tn,lrlo of rubbcr At ,tli: .point of first .16 13 - i\c in th.t rupec 
ni-.tcri:.l othcr than thore spcciticq Hy mcr.tinnod'i'fscwhcrc s i l t '  in Ihe Stxtc. 

Cycics, their i.ccessr~rics pl..d parts illcli~dilip ty ICS and tuba ar~d + t  the point of first 10 Pitisc i t1 thc rupee 
:cessntica usetl the1'c\vi111 nl?!lc of rubber or otlaer n~;~r lar i  ti. .s*lc i l r  tlic State. 

Conl;liriers olhcr Illan gun!.i&, battles ; ~ n d  p1;~tic 
crmtxiners. 

A1 the Point of t6  l'aisc in the rupee. 
s .le in 1hCSt::le. 

At the point of 9 Paise in thc rupec. 
sale in the St:ktt. 

Bullion :ind Spccic. At the point of 4 PaiX: in the rupas. 
szlc in tlic State. 



21. Articta and jaucllcry mad0 of buUio:~ OC spocia At thc Point of 4 Pcisc Ln t h ~  
of bolh cxcludine precious s t o o ~ .  rust s,.lc in the rupco. 

S tatc. 

At IhC point of lust 9 Paise in tho 
~ a l c  in  tho St:~tc.  rlipco. 

38. . C l i ~ n i ~ : . l  fertiliscrs & bone mczl (inoludi~ig mixtu- At thc point n: 3 P,?isc in tho 
f l 5  b.r nulricr.1 clcmcnts Sucb as ~ r O r ,  ~ i n c  coppm and f i t51 S It ill tho tupw. 
biolupic.:l dcriv;.tic~ sach i!s cnzymcs. C0-cnj;~c3. ' ' Stalc. 
and suc~r.cq. , - 

24. ' Groundnt~t oil Or r c h c d  oil. 

ccz) G r ~ u n d ~ u t  oi1.0~ rtfiucd oil !101 C O V C C C ~  by , .  ' . I A1 thc poillt of 10 P.!isC ir! 1113 
but-i~cm (b) bclow. firs1 s-.lc i l  thc rnPw 

. . St,: tc. 
. , 

(6) Grnund:?ut  oil or rclincd oil obt:!i~lctl from A! tho ~ > ~ i i r t  nf 4 P ~ i s e  in tI:e 
grn118)d*lut th.. 1 IYCS ~nct t la  I I R ~ C I -  Ihc Act. first F ~ C  i'l 1110 nlpCC. 

Strrrc. 

, , . . 
27. Opiurn; ganj3 and bh91lg At the i b i n t  OF I G I',~ise in th:: 

first sc:ile ill . tile . 
. . ., 0 , -  : . - Sntc:. 

nr,y. , . , - . .  

28. Oil  C;:ku~ , . . . At tho point of - 8 P,iis= in thc 
. - 

, . ,. ,: ;, :., , , , ,  a : a ,  . fitst 8 ~ [ c  i l ~ - ' , thc  : ru pcc. . : .; . .. :. . -.:..: . St:,tc. 
,. . *; ::*.,'.,, ,;, : -  . .  . . . . ..;: -. -. . .  

At thc poi~?t of 6 P,:isc in thc 
first :s::lc i l l; .  thc rtlpec. 
St::tc. - . ' I . .  . . :  



32. Bricks, tilcs, ccmcnt Zlooring str\nes. s3t:d :r?d granite 
- S t y ?  including-buldccs .icd chips. 
, ;.,, ., - v , * -  . , - . , ,  .,.I. , ' ,  - . .. - .' 

33. Coffce ir.cluding c o i l f ~ e  SWds, ~o:.stcd seods and 
cofiCC powdcr, cXcluJir.g blctidcd coffce powdcr. 

' ? .',', .; ,. .. . ., . 

.1: 
34. Chicory. 

,- :, - 
I I.., 

34 A,' blended or  Frcnch-ct;Fc~ (on thc turEovcr rblathg to: 
- himporic~~ls I hcrcof; n;:.rnCly, mtT~!- *r:d iAticor)rvhiih : '  

, " '.h:.vr: riot :.lrc.idy rncl;t::x undcr Ihls Act ).'-:.': , a '  ' . '; 
, .  . .... , 

35. Crockcry :icd ci~llcry. 
. , . , 

. , .  . .  , - 

. .  . .., : .  . I !  

j6. Cosmetics rnd toilCE prcp?.r.?lious (ir~cIuding scents, 
pcrfunm, I*c? powders) tslcoru powdcrs, l~sir- to?~in,  
hair-oils. h?r. lotions, fcce crc:ims and s:lnivs, pornl- 
dss, dcpll'. torits, too!I~-powder, toorli-p;.slu, tooth 
brushch .:nd s11.rving crclms. .. . . 

37. Drugs ; ~ n d  m c d i c i n ~  (whctbcr patent or prf..prictary, 
as dcfiiled i r ~  Scc. 3 of the Drugs & Cosmetics h c l  
1940 (Cuntral Act 23 of 19401). 

38. . Elcctconit syslcms, ir.strumtnts, apparatus, npplian- 
ccr; inclding c t s l  ronic c:rsh rcgistcring, indexing. 

I card-punchir.g, ffanki::g and addfcssing machine, 
Cornputan of analog and digital v;?iictim, o;,c:r~prd 

I .  units; oscilloscop~s and other ~ I ~ t c a n i c  equ'iprnont 
and mattr id  and parts and acccssorics thereof. - 

At thc noint of 
,.- . first ,s : l~  (in. 

Stat!: , . -. 
At thc point of 

first .s:!p, i: .:the 
Snte: . " ' 

. . 
- ,  

At 1hC.pojnt OF last 
. .. . . . ~!lC,i,a .. tho Sthtc. 

A1 ihc point or fiat 
s?,lc.i? tbc.Slatc. . , 

At thc point of firs1 
sde ill tho Stztc. 

A1 the point of first 
, s?.lp in thc Stnlc. . , .  

. ,  . . .  . .  
At thc point OF first 

%:re in tlqc Statc. 
. . : .  

. At thc point of first 
*... ~ l l O i i ~ , t h c S t : . l c .  

A1 the point ot fitist 
salC in the State. 

A1 tho point of first 
sat0 in thc Stiite. 

, , 

8 P:iisc in thc 

8 Pnisc in the 
rupee. 

. .. ..+ ..-. .-  -. , 

LO I1::isc in the 
- - ' ,  rupcc: - " 

I0 ' I  the 
rup x. 

10 i s  i :  the 
rupee. 

, , w 
.-b a 

I0 P;~isc in  1 1 1 ~ '  - 
. . rupcc . . 

20 Paisc in the 
. . rupot. . 



89. Enginc Oils lubricating ens, g c ~ s s y  qnd brork fluid?. 

40. File works ihcluding colourtd malchas. 

41. Otnittcd. 

Mil); foods x*d powders such ns Horlickb, Viv;i and ''' the like condonscd milk. baby milk and baby loo&. 

At iho point of fint 16 Paise in the rupea 
salc in tho Statc. 

At  the point of tint 16 Paisa in tha rupee 
vale in the State. 

,At  the paint or first I 0  Paise in the rupoo 
FaIc in the State. 

At ,the point of first 16 Paise i n  t h ~  rupee 
sale In tho St;rtt. 

4 4 4 .  ~~!~ tbcr food-s tu l l ' sot  producU, whotl~er uscdy 
m 

A[ Ihopoint first u [ c  
such or a-Cter mixiag then1 with any other I'oodstulr or 10 Paise in iht  fvpoO a 

tho Statc. 
bevhr* when .WM in W1c.d or tinned c~ntiin&rs'$$~b , 

i a  htjrirnvita, O ~ u h , ~ e ,  rdei malt, BooXt-atid 't1861iko. 

At the 0ip. t  qf $ ~ t  
IAD i9. t l o  stsrz, 

I.. ., I . 

47. ~ ~ w i ~ g  machino5 and ewbroidcring machines and 
p$s ++I L C C ~ S X ~ ~ ~ ~ S  ~hamf. A t r h o - P b l n l d  F-irst 

sale jh ' t p  S+UO. 

48- kind5 OC W s .  Wap R a k e  and soap powders. A t  Ihc psiat af Flrst 
jarergon 1 p o w d m  and liquid% including nlolal pofishing sale in rhpStatu: 
b ~ n ,  powoacss and IiquMs. 

Attkp ointof first 
."? i? tgc $I+. 

1'Waik in tW ?pa# 

19 Paise in the rryw . . 

JB Paise in  the rupto . . 



12 pnisr in the rupW. ,SO' Rullduzcr?, Wwcr tilicrs, tcacrora and partsarad 
h % r * l r i c 3  t h m d  incjudily tnilcrs and par@ and 
a,~cyoric9 of trzctor traildr~ and tm amd  tub^ made 
.of ruhbm ot t h  maleriats. 

At .the poi11 t at Arst 
rrre in the Slate! 

f I:,, :., ,:, , . a , , .  . - - -  . .  . . . .  . 
52. X-ra apparatus, films, plater and othv q u j p m ~ a f  7 xcqu wd forum Ihcxwlth and accPosorias and Apart 

~arb'thcwb . 

10 h i s *  in tho rrpta, 

53. China w m  and pqrcctajnwa~a other man cro$my. 

At (@ point or first 
ia1.e in Ihd Stato. 

59 h i s *  ill tho rypw, 

10 Paise i l l  llro rupoa, 56. PwEr atcuttoit tthyl alconol mctifitd spirit, 
dc.~aIt~FCd splnf. 

At [he p i ~ l t  of first 
s 4 k  i n  the Stalo. 

At thd &nt LT Erst 
sltc in fhe State. 

58: Bran arld 11uak of rim. 

59. Dc-oiled bran of rice. 

.. . 
,6P. hiiridi, atta and M V V ~ .  A l  the point or first 

stlc in IhC State. 
4 paisc in tho rrlpw. 

At thc p B i i t d  first 
silt in thC Stalc. 

d ~ , .  Kqy wool. goate and ahcaps hair and firnilsr fibrous 
gbwlnon bod& of animals. 
,.:.,,; ,, 

62. Rond nod horns of animals. 

At.rhe poitll or first 
s;.,lt in the State. 

A1 the p i n t  01 first 
sallr in the Stitu. 



66. ':' ' EOmittd. " ' ' ' 

67. Hc+q$in Cloth.nnd jutc, twine. . . . . . .  . , 

.,: . .  -.., 
69. ' cot tbn rvnstc. 

. a h :  -. # , ' ,  : ., , ., .. . . .. ...., .., ..,,, , , 'i.' 
b . ,  . .. ,. 

70. Aviation turbinc iucl. 

'.,.:,.. '. 3 ,  

71. - Avixlioi'motor spirit othcr th:u~ turbinc fuc]. 
C.. .A* T??. b y * . ,  

72. P ~ t r 0 l  0thc1 Llisn avialion motor spirit, . :,;,, ,,*. ,:;<- :,'.-- . : , * .  . . . . . . . . :  :: l, -. , . m 

73. Dicsdiojl, . .  ,!::. .. 
. . . . . . . . . . . . .  . ; ..'< : .,-:> ,,,:", . ... 

. .. ......... 
I- 

y 2 , ,  ,:*v. ; ; : . A  ,,. ,.:,.' + .  -'.: L.,r. .r 

74. . ~ o t C i r  Shirit not fallink under it&s 7 0 , ' j j ,  72 73 
,'. ,, r+;! -? ,': 

A1 lllc ~ ~ r j i : i t  of first 
s;lC irl l l ~ r  Sta!C. 

At t l i C  point of first 
ssk in ihcS.t?.,tc. , + -  .., . . . . . .  
At t h t  poiat of C E S I  

S:)C in the St:,tc. 

R paise i t1 ihc rhpch. 

9 pnisc in thc rupee 

8 paise in the rtipeo'' 

9 Paik: in Ibc rupcc 
. . . . . .  

tu 

: '.15 P R ~ S C  in thc 
I ll pce. 

.,G.SS Pa$ in, the*:, 
rup-x. 

13. ?3 Paise in the 
rupcc.. . .. .. . - .. *:. 

30.55 Paisa in the 
rupcc. 

9 Paisc i n  ihc repce. 



3 7 7  Omillcd. 

'1 78. Pc~iicidcs, inlcci icidcs, lungicidc~, heibicidn, 
+ wccdicidcs, and othcr plar~i  prolcclio~ cquipmcnt 
00 and ;~cccssorics hcrcol: 
UI 73. Purc silk cloth 

80. Po'oullry lccd and caiilc Icrd 
0 

81. Omitted. 

82. Lifts, clcctric~l ~Thydrolic 

83. All kinds OF mncliir~cry propcllcd or opcrntcd by 
(i) clccl ricity, (ii) dicscl, (iii) Pclrol, (iv) furn:ico 
011, (v) kcrosenc, (vi) coaI includir~g charcoal, or (vii) 
m y  011lcr fuel or po\vcc, includilig spsrc parts alld 
acc&sorics of such mncliincry (otl~cr than thosc 
SpCcificnlly rncntioncd ~lsci~~hcrc) .  

83A. Machiilc tools including grindir:~ wheels. 

At lIlc point of first 
s-lc iu the St:rtC. 

A1 the point of firs1 
s?le in ihc St?lo. 

At thc point of first 
s l lc  in ihC Staic. 

At l l lC l'oi~ii ~f f i ~ t  
anlc in i11C Statc. 

A1 I h C  point of f rst 
saIC in t l ~ c  St:!lC. 

At tlic point o l  first 
s;IC j11 the St, t lC.  

10 Paise in tho rupee. 

4 Paise in the rupcc. 

At the point orfirst 10 Pais< i n  Iht rupcc. 
sdc in thc Slatc. 

S3B. hloulltcd R i ~ s  and pnrls and ~cccssorics thcrcof At 1 1 1 ~  point of Ijrst 10 Paise in t l ~ c  rupcc. 
including air compressors and cllnssis or1 \vhi~li ssle in thc S I R ~ C .  
such rigs arc mountcd. 

84, Aeroplzncs, Rail coaches nnd psrts thcrcof. 

85. ' Gold tl~rcxd [Zari) 

86. Ncws print 

87. Omintcd. 

At thc poinl of first 16 h i s t  in ihc rupcc. 
snlc in llie Stzlc. 

At ille point of first 8 Pairc in ihc rupcc . 
szlc in IlIe St,rlC. 

At tlic point of f i s t  8 l'aisc in thc rupee. 
salc in thc Statc. 



88. Omittcd. 
9. Furs and srticles there of At the point of first 16 Paisa in tho r upco 

I* 
JaIC in thc Stale. 

90. Leather scads othcr thm footwcilr At thc point of first 1 2 Paiso in tho mpcc. 
saIa in the Statc. 

90A. Sports goods including goods ascd for indoor or At thc point of first 10 Paiso in tho mpeo 
out door games or a thIctiG including stop watchw, satc i n  tho Stato. 

sports shoes, rings bladders, bnlI covers, carrams 
strikers, kit-bags, mcduls, cups, trophies and parts 
and accessories thcrcof whatcvcr be tho matcrial they 
arc mado of. 

91. Cerncnt shwts, asbestos sheets 

91A. Red mud pInslic roofings 

9lB. Light roofing nsphnltic corrugated sheets. 

At thc poi11 t or first 
Sale in tho Statc. 

At t l ~ c  point of first 
salo in thc State. 

15 Paiso in tho rupco. 
VI 
.P 

15 -Paise in thc nrpeo. 

At ~ I I C  point of first 15 Pniso in tho rupeo 
s:~lc in the Stotc. 

92. Mosaic t i la  and chips, polishcd grmitc stoncs, At thc point of f rst 
ceramrc and glnzcd floor and wall tilts and joining saIc in the Stalc. 
powdcr and silu mixtures. 

16 Paisc in thc fupeo. 

92A. Ordinary palishcd stones including napn slabs, 

93. Gun powdcr 

At thc point of first 16 Paim in thc m ~ o .  
$ 3 1 ~  in thc Stiite. 

At thc poit~t of first 8 Paisc in the rupco. 
MIC in lhc Statc. 

94. Vaccum f l ,  sks including rcfilli At thc point of first 15Pniso in tho r u p ~ ,  
Enlc in tho Statc. 

1 



At 1 1 1 ~  poi111 of first 
8x10 in  i l l C  S t i ? t C .  

4 Paiso in tho rupeo ' 

9 Paiso in tho rup~o. 

8 Paiso in the rupcem 

8 Pais0 in tho rupoa 

Handlaoms parts and acccssorim 

At thc poi111 of htlt  
sal5 in the Stnlc. 

At Ll~o poi : i i  or first 
9~le in the Stalc 

Mir1er:il oil including furnace oil (cxcludi~lg 
luhricL:iil~s oil1 

hl crcury 

At thc point of fint 
sllc in thC Slate .  

10 Pnisc in the rupca 

12 Pnise in thc rupca Folding unlbrcllns, *?rden urnbreUns and parts 

Omitcd 

Omittcd. 

Ornittcd. 

N;~pllla 

At thc point oi first 
snlc in llle StAte. 

At tho poiill of first 
s d e  in thc Stste. 

Omitted. 

F o o t - w c x r  oillor than plastic foot- lvc lr  cOsting lcss 
t h : ~ t ~  rupccs fifly. 

At 1hc point of fint 
snle in the Slate. 

9 Pnisc in the rupeo. 

12 Paiso in the rupee. 

12 Risc i n  the rupa o. 

12 Paiso in tho rupao . 

At tl~c point of fitst 
sale in tho Statc. 

Spcctaclcs, gopglcs, glasses, Ienscs and frames. At tho point of first 
salt in the Stnto. 

Acr~led w::lcrs and b t l l c d  Wft drinks sold under a 
brand 11amC whethcr or not ftsvowd or swwtcned 
nrirI whcther or not mntnininp vcgctablc or fruit juice 
or fruit pulp, includir~g squnshcs, jxms, jcllics julc*r 
whcn sold in sc:~lcd or capsulod or corked bottlcs, 
j;trs, ii~ls. drums or other containers. 



- - - -  - - - 

9 Ico 

1 10. Icccrc~m, Kulf . 

11 2 .  Dry h i t s  

115. S tovcs, inclrlding prcssurc-slovcs, grlsovcns, blow 
lamps and parts ;\nd accessories tllcrcof. 

116. Prcssurc lnmps, such ,:s pctromu lights and pnrts 
and :~ccessorics 1 hcrcoi 

117. C.J~CF.  I i i < ~ t i t s ,  n~stric;, t o r r c ~ ~ . ~ h ~ l i t c s  and 
confixtinnary. 

118. Fucl g?s, sucll ns Btrrsh~nc, CxLI Gas. Indmc and 
Esso and othcr gases in comprcsscd, liquificd, or 
solidilicd forin. 

119. Articles of Ivory and of Sandalwood 

120. ~t i$ ic : i !  instrumcnls 

121. Tinncd, canncd or prc~crvcd food in sc~lcd conlainen. 

At tllc point of f i s t  10 Paisc in thc r~p:o. 
snlc in 1I1c S talc. 

A tltc point OF first 10 paisc in thc rupo. 
sale in tile StatC. 

At lIlc point of first IG Paisu in tho nrpco. 
sale in llic St;ilC. 

At the point OF first 10 Paisc in the nlpcc. 
snlc in thc Shtc. 

At thc poinl of first 
S ~ ! C  in  thC State. 

At thc pointof first 
s-lc in tl~c St i lc. 

At tlic point or Iirst 
sake in tho Staic. 

At tllc point of  first 
SIIC in thc St : l tC .  

At thc point ol fint 
aatc i,i t l ~ c  St..lC. 

12 Pl:i50 if tlic mpIC. 
'A 
QI 

12 I'i~isc in thc rupco, 

IS Pnisc in the mpco. 

16 Paise in the rupco. 

IS P ~ ~ s c  i n  tho rupc8. 

10 Paise in thc rupcc. 

15 Paisc ill the rupeo . 



126. Electric motors, oilengincs, monebloc primp-sotrand 
parts ant1 acccssorics thctcor 

127. Raw silk 

128. Vcgetablc oils (othcr than those s ~ i f i c a l l y  mcntioncd 
clscwhcrc), i~~cluding gingcly. oil, +mower oil. sunt7o- 
wcr 011, soyn-bcnn oil, mustard 011, kusum oil, tobacco 
sccd oil, c y o r  aiI wvashcd cotton 
waonut 011. 

129. Ari i c l~  of  cookcd' or bnkcd food 

129A. Articles of proccs~edfood(othcrthan thoscspccifi- 
Cllly mcn tionctl clscwhcrc) prcparcd wholly or mainly 
froni flour or gram, ccrc;l!s, pulxs or oil sceds. 

129B. (3) Scnliy;!, Vcrmicclli and all types of noodles not 
covzrd by sub-itcm (b) bclow. 

d Vernlicclli and all typn  OF nwdtcs obtnind ib) tom SEmiy wl12.1t or m~ida  thn t has mct tax undcr t h i s  Act. 

130. Pulscs atllcr t11n11 tllosc falling undcr items 14 and I5 
of ihc Tliird Scllcdulc. 

13 1. Ornit~cd. 

132. Pl~atogr.~phs 

At thc point of first 
o in thc Stat C. 

At the Point or first 
saic in the Stato. 

At thc point of first 
snlc in thc Stnlc. 

A t  thc'point of RFSt 
salc i~i the Stntc. 

At thn point of first 
salc in thc Slalc. 

At the Pbint 0r fin1 
s ~ l c  in thc Sla lo. 

At thc point of first 
saIe in thc Statc. 

At thc point or first 
saIc in thc Stato. 

At tlic point or first 
SaIc in t h C  St;~lc. 

At t l ~ c  point of first 
snlc i r ~  thc Stato. 

At t t ~ c  point of first 
~ a f c  in lhc State. 

Atthcpointorfot  ' 

sale in tllc Statc. 

15 Paise in the rupee. 

lOPnisc in thc rupce' 

12 Paise in the mpW. 

12 Paisc in tho rupo. 

10 Faisc in tho rupo. 

8 Paiso inthc rupm, 

w 
01 

9 P ~ i s c  in thc nlpca. Q 

10 P n i s  ill tho rupto, 

8 Pairc in tllc rupw. 

4 P a i ~  in tlic rupm 

8 Paiso in tlic rupw. 



At thc point of first 
S Z I C  in IhC Stale. 

Triclcs, pcrambu1nlor-s and pnrls. 

Cycle Rickshaws, tllcir parts including lyres ;~nd tubcs. 

Hcaring aids and thcir parts. 

At tho point of fint 
s~le in thc State. 

At IIIC point of first 
~ i i l c  ill thc Stntc. 

8 Paise in thc rupw 

At rlle point of iirsi 
salt i t ]  the Stnte. 
At the point of first 
salc in thC StatO. 

Precious stoncs, 111,: t i s  to sxy, dialnorlds, emcr;~lds, 
r u h i ~ ,  rcnl pcarls and sapphires. 
Elcctric~l storago bailcries and parts ~l~crcof includil~g 
containers, covcrs and plates. 

12 Pnise in the rupca 

Spnrk pIup, whetchcr uscd in motor vchicles or 
elcctriml motors or other machincry. 
RolIing bclrings, that is to say, bnlI or rolIcr besings 
or a l l  kinds. 

Al t l ~ c  po int  of first 
s1)C ill tllC StatC.1 

At IhC poi111 of first 
s11e i r ~  the Stxtc. 

All kinds of ivcIding eleclrodcs sod welding roads. At t t ~ c  point of fi&t 
salc i n  thc Statc. 

At tho point  of first 
salC in thc Slnlc. 

12Paise in tllc rupee 

12 Paise in thc rupo 

Omitted. 

Ravvn 

(a) Not cavered by itcm (b) below At thC point of first 
siile in tIlC Stnto. 

At thc point of first 
snto in tho Statc. 

9 Pikise in tho rupco 

4 Paisa tn tho tUp80 (6) Obtilined From ricc including paddy out of which 
rice is produced that llns mct tax llndcr this Act. 

(c) Ob tnincd from maize. At thc point of Erst 
sato in the Stnte. 

4 Paise in tho rap co 



Ornittcd. 

Jcwcllcry, gold co;~tcd or gold covcmd. At the point of first 
salc in lhc St;ttC. 

Parched and fried BergaI-Gramor dhaIland brokons 
and flour of Sam or dha1Is. 

(a) Not covered by item (b) bclow At the point of first 
salo in tho Stato. 

9 Pitiso in tho rupco. 

(b) Obtaidcd from gram or dhalI that hxs met tax 
under this Act. 

At tlic point of first 
W[C i11 tho Stnlc. 

4 Pnisc in tho rupca. 

Sodium Hydro sulphntc. At thc point of first 
saIc in ihc Stnto. 

15 Paise in thc rupcd 

Cotton scwir~g thrcnd. At the point of first 
6x10 in thc State. 

AI~mioium, brass, coppcr, bronze and articles 
made thcrcf~orn. 

At tlic point of first 
sale in the Statc. 

I0 Pcise in thc rupco. 
H 
VI 

I0 Paise in trio rupco. Washing Bluc or u l l r ~  mzrinc bluc. At tllc poi1.t of first 
sale in thc Stntc. 

Dry baiicrics or cclls and parts and acccssorics 
t hreof. 

At LIIC point or first 
snlc in thc Stato 

16 Paisa in thc mpoo 

Paddy nnd rice products such as murmuralu, 
pclaIu and atukuIu. 

At thc p i n t  or f irst 
sale in the StatC. 

8 Paiw ,in the mpca 

Butlcr and ghcc whcn sold by any orgnnisztion- 
r~gisiercd undcr tllc Cotnpanics Act, 1956 or thc 
A.P. CO-opcmtivc Smieties Act, 1964 or thc Co. 
opcrativc Socictics Act OF any othcr State or Union 
Territory. . 

At the point of first 
s ~ l c  in thc Statc. 

10 Paise in thc rupeo 

Milleis I incIuding dc-huskcd millets) other than 
thosc falling undcr itcms 17, 18, 19 and 20 of tbu 
Third Schcdulc. 

At thc point of first 
sale in the SbtC. 



VarignIu or variga dcc or korralu or kom rico. At thc point orfirst 
hl lc ill the Statc. 

4 Paise in tho mpte. 

9 Paisc in tho rupco, 

Bctel-nut powdcr : 

(a) Not covcrcd by ilcm ( I r )  bclow At llie point or first 
SAC in thc Stnto. 

10 Paisc in ~ b c  rupee. 

4 Paise i l l  ~ I I C  C U ~ O O ,  

10 Paisc In Iha lupcc. 

15 Paise ill Ihc rkblrcC. 

(b) Obtaincd from arccanui that has mot tax undcr 
this Act. 

Ai thc ploini or first 
salc in the State. 

Pickles when sold in scaled or c;lpsulcd or corked 
bottles, jars, tins or other containcs. 

At ihc point of fist 
sJe in thc Sintc. 

Sanitary Towcls, sanit:rry napkins nnd beltlcss napkins 
and tampons. 

At ihc point of C l ~ t  
salc in thc State. 

Y 
8 I'aisc in thc 'up#. 

0 

10 I'sisc in Lh rupcc. 

Polystcr viscosc y;l m. At the point of first 
salc in the StalO. 

At the point of first 
~ I c  in thc Stale. 

10 Paise ir  r hc rupm. 

8 paise i r  tk.: ru>tO. 

At the point of first 
salc i n  the Statc. 

Blcndcd cot ton yarn with n o n ~ c l l u l ~ s i c  fibm contcnt 
not cxcccding 16-21 3% by wight to that of cotton 
yam ( i . ~  wiic CottonuiscoS~ or cotton/polysoniC). 

At thc point of fist 
salc In the State. 

Coir products. At ihc point of first 
salo in thc Statc. 

9 Piasc 11 tho rupee* 

9.1% i: c in tho rupcc. At thc point of fist 
S ~ I C  in Ihc StalO. 



a 

9 Paise in thc rupce 168. S l f c ~ y  matches. 
I-' 

A t  tllc point of first 
sib it1 lllc Stzlc. 

At lllc poirlt of first 
s:.lc j:- lhc St-lc. 

10 pnisc in I l lC  rupcc 

t + 170, Tarnmind when bbtnincd from oulsidc Ihc Staic. 
03 
tJl 7 171. Tzmlrind rccd whvhcn ~biilincd iron, outside ihc Smle. 

s 
172. Lcad, Nickel, Zinc, Mngncsitlm and Tin. 

A1 lhc ] lo ir?t  o f f  1st 
S:lC in l l ~ c  St:!lc. 

4 Paisc in thc rupcc. 

At t h ~  point of  first 
s:lc ib-I rhc S1;itc. 

9 Paisc in tl~c rupee. 

At I ~ I C  point of first 
silc i , ~  tho St~ le .  

At llic point or first 
" - 1 -  : " - -. ' J .. . , . .. .. .- ,....'A. 

10 Paisc in the rupee. 

174. P.V.C. Cloth, Wnvc-proof cloh, tarpuline 7.nd 
I C X ~ I ~ .  

At ~ h c  point or first 
S ~ ! C  i t1 1 1 1 ~  Sf?.tC. 

15 Paisc it! Ille rtlpcc- 

CL 16 p ~ i s c  in Lhc rupcc, t, * 
A1 t h ?  poi:lt of first 

s:.lc ~ I I  tllc Stiilc. 

176. SI?.ck wm, p x r ~ f i n  wax, inztch wax aud MC was At lllc 17oint of iirst 
sllc i!: t l i C  S t n l c .  

16 Paise inthc rupcc. 

At thc point of fiat 
S31C i l l  t11c St;llC. 

16 Pliscin lh: rupcc. 

178. PClro!cum jclly 2nd pctrolcum coke. At Ilic poitlt of first 
ssic in tlic Slatc. 

IG Paisc in thc rupee. 

179. Wzlcr jel products, 

181. Voltage sbbiliscrs and vollagc rcgulators. At the point or first ZG Paise i n  tbc rupw. 
salc in t l ~ c  St:~ic. 



182. Spiccr that is to sny, jcera, mcothi, c lov~.~,  cinnmon, At the poinl or first 
shahjccm, cardamom, dry gingcr, sornph, nakcs~r,  ' 6111~ in thc Stnlc. 
Qabab chini), bllojuat p h d ,  tejpatln, poppy swds, 
nulnlcc and j y a t r i .  

166, Plastics, that is to ssy- 

( 1 )  Polymers of cfhylcne, in primary foran poly 
clhylone~ . 

(2) polymers of propyIcnt or of other plc6n3, in 
prjnlai. forms - polypropy lenc, p ~ l y i ~ ~ b u t y l c n ~ .  

(3) Polymcrs of slyrene, in primnry forms - poly- 
strcno, slyrenc - ocrylonifrilc (SAN) ccpolymcn, 
acryloni1rylebutndicrn~sLy~n~ (ADS) lerpolymcs. 

(4) Polymcrs Of vinyl chloride nr of other h3 logcn~  
tod plcfyncs, in primary fornls - po1)yinyl chloride, 
poIy~clr~ffluormthylcncs. 

( 5 )  PoIyrncrs of vinyl acctatc or of o!hcr vinyl 
cstcrs in primary forms, athervinylpoIymersinprimary 
forms-polpiny1 alchols. 

At fhcpoinf offirst 
snlc m Ihc Slatc. 

At the point of first 
S ~ I C  in the Sinlc. 

At the point of fitst 
salc in 1116 Slate. 

At tIlC point of first 
ssIe in ihe State. 

9 Paisel n fhc rupca,. 

(6) Acrylic polymcrs in primary forms polymc~hcryl- 
mnlhcryloto. 



(7). Polyacchls, otlicc polycthco nt~d cpmido ra in,  
in prlmnry forms, polyCirdonalcs, : lkyd resins, pofp 
ellyl, cstcs and otlicr polysters, in prim:,ry form- 
Polyctliyl~ncj tcrcpthnl;itc d ia l ly lp l~t l~nl~to r u i n 3  
polybutylicrcphala te. 

(9). Amino asins, polyphcnylc:~e oaido, pl~oncly 
rcslns and poly~~tclt~ancs in prim:lry forrn~. 

(10) SiliCtnLF in prim3ry forms. 

(1 L )  Pctrolcun~ resins, counlaront idcnc resin¶, poly- 
terpencs, polysulpliid~~, in primary forms. 

(12) Ccllt~lor~ : I I )~  its chtniic:~l derivatives in 
grinin ry forms, wllulosc ncct;Ltcr, ccUulosc nilntoa,  
cclluloro oll~crs, ccllulosc :~n tliate. 

(13) Nntur.11 polymer; (Tot Cxnmplo, nliginic iicid) 
and ~llodilicd n;~tur~l potymcrs (Tor cxamplc, har- 
dcncd prnlcir~,chcmicnl dcrivniivfi of natural 
rubbcr) in prirnxry Forn-15-dcxtt.~n. 

(2}.TltbS, pip? rind Ilrxcs :mli filtings, thcrtfot 
(Tor CX.IIIIPIC ~ O ~ I I ~ S ,  C ~ ~ D W P ,  ~':III~cS), or p I~~ t i cS ,  

(3) Flnor coverings or plnstics, whtillcr or not 
sclf-ndhcsivo in rolls or in fllc form or tiles3 wall 
or cc i l i n~  coverings oP plaslics. 

~t tho point of first 10 PAiSO in tho rup ad 
aalo in the Shta. 



(4) ?l~?ics, RImks, kllcels, nInl foil, tape, strip and 
otlicr flal 5li?.pcs. 

132. Lollc1.y Ticickc ts. I 

--- 
E.r~~ln~m~iotr-I:  Tli,: cxp~t'ssim "b~illion" in items 
20,:1?tI2t m:r~:sp~~T<\:~old~i* S~IVCC 211d i:lcIudcs :old 
or silver ~ l l iscd  \ ~ e i ( l ~  cop:icr, I c : ~  or any otl~cr kinrl 
or ~ ; I S C  met-I. 

E.rplotmriorr-[!I: For lllc pu~posc of items 31,  39 
SUto 74, Y s ,  10.1, I13 :: s:l: b y o i ! ~  oiIcom!~::~y 
to 3no:i1cr oil csmn-uly sl1?ll not bc tic-rna~ to be 

the fir.it s :lC in ti12 St :lc ac~~rt l i i?gly  ;!r!y s?lc by 
c.::: ;i! zzzi> .:.y !; a:!\:: i ) 2 ~ 2 . 1  (,;a1 bti;,g ;,II 
c ~ i l  co n , u : ~ y )  511111 bo dcwncJ 10 1.c t l~c  first Salc in 
tbc St.!lC. 

hkrc: T l ~ c  csl>rcssion ' oil cornpnny" in illcis 
Cxpl.:tation m c ~ ~ ? s  : 

(dj  = I I ;  ~~ILI>L:LII  r~i1<1lci1~11 C v r ~ ~ o r ~ ! i i o ~ ~  Lin~iitd. 
(b) intlidn Oil Corpor,ilion Limited. 
(c) 1311?raq.t P -iroT;um Corpor~tion Lirnitcd. 

At tltc point nrf rjt 4 Pcisc in !he 
selc in tlic SxtC. rupec. 

At rhc point o l  first S Pxise in the 
s?lc ir! tIlc St;!!c. rupee 

At lllc poi111 of first 6 paisc in tl1c rupcc. 
s!lc i l l  thc St;!tc. 

At t l~c point of first 15 p:!isc in the rupcc 
$::LC i!) lllc Sletc. 

At  tlic poi121 o i  first IS P.?~sc in t l : ~  r u p  
r,.le in Ihc St?.tc. -- 



(d) 11:do-Burn~i Pctro~cum Compn~y Lim itcd; and 
(c) SLICII nlllcr nil comp?n y L > S  thc Govcrnincnt mly, 
Crorn timc to tirnc, by ~ ~ o t i i i ~ ? . t i o n  in thcG::zcttcsp 
cify i i i  this I-rth-:If. 

E.~pIa~rnt '011-fV: Onli ttcd. 

E.vp,'rt~rrr!iotr-V: Fnr ourposes of itcmi 63, 64 and 
75, i.! i l ~ c  c ,sc of fitcrvbod w d  b7inboos purch-scd by 
tliu inrcjl c3.!1T ctc!rs i;i 1 1 1 ~  ::t~CtiO:! 0t"rorcs: coilpcs 
co ?~luclcd by tllc Forcsl Dcp,r in~cal  OF thc Stxlc 
Gr,vor.:~i~c.!t .:I!(! s3h1 by s i~c l i  C-) .  ltr Xtors, thc snlc 
b, such c . ~ ~ : I ~ - c I o ~ s  cr SIICII lir<>ivood o r b  :nibo~s in 
any krrn or sizc s h  I1 bc rlccnlcd to bc f i rst szlc 

1 1 i ~ 1 f - :  For Ihc purposc of ticm 79,"silk 
clo111" IIIC .s : , I1 v riclics of clolli nl  tnuf :clurcd- 
citlier whol ly  ox p rlly fro111 silk irld il!c!i~dcs crnbroi- 
dcry ii: lllc piece, i:l strips o r  i:: mot i fs  but does not . 
i~.clit~lc ::i.y collli wl~ich i s  subjjcrlt to  levy of duty- 
ti..tlcr I l l C  :\dcliti~>,: .I Di l l icj  of EXC~SC (Good5 of- 
Spccil .Il1nport:1:ccj,2ct. 1957(Cc.1tr:11\ct 5s 011957). 

E.vplrrrtzt:or~- VITI : TIE plilsc:, rcjcrrcd to in itcm 130: 
whcilicr whcjlc or scp: rz lcd : ntl ~v l l c t cc  will1 or with- 
clut I I U ~ ~  % I d [  bu tl-unlcd : s s i ~ l g l ~  c~nlrnodity for ,hc 
pur~osz of lcvy ort::x undcr thisnct,  



S E W n  SCHEDULE 
GOODS ENRESPECT OF WHICH SINGLE POMT PURCHASE TAX IS LEVIABLE UNDER SECTION 3 

-- 

SI. No. Dcrxipt ion of goods Point oF lcvy R a t ~  OF tax 

(1) (2) (3) (4) 

-1. Mangmcsr: (including rnnng.lilcs0 ore) At tho point of pur- 8 Paiso in t h ~  rupeam 
cl~nsc by the last dca- 
IcC who buys in tho 
Stnls. 

2. Iron Orc -do- 8 PaW in tho rupeo. 

At tho point of first 
puCchso in t h ~  Stn id. 

5. nutlcr and Gltcc other than that  purcl~xscd from any At tho point of ~ J P  P~iso in tho nrpa' 
orgmis r t  ion rcgistcrcd undcr thl: mrnp:inics Act, 1956 chosc by thc las tdcnler 
or tlal: k ldhr .1  I'rntl~~h Co-opur.ttiva $oio=ioli~hct, 1964 rvho buy5 I R  1hC stato. L-* 

m 
6. Micn. -do- 8 miso i n  the rupee. Q\ 

7. P,almyrah fibro nnd stalk At tho point 01 
purchnso by thc Iasl 
dc,rlcr who buys in 
thc stntc, 

At tho point of f i s t  
purclnw in thc Sta!o. 

8 PaiK) in tho rupc8.. 

1V. CmnulJ othct LRwl thoso h I l i n g  nndcr ilcm 5 of tfio At tho point of last 8 Palso in tho WPM. 
Third Sch~dulo.  purch~so in tho Stnto. 

At tho point of first 
purchase in tho State. 



, <, 

13. IYaltlc bark nnd ollicr bark6 At the of 8 Pniso in the wpm 
purchnx: by tho.Iast 
dc;iIer who buys i n  tho 
Stato. 

14. Tamarind nllicn purchnw within tho Slnta. At ihc point of first 
purchase i n  ihc Staio. 

15. Tamarind swd when purchased within the State, 

I G. ChilIics 

17. Pippalamodi or Pippllmnlakn 

f 9. Prawns, IobStcrs, frogs ~ n d  frog Ice 

Do. 

Do. 

Do. 

4 Palsc In the rupcu. 

8 Paise i n  the rupcd. 

4 Paiso In thc rupco. 

8 Paise In thc rupoc. 

At tho point of purchase 9 Paise in tho rupce. 
by the lnsl doalcr who 
buys i n  llic State. 

At tlio point of first 
purchnsc in the State, 

At thc poinl or last 
~ u K c I ~ ~ ~ c  in tllc Slate. 

8 Palso fn thc mpcc. 

P I .  Azwan (Vamu) At thc point of first 8 ~aiaisc in thc rupee, 
purchasc i n  lhc Statc. 







6f'; Al l  kinds or~cI~tri~,tl  ~ o O ~ S ,  instruuic:i:r,. ~ppzr:!:;~ 
2nd ?pl>li;incfi (nthcr t h , ~ n  :: rticIcs o l  plastic zilrl t 11osc 
specific;illy meu:ionctl clsewllcrc, including) 

. . , I  

. , ; 

(i) wircs, Ii()l~icrs, p l u p ,  wilchcs, tlu'tt'ic:zl 

1' ' .c:lrthcnw:~rc ;!nd j~orucl iin-waw ; 

(ii i l  clcc1ric:tl I';u~s. light in$ hulbs, torchts. f i11.1 rescent 
tubes :ind other B ttir;gs, like cl~olres :uld st;~rlcrs 
;ind olhcr p.?rls n ~ ~ d  ::cct~snriw thercor ; 

(ith! clcct rical grii~dcrs, n~ixcrs, bclci~dcr s, hilir-dricrs, 
sIi:lvers, w ; ~ s l ~ i [ ~ g  ~nachines,  h c n k ~ .  cor)kii,a- 

- rmgos, bnilm, ovcrls. gcysofi. gunerntois, , 
tr~nsrormtrs: 2nd parts and a ~ o s s o r i s  lhcrcol ; 

7. Shccts. Ctlshiol:~. ~~;tttrefiw; pillows and otlror articlm 
m ~ d c  uf n~bbtr, plastic foam. syntketjc foam or othdf 
simihr ~1tCCia.1. 

8. Paint:, cob~irs, dry disimnpcts, var~isbm and bhl~ks, 
ccltutmo, huxqers, poliqb 11i tmnts, i n d i t ~  cnarntls, 
s c n m n t - b a ~ v a ~ ~ ~  r i n 4  c i fh~umdd@raW,W 
p i m ~ f h ,  ~nl~b* Par r w i k r  ar PW~IC C P L * ~  

' pain&. turpcntjng nil, hate 4, whiro oll and timea 
xltd a 1% fitRfm.pkk. firintin: 4nd rh lpr t t iug hks. 

l.Q4%bein (horupw. 

I)  h k r  ip, tke ntpar. 

12 h i m  i a  Ih-a rupee. 

15 fabr i~ tka r a v e .  



Y-A. Lnltciu ihln sitw; such as beams. rrfi~[s ra4  planks. 

( i i i )  UnhacJtuell vul:nmi.iSd rlrbbcc u?cd Tor piping 
ard tubirt  ; 

(Iv) Trdnsmission. conveyor or E I C I - P ~ O ~  Ce1i.i or belt - 
iw u~aterial of vulcani;cll rub& whcthtr 
combined with any ttxtile mxtcriot or otherwise. 

13. Watcr supply and sanitary Sttinus ( orlrer than 
rorcclain and ckiha WP!(:). 

14 Uolts and n ~ t t s  threaded ur tapped ~ r r r l  s c r c ~ ~ s  of base mctal or 
;~lloys ll~cl'cof including boll-ends, scrcws. studs.. scrcw studdit~g. 
sclf tnppcil scrcws. scrcw hmks m ~ d  jcrc wring%. 

1 4 ~ .  All 1.lnrrjmlrc or busc 111cal or plloys. othcr than tllosc mcnlioncd 
;1bovc. 

15 StapIc fibcc and yarn. 
. , 

IG Foot-Wcilr u~hcr !II:LII 1 ' 1 u t i ~  Iboi-~~'cilr c~slitlg T U ~ C C S  fifty and 
above. 

I'lybborl. parllcc: bo~1.6 r;~nlirl b ~ n r , l .  t';iil~ii hoard. hard or soft 17- ' Wall-boiirds'or"irisulatulg board and uc~ccrcd pill:clsWl~cther or 
not mntaitliaa any m:~tcrial othtr than Wuod : cclIularNood 

+ 
DO. I5 Pilist in rho rijptc. 2 

At cvcry point of IS paisc ill Ilic 
salt it1 the Stale. ~ U P W  . 

Do. 9 Paise in chc r ~ r p ~ o  

Do. 9 l'aisc in th rupru 

Do I0 1'ais.z ill t hc rupcc 

DO: , , ,- - I5 Paisc in thc  rupcr: 



Ir) (21 C3)- (41 ' 

IJ bmlding bards OT Wd-pulp Of Of vmtsbb 
d%wbethur or not bondad d t b  mUunl or arti8cissl.l a 
rlconat!tutcd wood wood s~v lnga  wd  ehipn eaa- 
nI)3d Bow or 0 t h  dust I I ~ W  waste agglomerated 
wlth natqal  or artikial rtslng or oth~urgauic biadiy 
u h c o  In shcctabIckP, boat& or iaany 0 t h  form 
pad includes 0,mh dwra 

I#. Glass nnd glasswane, including, 
{i) sbtct g i s s  and plaft slam: 

t111 m h r s :  
iCiI1 fiGtiliOry gIzsswaw, 
(ivl &!lass shelIs, glm glob= nnd chimncys for l a m p  

and Innlcma; 
(v) 0th~ g l n w a r o  fnCIuding UbIwara.  

19 Pam nf nn k i ~ d ~  (including prsI~board, mill-b-rd, 
stmw h r d  nnd mrd-board), tbzt is to say,- 

(ii). blotting, toga or tnrgat tissua, teleprirtttd, typc- - 

writing, mmiioId, bank, b n d  or nrt p ; ~ ,  chrome 
paper, ~Wiztd paper, rbcquc paper, stamp p;\p~,  
G~ttridgC papc prxchrnc~t and coated bosid hcIudirg 
rrt brad, chrome ?m&d 2nd board for plqir,g card9); 

iiii) printing and wrtir.g.piph, padkirlg and wrapping 
p; p~.'gtraw b r d  3~d'pulp b ~ t d ,  incllldislg way . beu&, cowat& board, duplex artd triplk'mgd~ 
or plhcr sorts ; . 

(ir) ~ll 'bthcr kind! of papor and ape1 board not other- 
w * r p ~ i ~ q l ~  mon$!oned a L c ,  including C Z ~  
f l a p .  but O c l u d i n ~  ~in&atopmphi@ and p.hotogra- 
phle pnpc2. 

20: All kinds' d&i;-caape, b;idbftP md vsn i ty b w .  At d~w paintd 10%&h $om. 
oab it, tho Shd 



Iro.~idep thr! for-the $urpase.pf liquorrat ucy..pahit;.af.sa-le . ; 

0th tb,ao &st point ~ f : ~ q l e  and .the lastlp3int df dsale,', the ' 

I turnover of the goods liable to t;,x shnll bc srrivcd tt by deducting 
! 
I tho tnrnuwr of such goods on which tax has becn lcvicd at  .the. 

, 1 ' .  .- 'f -: 
I . .  . -  

-. I - : .  . ,  . :.: . :. & .- . 
, .. 

F ~ i . t ~ ~ . ~ ~ . u s c  of .Entry .(l) in this SchcduI.e.,+. I . -  . . ':'- . 
. - .  , ..-. . 

{a) ' Paint of first sdc" shalt n~ian--safc cif iiqu&r c&dd 
by ir dcalcr who m3nufa~ture liquor la thc S k t c  or  imports liquor 
k m  ~ d s i d c  the State to any othcr dcaIcr or person ; .- 

(b) ' Foint of last sale ' shalj mean S H ~ C  of liqur,~ to  a ptrsm 
by a dealor who purchased liquor from an~thcr dcalcr in the Statc. 

- Providtd further in rcapcct or gocds other t h ~ n  liquor ma- 
tibaed in this Schcdulc, tax to be paid at any point of salt othor 
than first pkt of sale, shalI be detcrmincd aftcr dcd~cting thc 
tax icvied on tht turnover of such goods EL thc immediately prc- 
ceding paint of saIe by a rcgistercd dcaIcr frcm tb.c tax lavi;?blo 
ion the ~ U ~ ~ ~ O Y C S  of the s a m e  good5 at tl~.: p+-int of sale by scllisg 
deal tr. 

srlc bill issucd lit thc prcccdir-g paint of s p l c  tm Icvid 
3. ~f jnkhcn scpdratcly, but k t ~  is c~1lcck.d by seller zt the pre. 

~kot sho,W of saIc from thc buying dcaicr, far de~rmining the 
amaunt of tax levied t t  thc yrccedir.g p i n t  of sale, lor the 
pugape of this proviso the rollowing formulz sh21l bc apglid. 

9 

h r e  of ;ax X Sale price at the preceding pbl of sak 
100 + &re oJrux 

Bovidd alliu that tho turaover of 
h m d i t i s s  other than Iiquor for t 





. . 
31. No. .RWsfptiam UT h i h t  ef l&tfy , Kk.f*d  t 4 i  . - 

b) (2) (9) (4 



THE AND= PRADESH GEMERAL SALES TAX 
(AMENDKENT) ACT, 1996: 

ACT No. 27 OF 1996,. 

112th October, 1996.1 

AN- ACT FURTHER TO P ?  'SHZ ANDHRA FRADESB 
GENERAL, SALES TAX ACT 1957. 

Be st e&cted "by the k g l s l a t i v e  
Assembly of the State 0% Andhra Eradesh In 
the Forty Seventh. Year of the Republic .of 
1 ndia, ac follows :- - 

1. (1) l"his ACE m y  be called t h ~  Short  tjt: 
Andhra Pradesh General Sales Tax (Amend- a i d  
ment) A c t ,  1996. coamenceae . ' 

*Received t h e  dssent o f  the Governor ofi the  d 5 t h  
October, 1996. For Statement o f  objects and Reasons, 
Please see Andhra PFadesh Gazette, P a r t  I V - A .  Extre- 
ordinary, dated the  2 4 t h  September, 1996 a t  page 28. 



- - 
( 2 ) :  ( a !  CXzuse Ii3 of section 2, sac-  

',:.on 3;- sec'~io1i 1 4 ,  and s e c t j . 0 ~  15 s h a l l  
decmcd to i:ave come i n k o  fo rce with 

eC4 fct Hrcm 1st Gctohex, 1993. . 

(b) Clauses Iiiil and (iv) of sec- 
t ?~ : \  2 and j . t e m  105 of the F i r s t  Sche-' 
du3.t.. 2 s  inserted by clacoe (XI  of S e C -  
t ior;  23: and 'item 16 o f  t h e  Six th  Sche- 
dulct a2 insexted clause (v ) , :  arid , , 

clakses t v i f . i >  ( i~c ]_ .and  ( x )  af.seckion 25 
shal 1. be deeyed _ _  to hcive--c-ome intoforc~ --- .- - . . 
v r i t l z  effect , from 1st A ~ r i l ;  - 199 5 

Icj  lau use Iii 1 of section 21 rela- 
tinc to items 24AI  + 24B aid 24C of the 
F i r s t  Schedule a s  inserted by section 21 
shall he deemed. to have come into force 
wi th  affeck from 16-t!: August, 1395, 

- Id> . ~ l a c i s s s  (xvil and (xvii) o f ' s e c -  
tion 23. relating to i.:emn 193, 194 and 
Explanation XI3 of the F i r s t  Schedule 
2nd ari~ndment to i t e m  2 of the T l ~ i s d  Sche- 
dule and Item . 2 A  of t h e  Third Schedule 
as inserted by sectiol~. 23 and the amend- 
ment,.tb the Fourth Schedrile as amcnde2c 
by 'Clauss ( 5 )  -0% section; 24 s h a l l  h~ 
demed to have come into force with 
+effest from 8th ~ebruary ,  1996.. . 

- (el Clause  ( x v i  1 .bg ~ F c t i o n  21 rela- 
ting to item 195 of the  First Schedule . 
shall . . ,  be. deemed to have come into f ores 
+: .,.. .A effect from 1st Aprf 1, 1996. 

, If 1 t h e  remaining provisions s h a l l  
come into force with effect from 1st 
August, 1936, - 

' h n d w n f l  
of a e ~ t * ~  In the  ~ n d h r a  Pradeala Genewl. 
2 . M  VX ' Sales Tax ~ c t ,  1357 (hereinafter ref erred 
d 1957, 



151 
-.. 

ta as  the principal. A c t ) ,  ' in , -  section . 2 ,  
in sub-seccion (1) - - - 

(i) i f  ter clause (aa) , the 'f oilowing 
clause  s h a l l  be inser ted ,  namely:-*:' -. 

'I ( aaa 1'' "Additional commissioner" 
means any person appointed t o b e a n  Addi -  
t i o n a l  Comissioces of Commessial Taxes- .. - 
'under section ;4n. - 

- .  6 
ti21 after clause {gl, the fallowing 

c lause  shall b~ inserted, namely:- 
. . 

'I.( qg j" fair , market price" ' means the 
price that -- the, goods . would .ordinarily 
fetch on sale in the open market on the 
date of sale of Sbch goods." 

. - 
Iiii) fo r  clause (m) , the £allowing 

s h a l l  be s u p s t i t u t e d ,  namely: - . . 

" (a) " Retail ' ~ e a l e r "  means any 
dealer whose total turnover in- a year 
does n o t  exceed rupees - ten ,lakhs and 
whqse total turnover - comprises sales of 
goads to persons, who purchase khe goods 
for their. own use 'but  not for resaie,- 
and to o the r ,  dealers only  for effecting 
accommodation sales in ' the relevant 
assessment year." 

' (iv), after clause ( m m ) , -  'the -follow- 
" ing' clause s h a l l  be'inserted, namely:- 

.!#(rnmmln "~ccomrnodation saiesm means 
sale of ypods effected by a deal'er which " are .not in stock held by that dealer ag 
on t h e  date of sale, but which are 
obtained by . him from ,any ' okher 
xeyistered- . dealer . . specia l ly  to 
a.ccommodate a particular customer and 



the -sale is effected by t h e  said dealer 
wf.thbu$ making any profit out of that. 
transa~tion.~ 

I v )  in clause (el after Explanaticm- 
111, t h e  following s h a l l  .be added, 
namely : - 

" ~ x ~ l a n a  tion f V, - For the purpose of 
. t h i s  .. clause, ' each of. the following . . , 

. persons and bodies who -sells or dispose 
of, any goods including unclaimed or con- 
f iscated or ' unserviceable goods or scrap 

' surplus, ' old, ubsolete. .or discarded 
material or waste products whether by 
auct ion or. otherwise ,  directly - or' 
through an agent' for  cash, or for- 
deferred payment or for any- other valua-' 
-ble . consideration shal l  be deeqed to be 
a.dealer to the extent of such dispbBal8 
or sales,namely-, - 

w-- 

. ta) the port TXU-st; : . ! 

( bl Municipal ~ o r ~ b r a t i o n  ,- and Murd- 
cipal Councils, and other local autho- 
rities r 

' ( c )  Railway ad i~ in i s t~ra t ion  as defined 
under the Zndian Railriiays Act ,  10901 

, . 

Id) Shipping, transpozt and construe- 
- .  tion companies ; 

. . 

(el ~ i i  transport companies and airr- 
lines ; r 

( f Pransrorters. holding ' 
f 01: transport vehicLe8. gran%ea : u-naer t h e  
~ o t o r  Vehicf es .~ct, f.988 whi-eh are used 
or adopted to be used for hire; - 



(9) The ~ndhra Pradesh State Road 
Trahsport corporation; 

- ( h) , Customs Department of t he -~ove rn -  ' 
U 

" m a l t  of India administering the Customs 
Actr 1962 ;  

* ( i) Sniurance and' f inanc ia l  corpora- 
2 tions or companies and Banks included in 

t h e  second Schedule to the Reserve Bank 
of India Act ,  39345 

. . ! 
' 

( -j ) Advertising .agencies ; ' 

(k) Any other Corporation, company ' 

' body or authority owned or s e t  up by of 1 
subject to administrative control- of t h e  
Central G o v e h e n t  or any State Govern- I 

ment . 
(vi ) ' for clause (k) r .  t h e  fo l lowing-  , 

,.shall-be substituted, nahe1y:- 
I I - 

' ( k  j ' ' P & c ~  'of - business" means any, 
place where a dealer ,purchases or sells 
goods and includes - 

(i) , any . ware-house yodon. or 
other place where a dealer stozes or 
process hie goods,; . 

I 

(ii) any place where a dealer pro- 
. duces or manufactures goods; . 

1 . (iii) any &ce where a dealer keeps. 
h i s  books' of accounts ; 

I iv). in case' where' a dealer carries 
on business through an agent (by .what- 
ever name called) the place of business 
of such agent." 



. . 
(viil azter 'clause ~k ' l ,  the £OSLO>:- 

ing clause shall-Be iasated ,  nmelyr-  

"(kk)" "Principal placa . 02 ;business" 
means- 

I il in the case pf rtinmfact&ing' pr . 

processing units t h ~  place of ,mmufacmre . . . . .  . or processing; A 

- .  * 
liiT in t h ~  =a238 o f  &uiactuxing 'ur 

- processing units  - w a t h  : more a -  051e. .- 
f aetory , the place  - . where , tha. .. mdn 
factory Qr processing unit is l~csted~ 

. . 

liiil in the cnse of' t r a d i n g  &its 
.the place from which the dea- .carnies 
,on h i s  main business. A . . . 

- 3. In sgctiop- .4  of - t h e  irSnci~al 
Act ;- 

. . 
Ii) i,n the +margin.al head-g after 

t h e  vbrds u C o ~ s s ~ o n e r : .  . of Cpmmereial 
.Taxes, " the word8 ?Addjtiohlal C d s e i o g e r  
of cominereial ~ i x e s ,  ' shall be -erg&; 

- - (ii) in ' t h e  eedaon,  fox - the imsk 
Itas many ,Join% ~~omiiS~5pneri i . .bf  Conrmer- 
cia1 Taxes ,'P the ' words -a@ may  ,&ddftiond 
Commissioners - of Commercial Taxes, .Join&- 
Commissioners of Cohercial - -: Taxes=, 
shall be substituted< 

+ .  

~nsertiw 4. After &gci0h 5 of fha .*in&& 
of n w  . Act,, , the f ollbwing . -section3 shal l - .  . . b~ 
pect im 5 ~ -  inserted, name1v:- 

. . 
A ( 1  Notwitbstindi~~ &!y- 
thin* conmined A in thf a ,  Act, 

. tq sha l l lbe l ev i edat the ta tea fons .pa f se  
., - 



i Zr! every rupeu o f  tienover of a dealer 
- whoso' total Pu-r*>ovex in a Fear &exceeds 

rupee.; t e n  lahsi 
1. 

?rgvldad thak +hc La:: s h a l l  11rji: LC 
l e v i d  under t h i s  scctior. on th.;.k  FAY^ 
of  ths turnover *of any dealer  on -which 
t h e  denier i. g;*ble t o  pay tax at the 
p o i n t  bf lb7{ :Fec i f lod  in t h e  7-irst 

: e: Schedule,  S.:conc: Schedule, F i f t h  Sche- 
?ale and Soumth Schedule tc t h e  A c t :  

. .  
P r ~ v Z d ~ d  gurkher tha'c . no t a x  , under 

t h i s  section s h a l l  be payable'-on 
that part  of tumnvex which .re lzte i  t ~ ;  

(i j sale 01- PUTC:I.SB of 
f i e d  in Third Schedule; - . . 

. . 
li$) sale or purcha;~ gcous speci- 

f i e d  in Fourth -Schedule; 

! i i J . )  s a l e  or purchase of goods 
s p e c i f i e d  in ~i.x"ch Schedule; 

. . 

i it71 ' szLs or yirckase of goods' in 
h e  coursz oi in ter -Sta te  trade or 
comner ce ; 

. . - ( v>  sala  03: gurefiase of i n  the 
c3uzs.e 02 export o u t  of the t e r r i t o r y  of 

a 
lcdia or sale  or' purchase in the course 

& ~ f  import into the territory of India; 

(vi) sale  or purchase of goods exempt 
from tax ,generally under jub-section (1) 

o of s e c t i o n  .9 of t h e  said A c t .  - - 

(kii) a i l  amounts collected by way 
of tax. under t h e  provisiofis of t h e  - 
Central Sales Tax A c t ,  1956. . . 

? 



12) F o r  the purpose of this section 
the tu rnover  which a dealer s h a l l  be 
l i a b l e  to pay tax s h a l l  be. determined. 
after making sue-h deductions ,from his 
to ta l  turnover, ,and in such manner es 
may be prescribed. 

. . 

5. After section SA of the lpr.incipal 
of new - A c t ,  the following section shall .be 

. '%A inserted, namely x- 
<. 

5AA. Notwithstanding ' anything 
on trade i--" contained in this, A c t  whenever 

a dealer, 'who holds the trade 
- . mark or the patent thereof, 

sells goods other than the .zecfared, 
goods at any . p o i n t  of sale' other than; 
first point of saler,he'sball be ,deemed 
to be t h e  first se l l e r in thes ta teandhe  
shal l  be l iable to pay tax accordingly 
?rid for d e t e m n i n q  the tax due to be 
paid by him, the t a x  . l ev i ed  .and cof lec- , 

ted at the p~ecedinrj  p a i p t  of sale if. . ,  

any, on the same goods- shall be deduct&' , 

. from the tax payable by him- at that  
point oE sale, 

-mt . 6. In seFtion 5B of , t h o  :&nciyal 
of see- A c t ,  for sub-section (13, tne following. 
tian 5B sub-section shall be subs t i tu tg -  namely: 7 

"11) . Notwithstanding my&ng . con- 
tained. in this A c t ,  e v e q  dealer - s h a l l -  . 
.pay tax a't t h e  rate of 4 paise i n  the .  

. mpee or at t h e  ra t e s  , specifzed in .set-: 
t ioa '5 in respect of goods .other than 
declared .goods# or under Section 6 in ! 

respect - of declared goods whichever i a  
lower, on the turnover relating .to euch: 
sale in - the 201 lowing cixcumstaaces ,I 

, namlely:-' I 



{c) :,+hen 1 dealer sells any p o d s  ih 
another dezlsr f ~ s r  use by xhe lat ter  as 
saw makeri.cl mmponent part, sub-as sem2y 

*' past, ititermediste park and packinq 
matgr%.al_-.in t$e many facture or proeessiny 
e d  yoods inside t h e  s t a t e :  

Ibl &en- a' deaLei sells . t".g arlather 
i 3 denlcr a9y goads [oth&r than those  

f a i l i n g  under clause la) which are noti- . , 

Pied by f;ove.rmenk from tine tn  time 
'ZOL U 5 . e  h~ t h e  -latter in -the manufaci:cse 
or processing of. the goods i n s i d -  khe 
Stata, The Gdverrunent: m a y  also notify 
Chs goods which  are not eligible f o r  
cfincessional. rate of t a x  .under  is 
section. 

Bxovidzd tb3.t the provisions of this 
wck5-u;;  , s:L1aT1 n o t  apply to any . sale 
anless the- d ~ t ! k r  sel lj .ng the goods fu r -  
aisiied kc assessing authori2y in the 
presckibed msnner a declaration duly  
f i l l e d  in .and signed by the dealer  to . 
molr the goods are sold cant -d in ing  t h e  
prescribed p a r t i c u l a r s  in t h e  prescribed 
-form obtained from the prescribed alltho- 
r i ty  on paymenk of prescribed fee. 

7 .  In Sect$o_r, 5E of the principal 
h A c t ,  ' a e  f~llowing proviso 'sha3.1 be of dec- 

nddedc namely:-' t i o ~  SE 

*Provided t h a t  no such tax shall be 
0 levied if the t o t a l  th'rnover of the 

dealer including such aggregate is less 
than Rs. two l akhs"  . , 

8 ,  For sectlo;' 5~ of: t h e  pr inc ipa l  Subs'-;Ltu- 
A c t  the following s ha1 l be subs t i k u t e d  , tion oE SCc -- 
,namely : - tion 5G. 



Provided that no tati shall be pya-..  
ble  under this section on eh? trzsaover 
relating to the amounts paid to a sub- 
-conti-actor as consideration *r the 
execution of the * k r k s  contract whether 
wholly or partly subject to. the-pmduc- 
tion of proof -at. such sub-contrackor 
is 8 registered deal- .lafile to tax 

.under the Act  and that  tha t-bver cf 
such mounts is included in the E e t u i ~  
oE the turnover , C f  lea by such sub;., 
cont~ZiCtor* 

* t o m ~ o s ~ t l o n  of 
t a x  pcyable 

under.S.:c- 
t i o n  5~ 

(2 1 3he ~ o v & r & a t  . & notify from 
time to time the category of works coa- 
tract %or which t h e  scheme 02, payment of 

- by compositior? caser sulraect&or: (I I , 

does not apply. - 
, - 

56, (1 1 Subject; to sbeh earl$ 
dieions ?,rid in such clrcum- 
stances ES may be pfescriked 
if a . dealer,  who execukco 

13) Every dsaler. -who elects to pay 
t a x  under subsect ion  (1) s h a l l  apply in 

(, t h e  prescribed iom to t h e  a s a e s s b ~  
authoriky to be ~ k d t t e d  tc pay . t h e  
amount of tax  iznder sub-sccti~n I l l ,  and 
on being sc pemtted ,  in the gzescrikd 4 

form, h sha l l  pay tax as . specified 
i~n6er section 13 and IS of the Actn. 

any works contract otherthan 
the category of contracts. notified .by 
the  Government under sub-sectiqn ( 2 1 ,  so 
op$s, the assessing authority' of the 
area m y  accept, fn b i c u  of the anau!~% 
of t ax  payable by him under t h e  Act duk- 
ing the year, by way of com,pasitiox, an , I 

mount a? the rate of two paise OL every 
rupee of t h e  , t o t a l  amount paid or paya- 
ble t o  the dealer towards execution of 
the, works contrael, s 



4.  In s - e ~ r s i o n  5H of the p r i n c i k a l  *lendmen& 
A c t j  for sub-sections (I) and ( 2 1 ,  t h e  
fallowing shall-be substituteda namely:- 5H 

C . .  
(1 ) .Not*likhs tanding anything con- 

tained in this -Ac t  the Central Govern- 
ment or the State Government or an indu- 
strial#. commercial or trading undertak-  

G ing of the Central Ggvernment. or of  t h e  
S t a t e  Goverrmeat or a local authority or 
a statutow budy; or a company regis- 
tered under Carnpaaies Actp 1556 or any 
other person which the  Government may 
notify from time to k h e d   hall deduct 
%so61 out of the amounts payable by them 
ta a dealer in respect of works eon- 
tract. executed o r  them, wn amount 
calcxlated at such rate as may be pres- 
cribed, but not exceediug thr-, percent 
of t h e  total turnover; 

4 2 ,  The tax deducted- under s~b-sec- 
' tion (1) shall be remitted to Govermcct 
in such manrrer and within. such t i m e  aE 
may be prescrSbed . 

. 10. -For section l3-C of fie princ l l - s -b  
gal A c t ,  the following shall be subs t i -  oE 
-Lutedl ntune1y:- 1%- . 

D ~ s s u e  o f  13-C , . ( 1 1 Eve* dealer whose I ~ 1 1 1 % .  total :.-turnover . is not  , l ess  
than rupees two ' lakhs; in a year, shall 
issue 'a bill or cash memoranduH in such 
form and w i t h  such details of t a x  col-  
lect& as nay be prescribeat for e v c T  
s n l e  ' involving an amount n o t  less than 
rapees one hundred: ' ,  

Pmvided thkt eve* dezler Including 
a dealer- , -hose ' turgover is Less than 
rupees t w o  lakhs sha1.l i s s u e  a sale bilk In . . 



. . 
the piof orma prescribed, irrespective d$ 
t he  amount cf sale , '  when'demanded ,by the 

.buyer: ' 

( 2 )  E v e q  dealex who violates the 
provisions of sub-sections 11) and rules 
made thereunder shall be l i a b l e  to pay a 
penalty of uriiFees oh& th6uiacd or aa 
amount calcula;ed as 6 multiple of tku 
due on each such b i 2 L i  subject to maxi-- 
mum of five . t i m e s  OC 'the ts. , due, 
whichever is higher - :or. every .one of 
such lapse. 

b n - k  11, In section 14-B of the  r ~ r i n c i p a p  
af b o n A c t ,  for sub-section ( 1  the Eolloxing 
143, shall be substitutedr namely:- 

11) 16 the assessing authority is 
satisfied that a dealer, -with a view t~ 
eva8e the payment of tax, has shorn in 
h i s  account sales or purchases .of any. 
9063s at a price which is less than fair 
market- p r i c e  of, , such goods, it may, at 
any t i m e  within $ perio,' of three years 
from - the date on whir& . any order of 
assessment was served:' on the dezber, ..-- - 
asseks or rk-assess  the dealer -to t h e  
best  of judgment on the t-ovel of such 
sales or purchases., after mkkfng such - -  

enquiry as mzy be necessary and after 
giving the . dealer a reasonable " opppr- 

- tunity to she*‘ cause against such asses.- 
. . skent .\' 

, . 

amertdrant . 12. -In s < c t ' i < ~ 1 4 - 6  of the principal 
of szctiou A c t ,  - 
1 4 X  

/ 

( i )  in sub-seekion 3 for. h e  . 
words "three' years", t h e  words + ' t w o  
years? ahal ' l  be subctf tutedr . . 

I f i )  i n  sub-sect ion  ( 4 ) .  for the  
words ','three . yearsH, the word : " two 
y e a r s "  . s h a l l  be s u b s t i t u t e d ;  



(iii] in ~ u b - ~ t ! ~ c i o r .  5 ,  f o r  the , . 
words "three year-s", the words "two- 
years3 ~ i l - c d l  be sub.~.i;ituted, 

1.1, In ssction 34--2 of t h e  p r i n c i p a l  krcaaant 
I 

Xc'c,- (i) an sub-section (i), for t h e o f  ~ c c t i o n  
t:.;ard~ "wi-thia thirty days of the closebm- 
02  the yearp submi4L. to the assessing 
authority concerned, return of h i s  total 
and n e t  turnovers and tax due thereon, 
.ze all .  places of his business in the 
,?receding y e a P C  t h e  words n.submit to 
:he assessing a u t h o r i t y  concerned, a 
r e t u r n  of h i s  t o t a l  a n  net turnovers - 
and tax due 'thereon* at a l l  places of 
his business in t h e  ?receding year 
~ i t h i n  such tinev shall be substituted;:  

Iii) in su3-section (23, in the pro- 
viso f o r  the  words "three yearsvi, t h e  
words " t w o  yearsu shall be subst i tuted:  

(iiil in sub-section ( 3 ) : -  

(a) in .clause 1 ,  for t h e  words 
"less than-  twenty five per eenc over 
such 'cuznover of the preceding year", t h e  

'words m-less than such percentage as may 
Be prescribed when compared to t h a t  of 
preceding year" s h a l l  be subst i tuted .  

. '(b) in clallse (iii). for  the words 
"three yearsQ the xords "two yearsa 
shall be subst i tuted .  

(el in clause (vi) for -the wordk 
"three yearsa the t:zrds "tWo yearsw- 
shall be !subst i tuted.  

@ 

14. In i e c t i o n  19 of t h e  principal-nt 
-. A c t ,  - of section 

I 
- e 19.  

"(i) in sub-seck.ion (I), for the - 

words " J o i n t  Corn~ni s s ioner"  , . the words 
"an A d d i t i o n a l  Commissioner, Jo in t  

' cornrnis-s-ioner " , sha l l  be substituted ; 
J. 1560/1~- 



( ii) in sub-sect! 5 ~ s  [ 5-2, 3 n . , -  .. , ,: 'Zj , 
for the words %he 3 3 h %  ::-,:11r.5:.,. . , ,,.erm 
,the words "the Addf tlrr?,?L L G:Lv:&:, i. ?!)n@r , 
o r  t h e  J o i n t  Commissionerm , trSra>.lr. bn ' 
'substituted. 

mudment . IS, ~n s e c t i o n  20 of me ~ ~ i n c f p a l  
of SectionAct,  in sub-section (21, for the amrds 
20 " Jo in t  conimissioner " , the. words ,"Jddi- 

t ' ional Commissioner, J o i n t  Corrmrissbonarm , ' 

sha l l  be substituted, - - . 
-e - 16. In section 21 . of tke prin;ipdl 
of &aAet, . . . .  . 

z- 
* .  

-- 
(i I ,in. artb-s~ction (1 1 ,I in clause- 

ibl fo r  the expression' =By a Deputy C&- ' 

missioner suo-wtu under sub-section 
(4<] of seceion.14" +he- expression *By j 
the  Additional tomdssloner, 'or Joi& 
Commissioner or D%paky ' Comaisaioner 

. under section 14", s h a l l  3:e ' subs.kituked 

(ii) . In sub-a&c&n ( 6 )  for +he 
words. Vhe J o i n t  Ccmmissionef a the fs9xds , 

"the A d d i t i o n a l  Commissioner rortheJofnt 
Commisaione~~ shal  E be 8ubstLtuteil. - . 

1 7 .  Hn the- @rinc%pal A c t ,  -kil sac"2fai ; ,. 

~ e m 2 8 ,  An. sub=eeceiura ( 4) 9or . &;J% -5 ; 
' L C  E6EEcwPng 6-4;1 +be  cs&st.f.e~t.&~ 

. d y L y  , 

aerovidEa eliat no sesideskial ercntra- j 
. hodation .not bef ng- a s h a p - ~ ~ m - ~ e s  ifleai:8 : . 

ahall': -be eatera 'into C B W I ' ~ ~ ~  by I 
any ,le$ficer hebow' a c  &MC oE aepuky 

. - 
I- .Comikeion.ec - -except an t&@- aui&orie~-. 02. : . 

- ,  . .- .an. .qkper - S ~ w c . d  21s any oEE5cer p a :  h l c C r  1 
. . . ': ' - .  m@';,@w 0f..8. D B P U ~ ~  C=(Iii&Ci~&~~~.-&bV%fi~., 
.. ' -~jmHs~ce&& ,cbwer the ,ax= s ag aq ?ES2s~s. ,. 

- ,  -. ' .-,, 5 - - -  . -. ... . .  . 
. . 

. .; :...,: -,.;-. , .  
. ' <  . , ._ . .-.- - .-- 

- - '  -. . . .  - .  - 
. - -  ,. . - . '.' 

I .  . 
. ..: , '. - .. , .. - - 
. ' 



hit 'below the  rank of Deputy Commis$ioaer 
of Commercial Taxes Department working 

. in V i g i l a n c e  'and Enforcement Department 
.having jcrisdiction over the entire 
State of Andhra Pradesh. ' 

18. After section 28 of the ~rincl- xnsexki= 
pal, A c t ,  the following section s h a l l  be rrf ne:4 

inserted, namely:- -ion 
s 9 - 2 8 4 .  

%cguisi'tion 28-A( 1.1 Where tbe  zuthority 
of t h e  good 4 prescribed has r~ pc on. to believe 

that any goods 0 4  2 fair 
market value exceediny . E;v z ' tr:~usand 
rupees have been sold or purc,las~:a by. a 
dealer* td or from another deElz.r or - 
person, as the case may be, Szx i. c c n s i  - 
deration which is less tj:!::n : i ~ i ; r  sa,:ket 
price 'of goods ax? 2.t:a-t consic1r:ra- 
t i o n  for such sale GX pc rc l i aae  ;;is a s ~ 3 e d  
t,o. between the partlc:-:s ha:: -not bten . 
t ru ly  stated in tbe , i n v o i c , ~  Dr de:..i,vfcy 
challan or any sther docurr;e:rt zc;3:ting 
thereto wf.kh the ck7-j ect of ::a cf l i t  3.ting 
t h e  reduc,tion .:>I evasion ck t h ~  tax 
~ a y a b l e  . unGer t h i s  Act, ' thi! r. uth rriky 
prescribed m y ,  ~~lbjects to thvt grovii. i s m  + 

of this r;ect+orl initiate pror:~&3ing~ Lor ' . 
t h e  acquisitf~n of such goods; 

< 2 )  Tilh~ powers conferre8 r:'l;::!r SC:::~;- , ; 
& seekl:?~ E l )  shall be exerc.~;&z 5, .kie 

;3rescribed, ~ut l i or i ty  in sespeci  :> : ,.. oods . 
- soid QY garchased which, . a re  ir; . .:>:. :i?.si.2 

or 12 kli.% possession of the se' .I.<. : , r;r 

a Superih 0.- %heir agent's : 
. . 

' . Ilr any proceedin2s *=r~ 2-c t L i 5  
sectiorr. in respect of any gout a -t!d.ck~ . 
has b ~ t n  sold or : purchased, for- -A c.:. qsl- 

' deratfor. -which is less than i t s .  i:&ic 
rnzrka-L price, it s h a l l  be 'pr~?l:%n;o_d, 
u n l e s s  the contrary is proved, tha-?; thz 



ci'nsid.erailioi: rEoz :s;zc~: sale as 395e~F .  :!c 
1 ' ae' iweu the par~l ias  has xla", ti_.piy 
stated in :he Lnvaice, or S B ~ E  b.iI.:I or 
uthcz  dccu~entn z e l a t ~ d  thoreto w i t h  
ir?ch cbject. aas is refesred t r s  i l l  sub- 
section (I), 

( 4 Before :In.%tii?ting YU,~!? p-mce~d-  
, i zgs ,  the authuz5.ty- ' prescribed shzll 

I .  r~cord h.is zeaacns for . doinrj so an2 no 
orders shall hz gassed unde?: sub-sectLon 
(1 1 t d i t h t  ~t gi-s_;.ng t he  d ~ a l r s  oppor- 
tun i ty -  of i ~ e i n ~  heard: . 

15) No such pzocexlings s h a l l  ' bc 
Xnitiated ur,J-ass ' i a  author5 ty prescri- 
bed has reason 'so believe kha.2 the  iair 
=ket price 09 tile goods exceeds the 
consi.dera tioti theref or by!. mcso khan 
*nty per cent, 

' (6) mere any goods a s  scyuires 
nnder  t h i s  section k h ~  a u t h o r i t y  pres- 
cribed sha l l .  pay for such acquisition' 
compensation ~ ~ l a l c h  shad1 be n s m  equal 
ta 'the ag5regate of thc mount of sa?,a 
price of tile goods men::ioned in the 
imoice or delivery, challan cr any docuc- 
mcnt related thereto end any expenditure 
incurred on fre ight  or any o'i-er ir,cj,- 
dentel expenses incurred by Lhe dealer 

. relation to those go~dsi' 

WZ- 19, ~n sectj-on 30-c of t h e  pr inc ipzj .  
of section Act ,  in s l z b - s e ~ k i ~ n  (11, f o s  t h e  Frovlso 
7c-c h e  fo1locing shall. be substi. :v.ted, , 

n~m9ly : *- 

* Provided that the assess!.ng autt ~=it$ 
- s h a l l  pqt !evy penalty iX it is eviden ; that 
due to bona-ffde y i s t a k e  the dzaler 
collected tax An contravention 02 t h e  - 
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- -.- -- - .- .- 

~ ' ~ ~ r o v & i i . o n s  of sectyon 3013 a n i  the "Lax 2 3  
'collected in excess has been  remit ted tc 
(she Governinent elony with the tax  payable 

. $or t h a t  n:ont!l: 

Provided further that ths asses- 
sing a u t h o r i t y  shaLJ. w h i l e  imposing that 
,senalt;y o r  Corfe i tura ,  take into consf- 
deratlon t h e  amounts refunded to the 
purchaser from out QR the  amounts callec- 

;. fi t ea  by way oP tax in contravention -of. 
's@cti08I 3013 or f o r .  the refund of which 
s n t f s f z c t o r y  asranganient has been made< 

20, In the principa?. A c t ,  in sec"Lion.amh*t 
: 34 in .sub-section I I  J -?or t h e  words "An oz i'saeLa 

assessim authority , or an appellate gr: 31. 
rev is ing  a u t h o r i t y m  the words 'An asses- ' 

ofng authority or: an ippellare or rcvi- 
giis~g ,authority or an. is?specting autho-' 
ritym shall be subst i tuted , .  

. 21. In .:he First Echedule to the4'fiw.k~~~::: of 
gkincipal Ac t ,  - ?A32 P-&* 

sz-z@&a~z 
' 1  .For item 18 and the e n t r y  . 

relating . thereto the fallowiilg i t e m  
.shall be st ibst i tuted;  namely:- ..-. 

, . . . 

. - la. Cement ' 
- .  

. (a) Were the sale B'c the paint og 16paize ia t h e r a ~ u  

t 
.price of cement in- Lkst in the 
eludes thevalueof 6 U t e .  

- packing material. .. - -- - . . , 

{b) where thu .~ack-  At the goSnE of 20 patze h tire er.y&. 
ing n&etial and fkse bale k b  - - * .=emnt r e  sold Seat@ 
oeparate9y.nnd or 
the sslb price af 
cement . docs not 
Include  the valuc 
of packir.ghmakeria:. .- , 
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t ii 'f Fzbr f tcms 24 : and 128 and the e n t r i e s  relating 
L-~:!x:,, tna f o l l ~ w i n g  ,items s h a l l  be .sxljstituted, nemely :- 

''244. V~gnc:~Slc ails, {non-. M the .point of 2 wise In the 
r ~ f i n e e f  ?,ncluding xirst s ~ b e  i n  the rupee. 
1;raun2 wit o i l a  palm State 
o i l ,  gd-rrg:lly o i l ,  ' , 

. aefflcves + d l J , 3 r i n -  
f lc:.?er uiL , soye bw:a I - 
oil, , m s t g d  o~J, , I ! 
u n  1 eobiicm. 
nee$. 0 6 3 ~  ;=stor o i l  
washed eo.;eon c e d  
oil. ather than rice. 
bymi oiZ a:d r&conut 
ail 

. , . . 

?.'A, Vegetable ,;il,- . I fe- ,At the p i n t  of . 2 paise in'tht? 
f i t : c - ! i l f  obta;.5.n~d f r o n f i r s t  sale in the ' rupee  - 
  or*-ref ii& oil men- Stzte. - tio::e< ia item 24A 
.jtile~ than rice bran 
ci.1. . 

- ', .: :. aim ~ r m  o i l  A t  +he poin t  of ' 2 ptse .in tha 
f irat sale in the rum. 
S c t e ,  

i. Psccnut oi:: ht t h e  point: a0 . 10 &se in the 
f i r s t  sale in the rupeer: . 
Sta te  

(Iii. ) i ~ .  i t m  5 6 ,  fox column : 2 1, t h e  follor~ing s h a l l  ke . " 

:':..,. Asti;:u,.:ed, nxmely :- 
. . 

' ' C ~ s ~ n e t ~ c s  -find toilet: prepzrations ~hether  medicaged or 
u . y ~  .Dl=: -.- ! ,>ia.t inc luding  scents, perfumes, face powders, W ~ C U B  . ' 
::owficrs, hair-tonics, hair-oi l s  other than caconut o i l ,  hair 
lot j .cnc,  hairdyes,  hair crezms, s h a r n p ~  in 'any  fom, a l l  , 

' kind:: of face and bcdy. creams ar,d saovs, pomades, 'deplia- 
- rarius , tooth-powder, tooth-pas te, tmzh- brushes and shaving 

crean;s, A f t e r  shave lotion* ' p r s o n n l  deedorants or sprays, . 
rocn deodorisars' or f rashners: . 



(IVI for i t  37 +he . f a ~ o w i n g  sha l l  be substituted, 
ntamelya-' ' . , 

37,. *Drugs and medicines* i t  the p i n t  of 10 p i r e  b Cha 
. whether . . patent or girst sale in t h e  rupee. 
,proprietorii, as de- Sta te .  h 

, . 
' fined in 'section 3 

of the Drugs & Cos- 
metics act, 1940 1 
(centrbl A& ,23 of ' 

f 
- 194O), but not inelu 

d h g  - 
(a]. go- ?&tred, 

. described or speci- 
. Ei+ in any other ., . 

entry. in tliis .Sehc- 
dulkt . : '  

15) &&cat4 g d ;  
(el products capable . . 

of being used as 
cbsmfdcs & toil* , . . . 

pseparations inc3.u- - 

arrg ' -+paste, ' 

tooth-powders , cos- 
metlc8, taf let arti- . . 
d e s  and soaps; ' 

la) mosquito re&- 
ma in .  any form.' - + . -- 

- (v) iteq 5 3  s h a l l  be d t t e d .  
( ~ 5 1  for item 78 and the entry relating thereto, the 

foUowing i t e m s  shall be substituted namely:- 
• 78.  Pesticides, insecticide3 At the gin t  of 5- Paise in the 

fungicides, herbicides, P i r s t  sa1.e in rupee. 
seedieides and other the State. 
plant protection equip- 
ment and accessories 

IP *er?of. 
. iC18~. Pesticides coneen- ! ~t ' t h e  point of 4 in t h e  

tra- or -technical first sale in the  rupeec - 
. . grade 'pesticides S t a t e  

used by m y  xegis- 
tered manufacturer 

\ 



in the Stcte . for 
mnufactu ie  of for- 
w:ated pesticides. 

79. h r k '  ?'of lk c l o t h  nt t h e  point of 4 paise ba the 
last sake i n  Qhe h p e e .  
S t a t e .  I '  

I v i i i )  after item 00, Lhe EolXouing items nhall k addedp 
namhy :- 

u 
BOA. F e d  aupj~ementss, ~t the p i n t  of 9 wise in the 

nutrients, ninera:al khth~ f i r s t  esle in mpe. 
mixture, vfta&ns, the State.  . 
medicines and any 

, other category of 
feed supdenen- -, 

which, arc used in 
p u i t r y  feed, ,fish 
f eeJ, pnwn . feed 
and fced for  live- - 

scwk.  

808. Fish f e d  and pram A t  t h e  point of 4 , W s e  
f &  and £eM for f i r s t  4 a l e . h  the mpez. 
Li v e e t w k  other #m S t a t e .  
cattle. 

( ix 1 In item 98 'for the l a s t  column the Eof b a g  shall 
b a~bstituted'naael~ :- 

'tk?elve paise in the rupea4 

tx l in item 105, in column ('2 I for the words 'costing 
less than rupeee fifty', the wordo "resting Less than rup-s 
two hundred" s h a l l  be 8cbsLituted. 

( x i )  item 108 shall be omitted. 



(xiil i n  i t%q 126 Coc thzt torus " ~ n n o b l w k  ~xailpsz%* ,*GI 
mrds "monoblock p l l~p5ets t  13\10psp hond L:!)~js" s h a l l  h sr?l~- 
skituted, 

{~il) An itti 966 for the !,vrds "Coir productsa the 
k 

r*oll,oving s h a l l  :ke substituted namely: - 

B 
ixiv) Ii) bnj.r:eml87 11i in' col.ur,m ( 2 1  Zor ' the wrds ml 

braeke- v"(eacluding :IDPE X w m  sacks)" 5 words . 
' brackets 'le~c!.uding ;iDPE b7wcn l ~ e k s  and Lo&rntd c ; h e ~ t s I ~  

shal l  k substituted, 

( b i t )  after' e n t r y  ( 4  ) t he  following s h S L  LP ~ 3 6 ~  
ngmc-ly: - 

'( 5 wlytrhene bags ,, p l a s t i c  bags .;* 
[ X V ~  En it3m 191 in column ( 2 1  aftax t h z  wnl C ~ ~ - U E "  tJ~a 

words "Jkaliite or m y  other iidhesivc -by t*htever. *a& nrrr,? 
known o r  calledu s h a l l  add&. 

. (xvil After f tan 192 , and the entries relating thcre'cc, 
the following i t e m s  shall' be added, namely: - 

, , 
, . 

193. Residual petr0le.a A t  the point  o f  16 paise in the ' 

t products like- LSHS . f irst  sale in the rupee. ' 
and Apmex. 'State. 

194. P&masalafncluding A t  the point of , 10 paisenin *hm, 
.Gutka s o l d i n s e a l e d  f irst sale i n  the rupee. 

conkd.ners or S t a t e  
pouches or any other 
type of packages. 

1 9 5 .  Casurina - 'poles, A t  the po in t  of LO paise in fie ! 
' Eucalyptus logs and f i r s t  ss.les in t h e  rupee. 

cutsizes thereof S t a t e .  . - .  



196. Beex Leaves 9 paise in the 
rupee. - 

&. then sold by ' . . 

Porest Develop- 
mnt Cowration 
of Andhrn Pradesh 
at the point of 
S ~ Q  by that Cof- 
poration. 
UD men sold by . 
Forest D e m t  
of &*a. Pradesha 

. at the p i n e  o£ 
. . sale by a .  dealer . 

ijho puechasea ' 
be&i leaves from . 

- Forest  mg-t 
I 

' m. .iR- au 
0 t h ~  cases at. 
we point of p m -  
chase by i Zi-rat 
deal422 fm t h  
state. - 

, . 

197. ~ b f i m o e e a k  ,st: &e point-+& CL wise in the ' , 

. or intangible &a- fixst sale  in thfi rum* . . 
ra-, heluding S a t e :  - 
paten- artd *a& .. . . . . - 

m m c s m  

198, All kinds of Flakes A t  Met point og .&O paise in the 
made of M z e  or f f r sk  sde ia the mpw- 
wheat.. or rice or Sta te .  

* .  
other cereals. 

. . 
199. BLmakets marnavel- ~ e '  the -+ink d 4 @gc in the , 

r '  

~ n g  RUGS. fwst sale: ~a the apeem. 
S t z t e .  . 



'. 
ZCO.  Curts i l l s  [including A t  t h e  point '  of 4 p i b e  iii the 

drapes 1 i n t e r i o r  first sc??.c i n  tho 5npze. 
bl inds  bzd' valnnces S t a t e  <, 
and textile furni- 
sh ing  a~3tcxiaL. 

. .. 
2 0 1 .  Pram1 , S ~ C ~ S  i.r,il:Lu- ht t!~e.po.'.ur: pi LO paise iia the 

ding prawn geeas - fhst cule bw tha- rup." 
PL 2 0 ,  c"L1zx t A a n  State' .  

(mi5 1 Kc Expl.anatior, X X f  to tha Scl\Ftdule f o r  &e 
t f ~ r 6 s  "For the ptu-&pse of items 31,  :9;--70 ixa 74  98, L O 3  and 
1-19' : X E ~ S  '; ~r t.t ? ~ I W S ~  ~f itmi 31, 39, 70 to 74, 
98,. 1e3, 118 fad 1935 sh~ll bo sub& tn-4: .; 

* . . '  

. . . 52.  7n ' the- Second Sched~li% uf the 
s r inc i -pa l  - .  . act;- of* 

* I  \ S r  cmd 

(i1 En ftein 5 in .cq-iumn ( 2 )  after S & + f i a -  
t h e  ~ s r d s  ml&idh~a Pradesh ~ o - c p e ~ t i v e  
S ~ c i c t i e s  ?-c.t 2964" - : ;e  t~ords~,in,thk Uo- . 
ocara ~ i v e  Socia-kies of ' any -.of.hiex 

cr Union Terx~ory "aha11 be -ladd@d; . 
!iil Item 18 rsld sntf ies  thereof 

e h a l l  bz o~; l j . t ted; 

{ilLl Iq i t z m  15 ,for calm-! ( 2 1 ,  the 
Lallowi~g shall be substituted,' :lamely:.- 

."Ezawns other than prawn seed menL 
t l c n a d  in P $ r s t  Scheiiule,. Lobsters, 
fsoss and frog.-lags*" 

23. Xn - the Thf-rC Schedule .- - 
. I :of a - 

( i l  s c b  Lternlxvi) oE e n t r y  2 shall5- 
I?E crrnittcd ; ~ u l e  .-' 

i i i )  foi: i t e m  2A and for the entries 
tiwreon. t3e £ol~wwiny s h a l l  he. sub,' 
stituted , carnely : - 



: 2.Blron and Steel. s c r a p  
.- - that is to sa.-t 

. . , - 
i. Iron scrap, cast- iron 

SCT&lJr runner scrap 
and ixon s k u l l  scrap. 

fi. S t e d  clelting' ucr.ap 
in all . forms . inclu- 
diny steel  s k u l l ,  
f urnings a ~ . d  bsrings , 

iib. Der'ectivas, rejects,  
cuttiilgs o r  end piL -CCS 

of any of t h e  cate- . 
gories of item (il to 
I xv i  of mtry 2. 

When pwuhwed by G 4 paise 
steel reroller or in thz 
electric Rrc furtizcs . "Gee  - 
or Zlectric furnace 
cui+r~roller ac in.- 
duckion f urnm-cc c~un 
reralkc ar induc- - 

t i n n  . furnace, or 
mini-steel p l a n t - e h  
rervbler it: the  S b t e  
at the point  nf pur- 
.chase by saf d dealers 
and in alb other. 
cases ot the point 
o.E purchase by t h e  
hast deaies %rho bvys 
in the State. 

b n d m ~ n  t 24. In the Fourth schedule, .- 
0.f the - (I) item 7A - shall be omit ted 2nd 

f o i  the E x p l a n a t i o n ,  the following Expla- 
S*due- ' na t ion  s h a l l  be s u b s t i . t u t e d ,  namely: - 

" ~ x p l a n a t i o n :  The goods mentioned' in 
entries 5 i  5 and 7 of :his Schedule 
shall be goods included i n  the relevant 
heads' and -sub-heads . of t he  Bfrsk Sche- 

. d a l e  to the Mditional  Duties of Excisa 
(Goods of Special f rportance 1 A c t ,  195 7, 
but .does n o  include goods where RO 
Additional Duties of Excise are levied , 

under that  Schedule. 
. . 

t i i j  After 3iem 3 1  the .EoS%owPalg c 

A t e m  a h a l l  b& addda namalyx- 
rl 12. Xckar other '-than Aslahadl whter 

and mineral wzter 2' 



"AL:1 clocics , eiine pieces 2nd t>atch~.s 
ir :c. l~~.diny Qv.a;.tx vatches and cl.ockr; an$. 
p a r t s  thereoT",  

C' 
. 

( ki) in ii;cii~ 6, in colum~l 2 ,  i n  
ent.ry 4, a f t c r  t i l o  words "el'ectrical 
grint?ersn ; tile words "j.ncluding wet 
!i-inders" sha1:l bz ic~ejrtz-rl. - . ' 

(iii) i n  item' 'I., i r i  eollttm 2, after 
t h z  .lords "ar-i-.iclek made of rubber", the 
:;OYCS " ~ t h b a r i s e d  C O ~  pwoduct~", s h a l l  
ke j . l ! ~ " r t ~ J .  

< A v )  in i";zm 12, i n  C O ~ U ~  2, fo r  
e n t r y  : i c l ! ,  t h e  following s h a l l  be sub- 
s t i t u t e d ,  namely:- 

" ( ivl T?:ansmiss ion ,  conveyor or 
elevator beJ.ts or 5eiting material of 
vulcanised subbey, or textile iazterial 
wfiethe,r reinforced w i t h  metal or ctiier 
m ~ t e r i a l  and uheth~r cornbiaeit with any 
mater ia l  or oth~rwise." 

e ( V] for '  i t e r n  16. an3 en t r ies  r e l a t ing  
the re to ,  th= fbllowing i t m i  s h a l l  be 
s u b s t i t u t  ~d , namely,: - 

'16Fcot-wear athe& t h a ~  kt every point oL 10 paise i n  tht?. 
p l a s t i c  foct-we= cost- sale in the State. r u ~ e e .  
i3g Rs. 2001- arid U v e .  



Ivi) in i t e m  17, dr; cvlumn 2, atec the *mrdn, " p l * p ~ & ~  
pu+icle B a r d ,  lamin h;r;d", L?e wards,.' ' I a r ~ ~ i n a t d  shc5ets, 
b1.D.F. Boards* shall -k? insere's. 

{ v i i )  a f t e r  item 2 0 ,  the doll&j.ng it&& s h a l l  h added. 
namely:- , 

21. Aerated water, and A t  ever% . p i n t  o f  12 -wise in the 
h o t t i 4  soft d r i n k  srFe ir. the State. rupee. 
sol5 under a brand 
name whether or riot 
flavoured or sweet- 
ened and whether or 
not containinn vege- 
table  or f ru i t  j u i e  
or f dl: pulp, j.nclu- 
ding sqilashes, jams, 
jell-ies , jnicks uken 
sold .!A seabed ' or 
capstiled or m r W  
httles,  jarsF t i n s l  
drum or O?&C con- 
tainers and &era:. 
water - sold wdcr n 
brand na1r.e. 

I1 22. Chinaware afic! pore@.. At  every point af -15 MSC in the 
l a in  ware. &er e i z n  sale in mi S t a b *  f u p e .  ': 
crockery. 

( v i F i 1  In  t-he proviso, the First' Explanation s h a l l  bc- 
nurhf~ezed as Explartat$on-1 and t h e  second Sxplanatiorr s h a z  
bz nmbere:! as Expla.nation-11 and Ebx t h e  ~ra'kiso a£t=r the  
ExplanatLon-IW so +rnm/er=dc follouing s h a l l  b s u b ~ t i t u t c d  
~?birely:- 

1- , 
" Provide.: Eixcther . :'- ~ 5 a t  : ; ?he t y o v : : r  

o f  a 'retail dealer iii resfiect of sale of g-s other tAan ' 
liquor ncntion=d In this Schedule, t3 h;.rsons i t h & - - t h a i  
dealers at any pcrint 02 aa l& other -1 fixst: point.of sale, 
s h a l l  be exempt f m m  Sxflent of $ax and- U I B , ~  ~ 1 %  o f  turn- 
over of n retail dealer which relates to secone and s S s e -  
gucnt sales a£ the  goo6.s ref,err,-ed to MC t o  c::Ler riealcrs, 



=a be for  eEf eeting accommodation sales' by the .latter ~ h h  ul- 
exempt from tax, it"suc! turncver docs not mceed five 
percent of the total turnover of t h a t  dealer in a yea?, and 
a Certificate is prduced in sucn runner and form as m y  be 

. P . prescribed ?- 

[ixl Provided further that In the Aie of cr .retail 2ealer 
wh-e total turnover did not  exceed rupees teq lakhs i n  t h e -  

RY . . p x r c e n g  y e w ,  but exceeded Rs: tar! lama & i n g  t h e  current 
. year for the first &a, such dealer shfill be U.able to pay 

- t ax  under this Schedule an the turnover of second and subse- 
quent sales,  (In' addition to the "tax payable on the turnover 

. QE the 'first gales Y ma& by him subsequent to the -date on 
W c h  the iprnaver of that dealer exceded B. I0 lams. in 
that yciar. ' 

(XI TO the Pxcviso the follasrjng f&her piaviso shal3. 
be add& namely:- 

"Provided £men: khak when the goods, othor .tha liquor 
nentioned irl this' Schedule, manl?fa&uzsred by SSI units ,  
vhich aye eligibze for Tax Roliday under CjleSbtelneentives 
~ c h k ,  are sold at aecond and subscque~~t- pir.'fs of Sale, the 
t unove r  l iable  k. m x .  at such kj.nt-s oz' srln sFrall hz 
detexrmind aftE .deducting the turnow&: at the preceding 
point of ssle from the t w h o t r * ~  cf tbc* s a m  gmds et Ch.zt. 

* .  \ point of sale." . 

. 24,  The Aadhra Pkade~h ~enerc3.1 Sa3es R c W  oL . ' 6 % ~  (t%nerz&il?ntj ' Ordinance, 1956 is c m l i n a n c e  
hereby repealed. 19 oc' 1996, 

G. B ~ V R I S  IP-WUD~ . 
~ e c r e , t a r y .  to Government, 

~ Q ~ i s l a t i ~ e  -A£ f airs & Justice, 
Law Department. 



. m E  ,AI?DERA PRADESH G- SALES- TAX 
' - .-..-umkln \ - - - ., . 
\ & F ~ ~ N u L ' I I ; . ~ ~  # AUK, 13Y7, 

. , 

,ACT No. 8 'OF 1997* . , . 
I 

. . . p s t  April, 1-997,J ' - 

4 .  

- .  

,An ~ c t  furthe;' to amend the Andhra +Pra- , . 

. d e s h ~ e n e r a l  Sales Tax Act,. 1957.. , 

. . . . 
I .  

Be it ,=nacted by t h e  : ~egislative. 
Assembly of t.he State of And-hra' Pradesh * . - 

' in' the ~ o r t ~ - e i ~ g ~ . ~ e a r  of the ,Republic 
- -  of f ndia ,  a s -  ~Eo-TTo5s : - ' - .  

. . 
. . - .  

1.. { I-) ~ i i i s  ~ c t  :may . b'L c a l l e d  the S h o r t  t i t l e ,  
': - Andhra Pradesh General .  sales 'ax (Amend-( and com- 

ment.) ~ c t ,  1997; , '. - .  mencemcnt. - 

. . - . 

I- 

1 .  _ . 'Received t h e  assent of t h e  a over nor bn . 3 1 r t \ ~ a r c h .  1997. . . 
For ,Statement'. af t h e  'Objects and Reasons. . Please 'see , t h e  .. 

. a ,A.P.. Gazette  Part I V - A  Extraordinary - dated 13th'.  narch, - ,  . ' 1997 a t  P-6 .  , 



-1 .  . 
( 2  (i) The post of "~dd$tion$l ! 

Cohss io taer~  which has been inserted in - 

clause I aaa) of sub-section I 1) -.ob section A. 

2, secti'ons -4, 19 and 20 ' of the , priridipal ' 
, . 

- .  Rct shall be deemed to' have come into - 

' 'goree w i t h '  'effect from the  19th November, . 
i 

. t 

' 1991i.  - . -  . . 

; t - ' . . - .  
. (ii2).*. clauses ti) &d ' ('ii.) of +secti'an. 
6 .'relating to i t e m s  28'and 29 of the F i r s t  
Schedule.: shall ,be. 'deemed to have . c o m e - .  . : 
int'o $oreemwith effect fromlst?Ccemberr.,' . 
,1996; and 

- .  .. - , 
. . - .  ' . . 
. , ( iiim) the remaining s h a l l .  ' ' . . -come into force with . . effect from.'the. 4th. . .  . . 

January,'l997. ' . . . . . . - -  ' 2  . . . - ,  

&n&t - 2 .  In the And& . ~radesh General salis 
of Tax A c t ,  1957- (hereinafter referred- t g a s  ' 
section the principal A&),  .,in section 14-D; in- 
14-D. , sub-section (1) for 'the words, "whose. 

. to$al+ surnover in a year 'does -not.. exceed- 
rupeestwentyfivelakhs",  thewords "whose . .  -.+..--.- . * , . .  
tots; turnover in. a year  ,exceeds liupees . 

' ten lakhs bug .does - n o t  exceed rupees 
t w e n t y  f ive .  -lakhsm shall be- .substikuted. .. 

- . .  . . . - -  - .  
, . . 4 

;nserrion of ; ' 3 i After -.s-=ctioa 14-D of 'the prin,cipal-' . . 
NEW section A c t ,  ; the  ,following .section s h a l l  be 1: - .  . . 

inserted ' namely :'- A . -14E. . . . . . .. . .  - 
. . . . . , 

4 -  - 1)' m y  d&l& whd$e.  
turnover in a year aoes. not.''  
exceed rupees, Le_n, lakhs p a y  ,: ' 

subject to the conditions men- 
tioped in+ 'this' secti0n"'ahd 
kules maae thereunder, . . o p t .  

lakhs, ' ' for se$f assessment. - . . .  . . . 
-I I 

I .  



i 2 )  'Any' de'alef whose turriover. -in a 
:year does 'not exceed rupees .ten.lakhs 
and who intends: to apt for self assys-  

' merit .pay, i n  lieu of the return ,to be'. 
filed - under section 15,  . . s u b d t  to the , 

' assessing authority, .-within forty - give 
' days . from -the . close. of the' year; a - .  ' ?  

return of self .assessment in such - fokm 
and in such manner as may be prescribed 

'and in such return he .shall assess the 
turnover. at , all places of hfs bus'fness. 

. during the year .  'and. tax due 'thereon . . 
' correctly. " . 

a~sovi ded that- any. return filed afker 
the:expiry of forty .five days and before - 

. seventy five daya from pte closq -of the 
year may be ., recsiired' 'IY,'--ar! :'kZiiFK-hs' 
accompanied- by a - t r e a a k y  :'receipt .or 
cheque or demand draf t~ for  payment of a 
penalty equivalent to the.:amounk en1 &la- - 
' ted at the ' x a t c  of fiijjees . ,  - -  one . hundred, 
Eor every day bf: delay ,, - ' , 

I '  

- -P 3 ]  he ~ b m m i s s h a r  of. ~im'&cial  
T a x e s  sha l l  issue .guidelines 'fromm time 
to t h e ,  .for. identifying from. among the + 

'dealer-s who filed re-s under-sub-aec- 
. tion ( 2 1, the de$iers.~-whqse -&rrirksb&tjn~s - 
shal l  , be .taken up ,'for assessmehpX.irader . 
sect5011 14.- - . . 

, . ( 4 1 among -gi= deaieEi bW*i~d 
retm.5 dder rub-se&.ion ( 2 )  '$h$$~kbut~ 

~.Comissioner s h a l l .  on the baaim'~':of ,*q 
guidelines isqued. by the- Commia&iohe~ of 
C m r c i a J  ; Taxes . f ~ o m  ti& ':tb '. -**; 1' . iaengify - w$thin such w,:' as - ai6.U - ba 
preiesf bed., We 8eaIet.s PPh0s.e a.sa$8rraeht$ - . - 

. sbll. -be. ts,ker, ug under'- section 1 4 .  : . ' . 
* - - . I  . -. . . . . 



appea2 preferred a f t e r  the period of s i x t y  
a days specif ied in'sub-section (11, if it 

is sa t i s f i ed  that t h e  dealer had suffi- 
c i e n t  cause for  n o t  preferringtheappeai 
w i t h i n -  that period, " . 

6 ,  In the,First Schedule to the p r i n -  Wadment- 
c ipal  P.ct ,-, of the.  

, . Firs$ ' 

( 5 ) '  in item 28; in ~01~17~1' (41; for  sohedulb.. 
the urpression " 8  paise in t h e r u p e e y t h e  
expression "2 -paise in the rupee" s h a l l  
~e iubsi i i tuted;  - 

Iii) in,itun 29, in colurnn- ( 4 ) ~  for . 

the expression " 8  paise  in the rupeen, t h e  
expression "2 paise in the  rupee" shall 
be , kubskituted; , 

- (iii) in i t e m  1 9 4 ,  in column (41,for 
the exprebsion "10 paise In t h e  rupef': 
t h e  erpression " 5 0  paise in t h e  ropee" 
shali be sbbsliguted. -. . . 

Q ' 7. '  he' Rndhra Pradesh- Genera l  Sales Repal  of 
Tax - ( Amkndaent 1 Ordinance, 199 7 is hereby *itindnee 
'repealed, 3 of 

1937. 

G, E3AVPINI PWAI), 
Secretary to .Government, 

Legislative A f f a i r s  and  Justice, 
~ a w  aepartment. - 



THE ANDERA PRADESH GE#gRAL SALES TAX 
(SECOND. AMENDMENT) ACT, 1997. 

ACT No. 30 OF 1997* 
. r 

[llth December, 19973 

. An A c t  further to amend ' the Andbra 
pradesh General Sales Tax Act,  1957. 

Be it .enacted by the ~egislative 
~ssernbly of the State of Andhra Pradesh 
in the Forty-eighth Year of the ~epublic 
of India as follows:- 

1. { 1) This Act may be caf led the short t i t l e  
Andhra Pradesh General Sales Tak (Secchd and &-,' 

~ m e n d m e n t )  A c t ,  19'97. codenc%ment. 
-+..--- 

r 

*Received the assent nf t h e  Governor on ~ n e c e y b e r - 1 9 9 7 :  9 
For Statement of the  ObJects end Reasoas. Please Pee the T.  

A . P .  Gazette Par t  IY-A Extraordinary dated 29th July, 
1997 a t  P-5. 

b. 
255 



2 ,  a i i i ,  i a n  I V I  
&-; skt ion' . -2  ; - and Sectjon 4 ' shall be 
dk'&ed: to- have c o m e  into force on the -, 
12th Hay, 1997;. . . -  .' .' . ' . . . 

. . .- . . . . . 
- , iii.) clause , ( iii) of sect ion 2 add 

.section 3:=,shall be deeaed to have come. 
into'.fcrce:@n_the - .  . . , _ . _  18th~blatch, . ,1997, '- * - 

* - -  - I _ +  .. . . , - - . .  . 
Amen-t ': 2 .  f n ' .the - F i r s t -  Schedule tc- the 
M- tht_ , p r i n e b a l  - 
P-3-  1 

..- 
(i) f& it& 19 and t h e e n t i r e s  rela: - 

ti09 . thereto, t h e  f 011 owing i t e m  and 

. . 
a t i r e s  sha l l  be substituted, namely:-. 

-.  .. 
. * +  C - . - . * - .  

i s . t i , . 5 i & g ~ i k ~  
- that: ha *- say- , 

- .-tlep- of *. 
tlrpoP y&.ther - . 
nude of G l a s s , -  - Plustic or anp .. 
fibre or my'- + 

I 

other material,- 

i a j  uheaeoldvitb- ~t the paint 4 paise in the  &ee. 
O u t  contents. ' of firat .sale' ' - 

. . i n  the State. . . 
( b l  when sold eon- -Do- . .The rate at which the - i 
' ' . U p .  . -tents. content. is liable to '" ' 

mi . :  1 
l ii 1 ITD'PX' wbven Sacks 

aigh densf ty 
Polytbyleae h l y -  
proiylane 

,.J*PE/?~I Wavep.. 
~acks'; ? o l m a n e  
&gs pnd plastic 

(a1 &ur-.sold with- .-DO- 4 paise in the rub. 
.out' contents. 



(hl 'when 'sold eon- 
bin ing  - m t e u t a  . 

(iii I , Gunnles 

(,a3 when sold .d*- 
p~t1 Fontents, 

.it tiie point The rate at '+ic6 
of first the eontent  i s -  
in the S+-E~. liable to tax. 

-Do- 4 pdse in t he  
rum. 

-Do- *e pate at. which 
the kontent i s  
lial??e to tax. ' 

( ivJ All t y p ?  of eon- 
tithers aot wn- 
tiimtd above)' 

(dl When sold w i t h -  -Do- 4 paise in the 
o u t  contents. 'rupee. 

(b) when sold eon- -Do- The rate at which 
.tdhing contents.. ,#e -tent 1s 

liable t o  tax..r 
4 

(ii) i t e m  157 &d the entries-relating thereto shall & 
omittea; 

* (iii) item 174 and the a!&riis relaking thereto shall be 
- mitt:&: 

(iv) h item 187 h column 2, sub-item 5 and the entries., 
relating thereto shall be omifted: 

(v) item 188 and .the entries relating'aereto shalJ + - 
. , 

' .ocPitted. 

3 . In tde Third schedule. to ' thet*& 
Principal' A c t ,  after item 22, the following - dr - 
.item and the entries - relating: tliereeo- - * 

shal l  be added, namely :- WPle '  

23 WC cloth, ~t thk Sint 4 paise 
Haterproof cloth, 'af first 'sale .b' the 
Tarapaulin and in the State rupee. '. 
Rexine . 

J.391-Jb . 



W r 3 m n t  4 . - me, Sixth . Schedule to i 

of -the .principa!, A c t  ,- 
sixth 
Schdcl? (i) -in item 1; in coluzin( 2)  the follow- 

i n g  s h a l l  bs scbstituted,  pme1y:- 

- -  R ~ l  liq?or8. bottled oad packed as 
' 

pkr the provisions of the ARdhra Pradesh 
Excise A c t  but exc luding .  toddy and zzraek? 

''(v) O t h e r  Glasar?are iqeluQing:~ableware 
brit . kxe ludbg  bottles ' . .  

(=u) aa' cxp!adat$ons -Occur after:  
, , a d  -proviso shall bd nunbered as E x ~ l a -  . 

nat&on-z, ~xplanagfon JX &d Gxplmati~n 
. 111, and '-- af tor as so, renumberedr ' 

e p l & n a ~ n '  '1 .shall bk ~ ~ b ~ t i t ~ k ~ d  -as . 

f ~ll0~6:- 
c 

. ~.plamkf:on-~ (a 1: For ,the of 
en'txy ,1 f q -#is .%ched*~lc? when any 'df;stil 
l e r y  or. brewxy : or any dealer' sells 
liquor to And.bre P a d a s h  . Severages - ! 

Cowsatian LfmiteB.,  sales by , 

3 . Prad-tr evaragea Corporation Li;rritM ! 
s h a l l  be ame# to he.kha first sale. i 

I 
( b )  point of .last sale shall :mean I 

sule 05 -liquor to a ,person .by a dealer- 
1 

, . uho purchased liquor from Andhga Pradesh 
3everuges corporation Zitaited: . t 1 I 

! 



~ r o v i d d  t h a t '  the . turnove? of any 
dis t i l l ery  or brewery of pny dealer in 
respect 03 sale .af ' liquor 'to Andhra 
Tradesh Beverages Corporetion L h i t e d  
shall. be exempt from payment of tax. 

G: BmVAHT P ~ D ,  
Secretary to Government', 

L~~islative Affairs & anstice, 
Law ~ e p a r h i e n t .  



ACT No. 2 OF 1998- 

* * 
13rd January, 1998.1 

AN ACT FURTHER TO AMEND THEANPHRA PRADESH 
' 

GENERAL SALES TAX ACT, 1957. 
* 

. Be it enacted .by t h e  ~ e ~ i s l a t i ' v e  
Ass-embly of the State of Andhra .Pradesh. 
in the Forty-e ighth  Year of the Republic., 
of I n d i a ,  as follows:- S h o r t  t i t l e  

and - 
1. (11 This. A c t  ,may be called the' . tomnence- 

Andhra. Pradesh G e n e r a l '  Sa les  Tax (Amend- me,nt. . 
ment) A c t ,  1998. 

*lqe,cetved t h e  assent of the Gnvernor on the 01-01-1998. 
F o r  statement o f  objcct and r e a s o n s  plgase see the Andhra 
Pradesh G a z e t t e ,  P a r t - I Y - A ,  ~ x t r a o r d l n a i - y  dated 21-1  1-1997 
a t  Page 67.1 - 



(2) ~t shall g a p ~ r  . t force on .such 
a+ a+. the . stake c;iL~~i)by! by- 
-:.oam.~$ i6%WEg5 ! . . - - 

o p g ,  . .a= aaq;es'sing authorey of .the , 

area .may,. accept, by 'way of - composition - 

ad* .&&& :it !~ae $of n:~p;: 1" 4 ,  $2- 9 , y y 2 .&qu&x=c,:.: c. 7 0: 

f ~ ~ ' ~ f ' t h ' & : & f i ~ & & ~ ~ ~ , ~ d - ( e . :  :.:t:~:dz <jxt . t t ,q  
. - : .;a :r$,~ !t. 

I .  
- ,  

- * - 
-- - 3%. : In - aeciion -.23-1- of: khe -principbl. 
: - " A&; .for+- the words %i - -strm not - exceeding 

. rupee*.. f $y+:hh3redw, . the words :".a. sum 
. -oalculated -at .the: rate' of: one. -hundred ..- , - , Apees;' for eve- ' B;ay'. of . delay :ip f iding 

; re!?; " ,. shal l  -be s@stituted.- . ,- , 



. .  . - .  .-.. * .  .. 
4 .  . ~ n -  -section 14-E ' _  , pf the . . -  -principal . t.- ! 

Act , -  . .. - . . .  .'of section 
. . . , . -- .id-E.- , 

(ij for sub-section (ij., 'thk r o i i ~ w h g  . , - - 

sub-sectian ' shaLl be ; . substituted, . . 
. . namely:- A , . 

. . . . . - 
'I (1) Any dealer ii@se t-over a 

year ,does not exceed rupees ten lakbs 
and l i a b l e  to , file -a retuh ' under. 
sect ion  15, shall submit to the assess: 
ing . authority, with in  s i x t y  days from 
,the close of. the year, a-. return of self 
assessment in such f OF . and in such 
rnanrier- as may be prescribed and in such 
r e t u r n h e  s h a l l  assess the turnover' at 
a l l  .places of' his business 'during the 
year and tax due thereon correctly;" . : 

provided that any return filed- a_f ter. 
. the expiry of sixty days from the cldse 
of the-year may he received i f t h e r e t u r n  
is accompanied 'by a '.treasury receipt or  
cheque or demand--draft for payment of a- 
penalty equivalent to the ahount calcu- 
la ted  at the rate of rupees one- hundred, . . for- every day of &lay. . , " ;' . ,'. . - . . 

(ii ) sub-section [ 2 )  shall be . 'omitted; . - 

( iiil in sub-sections- ( 3 j , ( 4 ) and-. - 
5 ) , for _the words "unde-r-. .sub-section 
(2) ", the wordd - "under sub-section . . ,  (1 1 

. s h a l l  be substituted; . .  * 

. i . - .  
- (ir) s i b A c t i i n s  ( 3  I ,? ~ 4 )  : ( 5  I. and 

( 6  1 . s h a l l  . be r e n d e r e d  'as sub-se~t%ons' 
. ( 2 ) , : + ( 3 ) ,  ( 4 )  and ( 5 )  respectively; and . .. . . , 



Amenbnt 5 .  In sec t ion  15,of t h e p r h c i p a l ~ c t ,  
Of section .in sub-section ( 4 I . ,  for clauses la 1 :  and 
15. ,(b) t i e  fol-lowing clauses, shall be' 

s u b s t i t p k e d ,  n a ~ , e l y :  - . 

n ( a )  an amount equal to t h i r t y  per 
cent ( 3 0 %  ) of t h e  t a x  where  +the dealer 
h& charged the t ax  from 'the purchaser; 
and . . 

[ h )  in . any other case, an amount 
equivalent to twenty per cent ( 2 0 % )  of 
the m o u n t  .of t a x .  " . 

\ 

~mifidmeni. 6, In section . i6 . of t l : e  . principal 
. - 

. . 
of Ac- t  , 
section 16. 

(i 1 in ' sub-section 1 ,  after t h e  ' 
secmtd proxriso! t h o  f cll 'owing - prdviso 
s h a l l  be addcd, aamely:- 

' " ~ r o v i d e d .  also that . t he  assess ing 
authority s h a l l  req1:ire the .dealer. .to 
p a y  t h e  t a l i  rille as per the re turn  filed . 
b hj:m'- in .--case such return is not 

. accompanied -by the prlmf of payments of 
tax and it shall not be necessary to 
give minimum time of f i f t e e n  days fox 
payment of t a x  a s  mentioned in this 
section. " ; - 

. (ti} -'£or sub-seciion' ( 3 )  - the 
following sub-seetion sha l l+ .be  substituted, 

* - 
name1 y : - 

' " ( 3 1  (a) If . t h e  ' .-tax assessed or ' 
penalty levied or .any -other e o u n t '  due 
under this A c t  or any-'instalment thereof 
is not paid  by . any' dealer . or ' other  
person within the timespecifiedtherefor 
in t h e  n o t i c e  of demand or ik the order 
permitt ing the, payment in in s ta lments  or 

I 



. - 
. in, any other provisLon of. the Act or t he  - 

r u l e s  made thereunder ,, , - the  'dealer or 
,other -person;' shall -pay. in addition to . - 
C .  ,fie amount '. of such tax, - penalty, 
instalrnent  or any other amount, interest 

. .  calculated per  every one. hundred fupeesy 
OL part  thereof: at - t h e  rates mentioned 

. belbw for the period of delay from the 
due date or date s p e c i f i e d  for its 

- payments. 

' ( i l  Within 30 days . . .- at. the rate of 18% of : 
of delay . . - .  the tak  due. . . 

(ill above 30 days but . . at the  rate of 24% of . 
below -90 days of the t a x  due. 

- . :del-zv 

~iii) above 90 days but -. at t h e  ;a$e of 308 of 
'be low 365 days of . t h e  tax  due; .' - 

delay 
, . 

- (fv) 2or delay exceed- .. at a flat'rateof 36%-- 
- ing one year. . of t h e  tax due. , - .  . 
t.bl- If anv dealer fails, to pay tax 

along wi th  the r e t u r n .  due to be f i l e d  by 
him, , int-rest calcul.ated at the - ra t e s  
mectioned in- sub-clause (a), of this . 
sub-section shall . be levied . f o r ,  + the' ' ' aeriod of delay. comiencibg-"from . the +date 
Gx' which the: 'i;eCiriirn 'is ' dlik ' to be, filed by 
Cnat dealer to - t h e  asses'sing authority. 

. . .  . . . 

. (c.).. :?he dealer shall calculate the 
- in teres t  at 'the' rates mentioned above . 

Eor t h h r !  _rrcri.od of d e l a y  and shall <remit 
it a1oc.y y i t h  t h e  t ax  due to be paid py 
himi - . . 



( d )  -I£ any new dealer- fa i l s  to file a 
re tu rn ,  he shall be liable-topay interest 
on the amount of t a x  due' or as assessed 
by the-  - assessing authority.. for - the  

- period of delay commencing - f r0.m the date 
on which tbe return is due + t o  be filed 

. by him. '5  - 

Amendment 7. In. the F i r s t  .. schedule . to the 
- of - - pr inc ipa l  A c t ,  ' i n  item 3 2 ,  in column 

- Firs'- ( 21, the wmrd "sand" s h d f  be ornitked -* 
' Schedule- 

K- ,M. NAGABHWSBANB RAO, 
se6retaky to ~ o v e r h e n t  , 

Legislative Affairs  & Justice (I/cI, 
L a w  Department. 

. . . .  - 



ACT N0.'12 OF 1998. 

* i - , [ l i ' t h  April, 1998.1 
r 

A l - A C T .  FURTGER. TO. AMEND THE - ANDHRA 
.PRADESH GENERAL SALES TAX ACT, 1957. 

• Be .it &acted' .by t h e  Legislative . 
Assemblv of, the S t a t e  of Andhra Pradesh . . 

in the Forty-ninth: Year of the  Republic , :  

of India; as foflows:- . . . . 

'1. (1) T h i s  A c t  may be ca l l ed  the a::'' t'tle 

Aqdhra ~ r a d e s h  General sales Tax ( Second ,,,,,,,,- 
Amendment) A c t ,  1998. . - rnent. 

*[Received t h e ' a s ~ e n t  o f  -the  overn nor an. the  16-04-1998. 
For s ta tement  of ob jec t  and - r e a s o n s  please see the  A n d h r ~  
Pradesh ~ a z e t k ,  'Part-IV-A, Extraordinary dated 26-03-1998 . ' 

a t  Page 3.1 1 



I 2 1 It - shal l  be deemed go have c o m e  
into force on- the 35th February-, 1958. - 

- dt' 2. In t h e  ~ n d h r b  P~adesh - General sales , 

of Tax A c t ,  1957 ,(hereinafter ref erred to * 
'-e*as the principal ' ~ctl. in t h e  ~irst 

( 5 )  after "item 201 i  the following , 
it&.. and h e  entries relating- tirereto . 
shall  , . be added, namely:- . .  

, - 

. '202 A l X  l iquor0 , . 
bottled and 
-packed as-* 

, the prwisions 
of g e .  Excise 
A c t  bo t exclud 
ing w y  and 

- arraek . 

dt the point 
'of first sale 

. '  ,in the-State 

. - 

70 Paise 
Fn the . 

n, T F - .  . . 

. . r .  

( ii , after . -'Explanation-~111; . 'the 
. -Eollowing Explanatf an shall - be 'added ;. - 

' n ~ e l y  : - . , 

. .  '-~anatibn-IX: -  or tie - of i t e m .  ' 
202-, when anp, d i s t i l l e r y ,  ar brewery or any 

. . 
dealer sells l i ~ u o r  to the Andhrd Pradesh 

. , Beverages corporation Limited, sales by 
- + .the- Anahra Pxradesh Beverages ~orpora t ih  . ? 

W t e d .  shall be deemed tp be t h e  first - 
Sale-*.  . 

-3, In the Sixth ~chedde:to t h e  princ-ieal 
of-- A&, i t e m  I and the entries - relating- -- thereto shall be omittea. 



4. Hotwitfistanding anything contained - saving 
in section 3 of the Andbra Pradesh Genera l  

r' Sales. Tax (Amendment) Act ,  1998, t h e  
stock-'of a l l  liquors other tnan toddy. 

andarrackpurcha,sedfrontheAndhra,~radesh .. 

~evera~es. corporation L i e t e e  before 
25-2-1998 and declared 'as stock -on' that 

4 
date by retai.1 liquor. dealers shall be 

' liable to t a x  at the rate of lo,% at t h e ,  , - 

point of last sa-le in . the  State- irrespec- 
tive of the date cf sale 'after -23-2-1 998. 

, . 

G. BAVANI: PRASAD, 
~e~islative ~ f ' f a i r s  & Justice,  

Law Department. 



i 
I  he f o l ~ b r l r i n ~  A c t  of the Ar.Chr3 Pra2ssh 
! ~ ~ ~ i s l a t i v e  Assembly received !he assect 
! of tire G o ~ ~ e r n o r  on eke 3qd Apr i l ,  14.39 

and t h e  scid assent is nar+by firs: 
published ~ r !  t h e  6 t h  April, 1939 in t h e  
Andhra . ?rade$h Gazette for ganerol 
infarmatian: - . 

ALT Ho. 3 OF 1999. 

- aH FORT= 2d htrtjHRA 
PRADESH GZNEXhL- SALES -1'm ACT, 1957 

aE it enacted by t h e .  Legislativk 
Assenbly of - the S t a t e  - of 'Andkra Prsdeat~ 
in t he  ' ~ i f t i e t h  Year .of the R o p n g l i e  

. of :India as follows:- 
. - 

- Received lhc asen! or the [j&cmor r m  the :A-IW. For statcrnenr olitrl!Wl~ ;fllJ 

rcz- pi- see the Andhra Pradcsh Gazrw, ParL IV-A, arwrdinary. dL 26-11-1?73 
ar pages 4 8 5 .  

1553 



-Shod title 1. (11 This A c t  nap be cal led t6e  
ma m m -  , Andhra Pradesh General Sales Tax (hmend- 
wsc-nt- men t 1 A c t ,  1999.  

D 

. ( 2 )  (11 Caluses 2 ,  3 and 4 shall come 
into force on such date  as the State 

. Government may, by notification, appoint;  
and 

(ii) ih clause ( 5 )  i n  the entry, 
i n  column 2,  t h e  item "Palm Oil" shall . ,, 
be deemed to have come into force w i t h  
effect  from 12th June, 1998 and ' the i t e m  
l lH .B. D. , Palmolpe O i l "  shall be deemed 
to have come into f w e e  with e f f e c t  from . 
23td June, 1998. 

I"seAw ' " 2. In t h e  ~ndhr*a Pradesh General Sales 
Of Tax Act, 1957 (hereinafter referred to 4is. as the principal  Act), after section 4 ,  
Act vr Of the  following section shaLl  be inserted,  
1957 .  namely:- 

"MU? 01 sub- ( 4 A.  The powers, con- 
drdinate Officers ferred by this Act and 

the rules  made there- 
under on any of the 
officers appointed 
under s k c t i o n  4 of . 

this A c t  may a l so  be exercised by any of 
the officers superior to t h e  off icers  so 
empowered, subject to any instructions 
i ssued by t h e  Commissioner of Commercial 
Taxes in t h i s  regard.". 

fnsertion 3.  After section 16-B of the  principal 
of sec- A c t ,  t h e  following section shall be 
tion 16%. inserted, namely : - 

"Liability under 16-C. N ~ t h - i t h s t a n d i n g  
this Act  to be the I anything to . the 
firat charge. contrary contained in 

, / any law far t h e  t i m e  
being i n  force, any 

' amount of t a x ,  ,penalty, interest and any 



.other sum if any,  payable by z dealer of 
any .other person under this A c t ,  s h a l l  
be  t h e  first charge on t h e  prope'rty of 
dealer,  or such person.". 

4 .  In section 2 0  of t h e p r i n c i p a l  A c t ,  ~~endment 
in sub-section ( 2 )  ,, for the words 0 f . s ~ -  
"Deputy Commissioner" the words "Deputy tion 20.  
Commissioner, Assistant Commissioner", 
shall be substituted. 

5 .  In t h e  First  Schedule to t h e  A m e n h t  
principal Act ,  after item ,2411, the of the 
following i t e m  and the  entry relatiny p k ~ t  
there to s h a l l  be inserted, namely:- Schedule. 

"24 E. Palm O i l ,  A t  the 4 Paise  i n  
i n c l u d i n g  point of t h e  
R.B.D., - f i r s t  sale rupee. "-. . 
'Palmdene , in t h e  . 
O i l .  Sta te .  . 

G, BFIAVANI PRASAD, ' 

Secretary to Government, 
Legislative Affairs & Justice, 

Law -Department. . - ' 



. - .  - .  ! - , I  , > L  ,::df.:a P:kdt.si: 52n.77;:; 5 a  L t  s 
?-:I?, net. l ? J 7  i.1; :cr L ,  : ,-: r c A - l .  5 :a: c.,:c.rciz.; ;l;? :cdrer> cf 
.-.,;-a~,d : .:A:,? r,: i Lc-r: r,:11\ ch.:h r--:ard t o  ;ssc.:>r;,=:: uniicr 
z~:cli.>n 1 4  1 4 : .  "hsrc a r e  cereal:: I:rctions !ik? 1 ~ 6 3 ~  of 
: : . ~ i s t i ~ t j o n  cr-L t: cicatk~, r;oGcrs LJ a~thorizc 5-3 rchcs. 
pyicrs t c  t-xerci::~ p?cl;l pr;u-r; t~nde: I ; ~ u r . n i i -  T-.?zc.vcry A c t  
e t c . ,  t h a t  ~ i r c  \ ' i s ~ ~ d  xiti)  t h e  3L:icers of p ~ r r i c ~ : ~ ~  :atire 
a;!d t h c  I\iy!~cr a i l k i l u ~ l ~ ~ i ~ s  s r r  u<able  t c j  c -xr -rc i s f  SrjZn 

pawrs. i: t.rCsr &C !;"ye a sr;.or,tb Iuns:inninp, it is fclc 
nf:ce-sary to incluae a 3cr.eral clrrase e;[:pxfri.'ly the 
supcriur off ~cr r ;s  ';o cxt-:cj sr a l l  I ~ L L .  pxr . rs  ~ > i  sub- o r d i n a t e  
of: i-ers under 5e:leral supe-vis ior !  of c h t  ccra~?ls~ior.t.r of 
Coxrercial. i'dx-e, . 

fie cull=ccio: of am.-i:rr: of Zzics T a x  hzs bee; posinq 
=cr t31?  admini st:ative probicms. I c is noticed that rhe 

prsgcrty  at=zch,?d under P-vcnuc rccsvery A c t  could no: be 
~!i.sjoscd of  a s  it. waz h p ~ t h i c e r t d :  to ei ther  finzncial 
; x : ~ = c t i o n s  or to others.  I n  crier  to ::ace a defini:~ clairr. 
on t h e  propsrty,  it is  now P ~ C I ~ C E F ~  t ~ ~ t  t h e  l i a b i l i t y  u n a s r  
;ne Sales Tax A c t  s h a l l  b? t h e  first charge on t h e  property. 
Simi lar ,  provision i s  avgilable in t h e  Rajastban Sales Tax 
Act and it was up-held by rhe Courr.  

The revision powers are present ly  exercised by the 
officers of t h e  rank of Deljty Coazissioners and above. It is 
noticed t h a t  Deg-ty Coir.missicners who are havinq over211 
responsibility of the administration of t h e  division are 
cnable  to pay scfficient attention t o  the revision work. 
Therefore, it is felt necessazy to provide zevision powera 
t o  the  Assistant Corrrmissioncrs also so that revis ion  work 
couid be speeded cp and thc revenues are protected. 

Sales Tax is l ev i ed  on non-refined oils and refined oils 
under i t e m  2 4 ( A )  and 2 4 ( 8 )  of First Schedule to the Act  at 
3 t e  rate of 2 percent. Tax is &ing collected at thrm 
stages, while giving set of f  of tax wid on earlier Sales. 
?he refined oils mentioned i n  24 8 operate only when non- 
refined oiLs were subjected t o  tax un6er the local A c t . .  It 
is noticed that 3.B.D.. Palmolene Oil is being imported from 
outside the countq'and it being in re f ined stage, no tax on 



the  earlier S=a4es l i k e  ncn-ref ined or o i l  seed were l e v i e d .  
The It .B.D., Palmolene O i l ,  thus is, general i t e m  liable t o  
tax a t  the rate of 100. &. R. B .D. , Palmolene O i l  is chccp 
and supplied through P .3 .S . , many consumers are slo..'ly 
~ u r s i n q  away f r o m  conver.=ional edible o i l s .  The increased 
use of R . B . D . ,  Palmcllenr? oil con:rols to some extent the 
selling p r i c e  of other e d i b l ~  a i l s . .  In order to enco~-age 
the sales oE R . B . D . ,  Pabolene  O i l  and to lessen the =ex 
burden, orders were issaed introducing a separate e n h a  
namely item 2 4  (El to t h e  P i r s t  Schedule, levying tax at t h e  
rate of 4% on R.B.D., Pakolene O i l .  

To achieve the above objects,  Govermzent have decided to 
amend t h e  ~ n d h r a  Pradsrh General Sales Tax A c t ,  1957  
sui tably .  

This Bill seeks to give effect  to t h e  above decisions. 

S I W R I  SATYANRRAYMA RAO, 
Minister  for Commercial Taxes. 
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ANDHRA PRADESH ACTS, P~MNANCES AND . . 
REGULATIONS Etc. , : . ' 

The f ollowinq A c t  'of the i9ndhra ~radesh.. . 
Legislative Assembly received t h e  a3gent 
of the  Governor on the 28th 'April, 2000.. ' 
and the said assent is hereby first 
published 6n the 29th .April, 2000 in the, + . 
Andhra Pradesh 'Gazette for' general infor- 

. mation. 
~CF.NO; 19 O F . Z O O ~ ~  

'AHACT.  m d  m AmPu TEE ' 

PRADRSFI GERRRiU SALES m - A C T  1957. 
. . 

.Re it enacted by the Legislative ' 
AasembLy of the S t a t e  of Andhra Pradesh . 
iai tqe F i f t y  .f i rst -Year of the Republic- ' 

' ,  z ~ f  InQia, he follows\ L 

. [ 103 1 . , 



short - 1. i l ) .  This A c t  may be called th&' 
&ndhra Pradesh General Sales Tax (Amend- 

ond ment) &--' ,2000, 
- -  

e- ( 2 1  .~ections 2,  8. S t  10 and 11 
s h a l l  .c into force with effect from 

, . 1st ~ p r i l ~ '  2000. 

.. (bj seelions 3, 4, 5; 5 &a 7 s h i l l  
& deemed to have come into force w i t h  - 

. effect from 31st December' 1999; 
, . 
. [ c )   laus uses (ii), (xfvl-, (XXKV),' 

(x~xix), ,txl); Cxli i )  end item - 2 1 0  of 
Pirfit  Schedule as inserted  -hy clause ' 

( x l v )  of section 12 and clause ( x i )  of 
'seetion 16 ahal l  be deemed to have c o m e  
intci  force with effect from- ldfh . 

' February, 2000. , 

aM;A ~ ~ ~ M A H ~ ~ @ ~ ~ ~ ~ ~ ~ & ~ ~ & ~ I I  
p e . ~ ~ ~ k ~ ~ p ,  force 'with 
effect from 1st January 
d29b6~9 5 M b W .  ~ d 3  Po ~ Z J A  phfwoLlo2 3 f l ~  . 

F - f flsW! 3% b w ~ b w m d ~ s ~ ~ & d e s l i j  ' 

i ~ i # # ~ e e ~ $ m A r d d 8 Q W j t w ~ ~ W  
6 of jeai&s W#rixaki@ibe) k e  secrUorbrib, 

1957- . ' ?fi ~ & b ~ % & t i & k ~ 4 & ) d f ~ ~ r & ~ b ~ ~ ~ e  
- Z ~ ~ P & ~ W > P ~  be3 @ a ~ ~ @ i ~ ; r % m d l y f i  - . noifm 

( b & ~ . B & ~ d e s s l ~  . ~ u d e s  ,- 
@c~wr' m' ma, OT ~ A T . ~  T ~ K  rn, 

r z e ~ i m i -  R & I ~ ~ c -  
, tuse or, any .adventure or concern in t h e  s 

. '  9 -VW% m t h x e ,  
to. d e  gain o=aneaw- k 

$ 

not any gain  or profit'acerues therefrom; - - 

and I E U I  1 



(ii) any transaction in connect ion 
w i t h  or incieental or a n c i l l a r y  .to such 
trade, commerce, manufacture, adventure 
or concern; and 

liii) any transaction i n  connection 
with or incidental or ancillary to the 
commencement or closure of such t rade ,  
commerce, manufacture, adventure or 
concern; . 

Explanation: For the purpose of this 
c lause ,  - 

(I) the aetiv$tles of r a i s i n g  of 
manmade forests or rearing c-f seed l ings  
or p l a n t s  s h a l l  he deemed to be business;  

IIZ ) any ' transact ion of sale or , 

purchase of capita l  assets  perta in ing  to 
such t r a d e .  commerce, manufacture, 
adventure or concern sha l l  be deemed to 
be business and the expression "capital 
assets"  shall have the same meaning as 
assigned to it in the Income Tax A c t ,  
1961. ". 

3 .  For section SC of the  pr inc ipa l - t  
A c t  the following s h a l l  be substituted, of 
namely : - section SC. 

T a x  in 

t o t e l s .  
other  article for human 

corrs.~mptian or any d r i n k  (whether or not 



intoxfc.at ing)  and whether or not such 
qbgoods have suffered tax  under ttiis A c t ,  

where such supply' or service is for 
cash,  deferred payment or other valuable 
consideration shall on the t o t a l  jamount 
charged by the said dealer  for such 
supply, pay a tax at the rat& of e i g h t  
paise on every rupee on the aggregate of 
such amount reqlized or realizable by 

, '  h i m  during the yeer: 

Provided- t h a t  no such t a x  s h a l l  be 
levied if the total turnover of t h e  
dealer i n c e d i n g  ,such aggregate during 
t h e  year Ls41ess than R6.2,00,000.". 

'-t 
of 4 .  - In section -.  5E of t h e  principal  

A c t ,  in clauae (a), for t h e  words, "pay 
5E.ha tax at t h e  rate of five pa i se  in every 

rupee" the words "pay a t ax  at the rate 
of e i g h t  paise on every rupee" shall be 
substituted, 

-t . . 
OE 

5 .  1n' section 5F of the principal 
Act ,  the words, "at t h e  rate of six 

.?. pa i se  on every rope= of h i s  turnoverw, 
the  word^ "at the rate o f  e i g h t  paise on 
every rupee of his turnover" shall be 
subst i tuted ,  

-t 
of 6 . :  In sectiqn 5G of the principal - 56. 

A c t ,  in sub-section (1) for the words, 
"an mount a t  the rate of two pai se  on 
every rupeew the words- "an amount at the, 
rate of .four paise on every ?peeH shall r 

be substituted. 

-t 7. In eeetion SH' of the princ ipal  
of  A c t ,  in eub-geetion [l) for the words ' 
6-a -- .an nmount ca lcu la td  at such rate as 

may be preeerfbed, but not exceeding 
three. percent of the total turnoveru the 



words-"an amount calculated at such rate 
as may be prescribed but n o t  exceeding  
four per cent of t h e  total turnover" 
shall be substituted. 

0 .  In section 12 of t h e  principal k n k n t o f  
A c t ,  after  s u b - s e e t i o n  (11 the following s e c t i o n  12. 
s u b - s e c t i o n  shall, be- inserted, namely:- 

"1A.  Notwithstanding anything eon- 
tained i n  t h i s  s e c t i o n  any dealer who 
purchases goods inside the S t a t e  and 
s e l l s  the same to consumers on retail 
basis and who does n o t - i s s u e  declara- 
t i o n s  i n  Form-X in respect o f  sales or 
purchases effected by him and who is n o t  nct No. 7 4  
r e g i s t e r e d  under- Central Sales Tax A c t ,  of 1 9 5 6 .  
1956 shall be registered as a special 
ca tegory  dealer and certificate of t h e  
registration s h a l l  be i s sued  t o  him in 
such manner and in such form as may be 
prescribed. ". 

9. In section 13-C of the p r i n c i p a l  h & m t o f  
A c t ,  for  sub-section ( 2 1 the following seEt ion l3c. 
s h a l l  be substituted, namely:-. 

" ( 2 1  Every dealer who v i o l a t e s  prov i -  , 

sion of s u b - s e c t i o n  (1 )  and' rules made . . 
thereunder shall be l i a b l e  to pay 
p e n a l t y .  

( 3 )  The p e n a l t y  leviable L 3er sub- 
section (21 , -  

la) shall be of RS'. 250/- or an 
amount calculated as a multiple uf t a x  
due on each. such bill, subgect to 
maximum of five times of the t a x  due 
whichever - is highel;,--for every one of 
such lapse; 



( b l  s h a l l  be of Rs. 1 , 0 0 0 / -  or an 
amount calculated as  a multiple of t a x  
due on each such bill, subject to maxi- 
mum of five times of the  tax  due which-  
ever ' is h i g h e r  for every one of such 
subsequent  1 apse : 

Provided that where  such violation to 
i s s u e  bills was noticed for the  first 
,time such dealer shall be le t  off w i t h  a 
warning..". 

cent 
of 

10. In sect ion 14-E of the p r i n c i p a l  
Act ,  for  the ivords "whose turnover in a 
year does n o t  exceed rupees ten lakhs* 
t h e  words "whose turnover in a year does 
not exceed rupees ten l akhs  or a dealer 
registered under sub-section ( 1 A  ) o f  
section 12" shall be s u b s t i t u t e d .  

Amendment 11. In section 16 of the princ ipal  
of Act,  in sub- section ( 3 1 ,  in. clause (a), 
Sedan -in i t e m  ( iv) for t h e  expression . 'at f l a t  
1 6 ( 3 ) .  ra te  of 36% of tax due' t h e  expression 

'at the- flat rate of 36% of the tax due 
per annum' s h a l l  be substituted. 

A m r t d m n t  12. In the F i r s t  Schedule  to the 
of princ ipal  A c t  - 
Pixst . 
Schedule. (i) in item 3 , i n  colwin ( 2 1 ,  t h e  word 

"televis ions" shall be omitted; 

[ii) in item 19 (ii), in column ( 2 ) r  
after the words "Po ly thene  bags and 
plast ic  bags" t h e  words "HDPE/PP Woven 
Fabrics", shall be added; 

-[iii) i n  item 2 3 ,  in column ( 4 )  for 
t h e  expression " 3  paise in the ,rupee1' 
the expression "4 paise in the mpeew 
s h a l l  be substituted; 



{ i v )  in item 24-A, in cdlurnn t r  j fa t~:? cxprcssion " 2  
paise in the rupee" the expre~sion " 4  prir-c in ti;e rupee' 
shal1,be substituted; 

( v )  for i t e m  24-8 and t h e  entries , r e l a t i n g  thereto t h e  
follo*ing i t e m  sha l l  be substituted, narrP1y:- 

I ' 

"248 .Vegetable A t  the Point of Lirst s a l e  4 paise in 
0116 (ref i ~ d  1- . .in the State. the rupees.  * ; 

( v i l  in item 24-C Ln column I 4 1  for. the expression * 2  
paise in t he  rupee' the  expression ' 4  paise in the rupeem 
=hal l  be, substl.tuted; 

{ v i i )  for item 27 and the entries ralating thereto t h e  
following i t e m  shall b= substituted, n m l y : -  

-27 Warcoties A t  the p i n t  of first sale 20 paise in 
in the S t a t e  rupee. rn ; 

( v i i i  1 in item 28, in column ( 4  1 ,  far the expression ' 2  
paiee in the rupee' the expression " 5  paise in the rupee' 
s h a l l  k substituted. ; 

(ix) i n  item 29 ,  in column ( 4 1 ,  for the expression " 2  
pafse in the rupee' ' t h e  expression "4  paise in ths rupee' 
ehall b? substitute&: 

[XI in item 35, in column [ I ) ,  for t l ie.  expression 'LO 
wise in the rupee' the expression '12 paise in the rupee' 
shsll be substituted; 

[xi) in item 3 8 ,  in column ( 2 )  t h e  uords 'computers of 
analog and d i g i t a l  varietiesm, shall be d t t e d :  

( x i i )  af ter  i t e m  38,  and the entries relating thereto 
the following items shal l  ba added, d y : -  



'30A Computers, personal, mini, A t  the  ' ' 8 p a i s c i n t h e  
main frames, laptops of po in t  of rupee. 
analog and d i g i t a l  varie- First s a l e  
tfes inc luding Automatic i n  t h e  
Teller Machines, their hard State.  
ware and peripherals l i k e  
modem, k-ey board, mopitor, 
mouse, CPU. f l o p p i e s  of a l l  
sizes, catridge tape drives 
CD ROM d r i v e s ,  VAT drives, 
hard d i s k s .  printers of dot 
maerix, inkjet and laser, 
line. l i n e m a t r i x ,  

.Scanners, multi-media kits, 
plotters,  Computer consum- 
able~, inc luding DAT t i p s ,  
printer ribbons, printer 
cartridges and cartridge 
t a p e s  and computer cleaning 
kata ,  and their parts and 
acessories. 

38-8 =lev is ion .  sets, Video 
. casette Recorders and players 

music systems. Audio and 
video CD players,  D m  
players. including speakers, 
mikes,  amplifierm, d i g i t a l  
analysers, graphic equali- 
sere, car radios, indoor 
and outdoor W and radio 
antennss including d i sh  
antennas and car' antennas, 

' TV signal8 raceiving boor- 
t a r .  TV and video cameras;, 
pro feetors of a l l  kinds, 
projection screens ahd 

' t h e i t  acceraorfee and parts 
t h e ~ f .  

12 paise I n  
the rupee. 



?.94 Electronic toys and el-- -do- 12 paise in 
emit articles used for the  Rupee - 
playing g-n. 

38-D A U  other electronic goods . 40- 8 paise Ln 
other than those specified , - the rupee. ' : 
e l s e w h e r e .  4 

{ x i i i )  h - i t e m  4 8 ,  in column t 4 1 for the ,ewpression 
'10 paise in the r u p e *  the W r e s s i o n  '12 paisa in ' ~ e  
r:mm shall be substituted;,  

(xivl in item 5 0 ,  in a L u m n  t 2 1  the word8 'poorer 
tillers", ahall be omLttd; 

,(m) in i t e m  56,  -in cblurrm ( 4 1 ,  for the expkession '10 
paise i n  the rupee' the  expressign ' 2 0  p a i s e  in 'the rupee' 
s?all be substituted; 

( m i )  for i t e m  60 and the entries  relating thereto the ., 

f?UOuing i t e m  shal l  be substiCnted, namely :- 

'60. naida, A t t a ,  R E ~ W ~  , . . . K..t.hE *int 4 paf se in 
and Uheat Bran first sale . the B; 

in M e  State 

. (xvi i )  &I item 79, in aolumn ( d l ,  for the.expresaiun 
' 4  paise i n  the rupce* the expraaibn .12 paise 1 r t  thh  rupee. . a'jaL1 b substituted: 

( K b i i i j  Sn i t e m  83-8, in a l u m  ( 2 1  after the wrd 
'including", the words 'hamnera, bits, d r i l l  r d ,  tungatan 
a b i d e  buttons, ' e h a l l  b inrarted: 

(xi%) in i t e m  90a, in -1- (2), the tibrde .-rts 
ahoes'Lahall bh d t t a d :  

. . 

far item 92 and the entriqs relating theretor-the 
f ollowFng item shall be s u b s t i t u p d  , , namely : - . . 



112 

'92- * d i e  tile? k d  kt t h e  point of First 8 paise .La 
chips, st& a d  eals in the S t s b .  the rupee. '1 

glazud flwr and 
raU -0s a 
j-ngpoud= sad 

. situ PL*tP+em. 

(lai 1 6Lftex f h  92-A, a d  t h m  eateiee ralathg thereto, 
tba follarfng i t e m  &ball k h a t t a W l y : -  ' 

-92-?-~0gnbad grr~it. ~t +hs p i n t  ' -12 ~ n s  i a  
-a8 rad fflmm of first aale in the the rum. ' ; 

State. - -  

(=a) fm i- 94 -'the t n l i a a  r r l k h g  ChsrMo, the 
fofiorrFpg itu -1 m rabstitutdl, - 1 ~ : -  

'94.Vacttm flash in- ~t the p o h t  of 12 pdrm i n  
clu- refFlls, f ir  st sa le  in the tupsen.'; 
cameroles and State. 
hot packs. 

i d i L 1  iten 105 &md the entries relathg thereto, ahaU 
be d t t e d :  < .  

. I d v l  Fa i t a m  106 in column ( 2 )  fog the  words 'Razor 
d razor blades' the word. 'Razor and razor bladu8 in&iu- 
ding Shaving Ki+n and iw theraof' shall k rub6titutud~ 

(-1 In itts U Z *  in mlumn ( 4 1 ,  for the expreusiar '10 
psfse lm the rupeem the expression '12 paise in the rupee' 
ahall b ~ubstitnted; 

4 - i )  Lor -ih 117 aad t h e  entries relating thtrmto, 
f oll- itsls .hrU bs n u b s t i t u M .  m l y l -  

r -Laten, toffee#, bib A t  the polnt 16 *re in 
d u  and other emf* f fr8t  rdle in the ruper..r 
ti- 8old uader a mts . 
r c q t . t d  m 
or trade -I. 



' (miil af ter  I- 1171 and the entriaa relating thereto 
t h e  Iollaving items shaU be merted, m l y  :- 

mu?-A cakes, p e w i e ~  snd bin- ht the p i n t  g paise  in 

sits gold vithout -a of f h a t  ssle khe mp*. 
brand name. in me Sm-te. 

UB Industrial games 0th- - 4 0 -  lzpaise ti the 
than peaoleum gMeB mp-."; 
m d  gaees spedffed 
elsawhere in the She-  
dules. 

bvi i i )  for item 119 a d  the &ieo *elating ths~'et0 
t h e  r'ollowing i t o m  shall k subetitnted. namly:- 

"119. Sandalwood, Sandal- Rt the p i n t  12 pdda in 
o i l  and articles aL of f f r e t  sale b e  ru-w.'; 
ivory and sandeluwd. in  the S t a t e .  

( m i x )  for i t e m  120 and the  antrias relathg %.!eretor 
the followhg i t e m  shall k eubstftuted, aame1y:- 

"120. Musical inatrrrments A t  the point 12 paise in t h e  
other than those specl- of P*st sale ripe. '; 
f Led elsewhere in the S t a t a  

(-1 in i t e m  125 ,  in column (21, for the word's 'Preasute 
m k e r s '  the words 'Pressure ~ 1 ~ l k - s  including preasure pans 
wlth m withnut l i d  and nan-s t ick  kitchenware' shall be eub- 
stituted ; 

' {=xi1 for item 129 and the entr i e s  relatbg therem the 
following i t ~ n  shall b~ substitutW, -1~:- 

.119 .  Articles of c m k e d  f & . A t  the p i n t  B pdise in the 
or b k a d  f d  excluding of f h e t  sale y p p :  ; 
bread - - i n  the s b t e  . .  



I 

(squri i )  for item 129-8 and the entries r e l a t i n g  thereto, 
. t h e  f ~ u o s - i n g  itern s h a U  be substituted, namely :- 

'12918) Semiya, vermicilli aaB A t  the point 8 p a i s e  fn t h e  
.all types of nmdles. of First sale rupee..: 

in 'the State. 

( a i a l  for i t e m  1 4 i  and the entries  relating thereto, 
the folloviaq f t e m  shall b~ d s t i t u t e d ,  namely:- 

'145. R a w a  obtained f & rice , A t  the p i n t  B paise in the 
or maize- af first ' rupee.'; 

sale in the 
. s u e .  

(xx~iv) for item 147  and the entrien reluting thereto, 
the f o l l w l n g  item s h a l l  be subst i tuted,  namei1y:- 

'147. Parched and f tied bengdl At the point ' 4 in 
gram br maUa artd -0- first the ~ J ~ B Q . .  : 
kerns and flour of gram the Sate* 

I or dhallsl 

(-1 in it- 149, in column ( 2 )  for the wrds 'Cottcm 
sewing thre@dm t,he words *Seving thread of a l l  kinds' s M l  
h. sILhstituted ; 

i - - .. 
(-1) for i t e m  150 an8 the.entriem relating thereto, 

the FollorJing item shal l  be substituted, -1~:- 

"150. Alumif~ium, brass, wpper A t  the mint 8 wise in the 
and b o n z e  and articles of fh8t  m m .  '; 
mae therefram but ex- &nle in t b  
cllrdhg uteneF1s & Sta te .  
kitehenuam. 

(=ill in i- 151 ,  i.n -1- ,for h e  ex~reuioa 
"10 paise in khe rupee9 thm expm8~ion '12 p a i ~  t.hp 

rupee' s h l l  b substitntad; 

l- i i i l  for item 150 and the entriea re lat ing 
' the f o l l o w i n g  itum shall W 'substitntad, w l y :  -. . . 



'150. Betel Nut Pouder. A t  the point 8 paise in the 
of first sale rupee:;' . . 
in t h e  State.  

(xxxix) in item 161, in column ( 2 1 ,  after the w r ~ d s  
'Polyester V i s w q e  Yarn" the word6 'Acqlic yarnu ehall h 
added: 

(xl) in i t e m  1,67, in e0lUmn ( 2 ) ,  for the words 'Sago9 
the words "6ago and starch obtained from Tspioea' shaU be 
substituted: 

( x l i }  nfter item 170, and the enpies  re lat ing  t h e t o ,  
the fo l lov ing  i t e m  shall b2 i ~ e - ,  namely;- 

=170-A Coriander when obtained A t  the p i n t  4 paf seirqthe 
from outside the State of first 6@e ~ p * .  ' 1 

in the State 

( x l i i )  'in item 182, in mlumn ( 2 )  the +rd 'Dry" shall 
b d t t e d . . :  

' (xliii} in Gem 187, in eo-Lumn ' 1 4 1 ,  for the expresrion 
'10 psine i n  - t h e  rupee' t h e  expression '12 paise in the 
rupee3 #hall be substituted; ' 

(xlfv) in i t e m  197, in column ( 4 1 ,  for the expreesion '4- 
paise in the rupee'.' the expression '6 paise in =he rupee' 
ehall b ~ ~ b ~ t i t t t e d j  

Ixlv) after item 202, and the entries relatiig 
thereto, the following i tem6 shall be aadaed, namely:- 

-203 Mnguito repellants and A t  t h e  point 8 &ae,inthe 
devices . of all kinds of f Frat . n a p e -  
ineluding ele&onic re sale in the 
p l l n n t  devices, ref i U e ,  S t a t e .  
mts, mila and aeeeB- 
mrie8 thereof* 

. 204 Dresfed chicken. 40- 4 paise in the 
rum; 



205 Cigarettes and cigars  A t  the point 
imported into Indiafrom of first 
&reign cauntries. sale in the 

State. 

206. Perro-alloys including 40- 
Eerro-silicon, silico 
manganese, and H.C.Ferro 

. Chrome. 

207 Processed salt sold AD- 
under a brand name in 
61?€iled containers,  pac- 
kets, pouches etc .  

,8  A l l  surg ica l  gmds in -  40 - 
cluding appl iances  and 
apparatus whether made 
of plast ic  or rubber 
including gloves, appa- 
re lq  , caps, adhesive 
p las ter ,  - dressing; 
gypscna, plaster .,gf 
paris ' and bandages, 
velcro pop bandages, 
surgical cotton, I 3  
needles, b u t t e r f l y  need 
les, urosacks, diagno- 
stic kits, elastro crepe 
bandages, gauze, lint 
and similar articles 
impregnated or coated 
w i t h  pharmaceutical sub 
stances put  up in f o m  
or packings. 

209 U t e n s i l s  and kitchenware d o -  
made a€ s t a i n l e s s  steel 
aluminium, hrsss , copper 
dut excluding those men 
tioned elsewhere 

-12 paise in 
the rupee; 

8 paise ln the 
rupee. 

4 .paise in the 
nape.  

8 p a i s e i n t h e  
-pee* 

4 p a i s e i n t h e  
rupee - 



m i z e  produce including A t  the'  point 
liquid glacome, N ize  af firsf 
g l u ~ n  , M z e  gem, 'mzie sale in t h e  
husk, sorbitrol and Stu-• 
d i f i e d  ~ t a r c h  . 

Industrial filters. 

Hydrogen peroxide. 

Hagnets. 

Pulp - 

ROC Sleepers. 

Refractory bricks and 
 tile^. 

Si l i con  carbide. 

Sulphur. 

Water Chemicals .  

Bread, 

40- 

.Fd* 

4- 

4- 

-do- 

40- 

-do- 

-do- 

ao- 

4 pain. in the 
Wpae' 

8 paise in the 
=m' 
8 pime ia tht 
T u r n '  

0 paise in the 
=p"' 

0 paire in the 
mP=- 

B p a i s e  in the 
rupee- 

8 pktae  i n  the 
rupee- 

0 pnise ia t h e  

8 paise in the 
rupee- 

B paise in the 
rupee 
B paiee in the 
.rupee 

4 p a i ~ e  in the 
rupee 



-224.  ? ~ y n f h e t i c  Gems. at the  point 12 paise,  in 
of first t h e  rupee. 
sale i n  the 
Smte. 

225. Stationery a n i c l e s  i r r -  -do- a p a i s e i n t h e  
cluding exercise note- rupee.  
b&ks, off ice stationery 
like v r i t i n q p n d s ,  c l i p s  
f i l e s  ,, , pins, staplers,  
account ledgsrs and 
pens and p e n c i l s ,  a '  

226. Agricultural  implements -do- 
whether .hand operated, 
animal drawn or pauer 
operated Fncluding post 

, harvesting inseruments 
and hand tools. sprayers 
and durters. 

$27 .  Modern agricultural -do- 
implements md machines ' 

l i k e  drips irrigation 
systems, sprinkler irrl- 
qation systems. power 
t i l l e r s ,  seed d r i l l ,  
Eertiliser d r i l l  and 
harvestors end parts 
and accessaries thereof. 

4 paise in t h e  
rupee- 

4 paise i n  the 
rupee. 

228. Renewableenergydevices 40- 4 paisa  in the  
and equipment such as ' rupees.". 
solar, wind and biomass 
devices fneluding solar 
ph~tovol ta ic  cells and 
parts and accessories 

, thereof. 
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1 3 .  In the second scheddle to Ule -of 
principal  A c t ,  -- F-? 

-e - 
i for i t e m  ( 1 1  and the entrks 

relating thpreto, the folluwing item . 
s h a l l  be substituted, aame'ly:- 

. 
'1. Manganese ineluding raan- A t  the point 4 f i the 

ganese ore and ferro- of purchase ,rupeg.'; 
manganese by .the last 

dwer who 
buys in the 4 

S ta te  

- ( i i  1 in i t e m  5 f n- m l m  ( 2  for the wrds -k, -3 'Co- 
operative Societies A c t  of any other State or Unkon Te1~5kory ' ,  
the -words 'including the Co-operatiwe Societies AF- any 
other S t a t e  or union Writory* shall be substitute&: 

(iii) for i t e m  9, and a e  e n t r i e s  relating the-~a. the 
following i t e m  shall he substituted, nameIy:- 

'9. Corianderwhenpurchased A t t h e  point 4 p t i 3 t i i n t 4 e  
srFthir. t h e   stat^. of  first ruwes.". 

purchase in * 
the State. 

1 4 .  In tSe T h i r d  Schedule to t h e  -ntor 
principal A c t r -  Third 

u e .  
- 

(il in i t e m  2 in colururl (21,  for t h e  
wards "p iy  iron -and cast i r o n  including 
i n g o t ,  muuids , and bottoy platesn t h e  
s-ords " P i g  iron, Sponge Iron and Cast. 
i ron  includ.ing i r q o t  moulds and bottom 
p12tcsn shall be svbst i tr~ted;  - - 

(if l after item 9 and t!le entries 
rcla tinc thereto, the following i t e m  
shall be-inserted, nnme1y:- 



'9h ia) Untam.c3 h ides  zlld .kt tne ~ o j . n t  4 paise i n  the 
skins d h ~ n  ob-ained. €ran 0: first rupee'. 
tho- other States  and sale in the 
s c l d  in :ire same Eom State- 
or in the f cf .&nned 
hides 2nd ?,kips.  

1 b) h n n e d  hides a2d A t  the ppint-' 4 paise in 'Sle 4 

skins vhen obtained frcm of f i r s t  . rupee. " ; 
other States. sele i n  the 

Sta te  

!iiil aL:cr i t e m  1 4 ,  znd tlle ectries relating thereto 
=bz f c l l o ~ - i n ?  iterr! shall k inseiteE, namely:- 

'i;-~ Srecn grsn zn.3 Slack At :ha ~ o i n r  4 p a i s e  31 the 
5 7 s  r~;-(crt c>%zined Erna! cf f i r s t  r7lpee.  ' ; 
c ~ t s i d e  the Stzke sale in the 

S t a t e  , 

(Lvi after item 3 3 ,  znd t n e  e c t r l e s  re1a~ir.g thcrcto, 
-,ie Lc:lowing i t ens  s h a 3  je addea, n3meiy:- 

'24 Sugar other tfiaa that A t  t h e  pains  4 p a i s e  in tbe 
sp~ci!ied in tine Fourth of first  rupee^ 

m S c h e d u l e .  s a l e  in the 
S t a t e .  

* - 
L Z .  Cottcn fabrics, marrmade 40- 4 paise in the 

fabxics . and woollen rupee. ' . 
fabrics otherthankhose 
specified in tne Fourth 
Schedule. 

. - 
Amendnlent 15. In the Fourtb .Sche2ule to the 
of Fourth pr inc ipa l  act, in item It i n  column (2) 
Schedule for the words "Salt" t h e  w o r d s  "Salt 

cther t h a n  that specified in the Firs t  
Schedule" shall be s u b s t i t u t e d .  

M d m e n t ,  16. In the Sixth Schedule to the 
of Sixth principal  A c t ,  - 
Schedule 



(i) for item 4P. and the- entries rcl=ting thereto, t h e  
following item s h a l l  be substkukgd, namely: - 
" 4 A  Furniture , other  than A t  ever1 1 2  paise in the 

wooden furniture point, of r u p e .  " ; 
sale ir. t h e  ' 

State . 
. (ii) a f t e r  itm. :a, and E:= enLg$es rolat ing beret=,  

t h e  f o l l o s r i n ~  ==el?. shall- &E ixser-,ed, namely: - 
,:idB Wmden F s r x l x r e  - A t  every 8 p a i s e i n t h e  

z o i n t  o f  rupee :." ; 
sale in t h e  
State 

' {iii! Ear item 6 and the  ,entries re la t ing  ther&o the 
followinq itern s h a i l  be sb3s-,itcFed, namely:- 

A l l  ;tinEs of E l e c - ~ i e c  At every 8 paise h the 
gcnCs i n s t r ~ e n - t s ,  a???- poir.c OF rur>et : * ;, 
r a m s  and appliar.ce5.'. s a l e  i n  the 

, o the r  t h a n  aeicles cf State. 
plast ic  arid t h o s e  s p e c 5  
f i c z l l y  menciu~ed else-  
where, including ,- 

!i) wirzs,  kolSerz, 
plugs switches, elec- 
t r i ca l  earthenware and 
porcelainware ; 
(ii) casings,  eappinqs 

rcapers,  bends, jcnc~ioa 
~ ~ X C S ,  m e t e r  boxes, 
switch boxes, meter-  
boardsandswitebboards 
'4 i3i 1 l ighting bulbs in- - - 

c lud ingdscorat ive  serial. 
bulbs ,  to r -hes ,  £lug-- 
rescent tubes and other 

' - f i t t ings ,  dike ckckes 
and starters. an8 othe-r 
parts and accesscries 
thereof; , 

J.1259/9 



l i v )  after -item 6 ,  and the entries reluLing thereto, the 
foUowFng items s h a l l  bz , inserted,. w l y : -  

'6A, Electrical transformers A t  every 12 paise in 
ACSR c o n d u h r s  - and point of the rupee- 
t r d w d s s i m  towets. sale in tie 

State. 

E l e c t r i c a l  fans, exhaust A t  every 12 p a ~ s e  'in 
fans, air circulators, point of the ?pee. 
air p u i f i e r s ,  kitchen sale in 'he 
chimneys and air cur- State- 
tnins * 

6C. Washing machines, vaccum A t  every 12 paise in 
cleaners, electrical  point of the rupee."; 
grinders, fneluding w e t -  sale in the 
grinders, mixers, blen- S t a t e -  
ders,  hair driers, 
shavers ,  heaters, cmk- 
ing-ranges, bilers (r wens, geysors , genera- 
tors, txansformers and 
parts and aceessorLes 
thereof. ' 

for item 8 and 'the entries relating thereto the 
folloving i t e m  shall be subetituted; namely:- 

"8. P a i n t s ,  colours, dry d i s -  A t  every 12 paise in 
t e m p e r s ,  varnishes and paint of t h e  rupee.*; 
blanks, cellulose, lac- sale in. =he 
quefs, p o l i s h  pigments, State. 
indigo enamels, cement 
based water pzints, o i l  
bund , distemper, uater 
pigments, finishes for 



leather or pla&ic emul- 
s ion  paints ,  turpentine 
01, '  1 oil w h i t e  
oi l -  and t h i n n e r s .  

(vil after 3tem B ,  and t h e  entries relating thereto t h e  
following item s h i l l  te inserted, namely:- , 

'8A. Lithographic, printing At every 8 paise i n  t h e  
and duplicating inks. point of rupee."; 

sale i'n t h e  
. state. 

(vii for item 10 and t h e  entries thereto the following 
i t e m  s h a l l  be substituted, namely:- 

\ ' 

'10. Articles of s ta in less  A t  every 12 pai.s.2 in t h e  
steel other than utens i l s  point of rupee " : 
and -kitehenware. sale in the 

S t a t e .  

(viii) in item 11, in column ( 2 1 ,  for the word "l'imbcrn 
t h e  uords "Timber and logs cut into sizes s ~ c h  ss 'warns, 
rafters, and planks" s h a l l  be substituted; 

(ix) itorn 1 I A  and t h e  entries relaring thereto s h a l l  & 
omitted;  . 

( X I  after item L3A, and- t h e  entries relat ing thereto, 
the following i t e m  s h a l l  b inserted, n-1y:- 

"13B. ArticJe9-of c a s t  i r o n  A t  every 8 p n i s e  in the 
including pipes, -  spe- point  of rupees. " ; 
cials, fittings, cavers sale i a  the 
bends andrnanholecovcrs. S t a t e ,  

(xi) in item 14A, in column ( 2 ) .  for . the words "3:?1 Hard 
ware of base metal or alloys, other than those mcntioried i n  
I A I  above" the vords " A l l  Hardware of base metal or a l l a y s ,  
and other hardvare items like locks, woven, vire nettings. 
mesh, cloth sieves and chainl ink oE a l l  mc,trils other than 
those made of stainless steeln Shall k substituted;: 



l i : i l  €3r FL;.. 1 5  %>d thr? *tries relati;.q thEr&c,o the'  
7.ouinq i t e m  :;151: sulstituted, namely : - 

5 ? i l l  k i a d s  3f 5;r;:'rlaar . A t  evet y 8 paise in t h c  
iaclndin7 plzst i :  f w t -  point ~f rupee. '; 
w z a r . s ~ ~ r ~ . : s t ~ e i ,  shoe sale i n  the  
cclishes of all kinds., S t a t e .  
p a l i s h  ?=r.~shes xi 5hges  

!xiill in i t e n  17. in covmn ( 2 )  the words " l a 5 n a k e d  
z;lzers.' s h a l i  be o n i t t ~ 5  and in column ( 4 )  for the express ion  
'15 p a l i e  -in t h e  r u p ~ "  the txpresaion "12 paise* in t h e  
rupee" s h a l l  ke scbsti=:ted ; 

(xj.v 1 a'fter i k c m  i- m d  the shtr ies  relating thereto, the 
iollowing item shaU k inserted, namely:- 

"?;:. IarrIarrinsted shes= of all A t  every 12 paise i n  
k i d s .  point of the r u ~ e . " ;  

sa1.i i n  t h e  
state 

- . . 

!xvl in item 1 8 ,  coLu~iln (2). Ear sub i t e m  (v l  the 
fo l lcwing s h a l l  be suSs=ituted,namely :- 

" (vl other Slass-b-ce including Tableware but excludinq 
b t  t l e ~  . ": 

(xvi) i n  i t e m  23, i n  column ( 2 1 ,  £or  the H L * , ~ S  " A 1 1  
' kinds of gases whether In compressed, liquikied or s o l i d i f i e d  
or in any other form" =ie words "All. kinds of gases vhether 
in compressed, l iquifid or Solidified or Fn any o t h e r  farm 
other than industr5al  eases' shall be substituted. 



If. -In the Seventh Schedule to t h e  mndment 
principal A c t ,  in item 1, in calm ( 4  } 3E tlie , 

for the . expression "10 p a i s e  in the seventh 
rupee" t h e  expressi?n "12 paise i n  the SchMule 
rupee" shall be subsg i tuted  - 

-18. %e Andhra pradesh General Sales Repeal of 
Tax (Amendment) Ordinance, -1999 is O r d i n ~ ~ e  
hereby relealed. - 10 o f  1999. 

G. BHAVAHI PRASAD,! 
' Secretary to Government, 

Legislative ~ f f a i r s  & Justice, 
Law Department. 



In the conference of S t a t e  Chisf Ministers and Finance 
Ministers held dn 16-11-1999 at Hew Delhi, consensus has 
been reached to adapt uniEorm floor rates i . e .  0 ,  4 ,  : 8 and 
12 and two special rates i .e .  1% and 20% of sales t a x  by all 
the States with effect from 1st January, 2000.  T h i s  will end 
t h e  rate war amongst. t h e  States  and the Union Territories. 
It was also ,suggested that the States should bring uniform 
Clwr rates into .effect through an Ordinance wherever 
necessary. 

The s e n d i n g  Committee of State Finance Ministers to 
monitor sales tax reforms met  on  20-12-1999 a t  New Delhi  and 
sugqested for a deterrentact ion against anystate not  f a l l i n g  
i n  l i n e  w i t h  t h e  unanimous decision of t he  Cormnittee i t  

suggested t h a t  non-compliance w i t h  the Eloor rates should be 
treat& a s  a n e g a t i v e  revenue measure. 

Therefore, in order to implement t h e  rate of t a x  on the 
commodities to be i n  tune w i t h  t h e  f lmr  rates suyqested by 
the Cornittee af the  Chief Ministers an3 the Finance Elinisters 
the Government of Andhra Pradesh have decided to amend the 
provisions of the  Andhra Pradesh General Sales  ' i a x A c t . 1 9 5 7 ,  
su i tab ly .  

As t h e  Legislative Assembly of t h e  State was not then 
i n  Sess ion  having been prorogued and as it has been 'decided 
to give ef fect  to t h e  above decision immed5ately, t h e  imdhra 
Pradesh General Sales T a x  {Ameldment) Orddnance, 1999 (A.P. 
Ordinance NO. 10 of 1 9 9 9 )  has been prontulgated by t h e  Governor 
on the 31st December, 1999. 

Further, it is also decided to amend s ec t i ons  2lll)(bbbl. 
12, 13C, 14E and 1 6 (  3 )  of t h e  Act  f o r  expanding the d e f i n i z i o n  
of 'business' and for issuing separateidentifiableRegistra- 
tion C e r t i f i c a t e s  t o  retail dealers and t o  make them eligible 
for 'deemed asses,smentl-  scheme irrespective OF the i r  turn- 
overs and to levy graded penal ty  for  t h e  offenceof non-issue 



of sale. b i l l s  and to levy interest for delayed  payments 
over more than one year. 

This Bill seeks to replace t h e  said Ordinance and to 
g i v e  effect  to the-above decis ion;  

J. LARS= PADmVATRIr 
Minister for Commercial Taxes. 



ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS, Etc. 

T h e  fo1lowl"ng Act of the Andhra 
Pradesh Leg i s la t ive  Assembly, rec- 
e i v e d  the assent of t h e  Governor on 
the 27th April ,  2001 and -the said 
assent is hereby first published on 
the 30th A p r i l ,  2001 in the Andhra 
Pradesh G a z e t t e  f o r  general 
inf orrnakion . , 

ACT NO. 30 OF 2001. 

AN ACT FURTHER TO AMEND THE ANDHRA 
PRADESH GENERAL SALES TAX ACT 
1957. 

Be it enacted by the Legislative 
Assembly of the State of Andhra 
Pradesh in the Fifty-second Year of 
t h e  ~epublic of India, as follows:- 

. (1 ) T h i s  A c t  may be cal Led Short 
Andhra Pradesh General Sales title 

( A m e n d m e n t )  A c t ,  2001. and 
Gomence 

t 2 )  ( a )  S e c t i o n s  2,3,4#5,6,7,8,9 
and 13 s h a l l  come into force w i t h  - 

ef fec t  from 1st April, 2001. 

( b )  Clause (iv) of section 11 
s h a l l  be deemed to have come into 
force w i t h  effect f r o m  14th August, 
2000. 

( c )  clause ( v i i )  of sec t ion  11 
s h a l l  be deemed to have come i n t o  
force w i t h  effect f r o m  17th August, 
2000, 



( d l  Clause {viiil ( a )  of 
s e c t i o n  11 s h a l l  be deemed to have 
come i n t o  force with effect from 6 t h  
October, 2000. 

( 1  Ciauses(i), (iii) a n d  (vi) 
r' of section I1 s h a l l  be deemed to 

have come into force w i t h  effect 
f rom 1st Nov~mber,  2000. 

( f ) C l a u s e s ( i i l  and Iviii) Ib) 
of section 11 and c lause  (f) of' 
section 1 2  and Section 13 & a l l  be 
deemed to have come i n t o  force w i t h  
effect from 15th Novemberr 2000. I 

(g) Clause  (ii) of section 1 2  
s h a l l  be deemed to have come into 
force with effect f r o m  1st 
December, 2000. 

( h )  C l a u s e  ( v )  of secticrn 11 
s h a l l  be deemed to have come i n t o  
force w i t h  e f f e c t  from 18th January, 
2001. 

Amendment. 2. In t h e  Andhra Pradesh Gene ra l .  
of SecKion 2 Sales Tzx A c t ,  1357 I h - e r e i n - a f  t e r  
Act- f l 0 . V I  referred to as the P r i n c i p a l  A c t )  
of 1957. in section 2r in sub-section (1) in 

c l a u s e  I s ) ,  after sub-clause (iii), 
the f o l l o w i n g  s h a l l  be inserted, - .  
namely :- 

" ( i v )  Where a d e a l e r  being a 
registered trade mark h o l d e r  or a 

registered ' t r a d e  mark user so 
a r r a n g e s  t h a t  n o t  less  t h a n  t h r e e  
four'ihs of his sales of goods w i t h  



such trade mark in the S t a t e  are 1 

t h r o u g b  a re la tzd  person, the p r i c e  
at w h i c h  t h e  related person sells  
such  goods in. t h e  State s h a l l  be 
deemed t3 be t h e  consideration 
rece ived  by t h e  dealer. 

EXPLANATION:- For t h e  purpose of 
this sub-clause, "related person 'I 
m a n s  a person who is so associated 
w j . t h  the dealer t h a t  t h e y  have 
i n t e re s t ,  directly or indirectly, 
i n  t h e  b u s i n e s s  of each other and 
inciuding a holding company, subs i -  
d i a r y  company, a r e l ak ive  and a 
2istributoi of the dealer and any 
s u b - d i s l i r i b u t o r  of such d i s t r i b u t o r .  

In t- .his . sub-c lause ,  h o l d i n g  CentmAcl 
company and  subsidiary company a n d  I 01 19%. 
r e l a t i v e  have t h e  same meaning a s  . 

in the I n d i a n  Comparies A c t ,  1956. 

3 .  In s e c t i o n  3 ,  of the Principal hrnendmeni 
A c t ,  in sub-sec t ion  1 ,  f o r  the 0ise"i0n3- 

words ''or an o f f i c z r  cf the Income 
Tax Department n a t  belov: the rank 
of 311  Assistant Corn rn i s s igne r "  , the 
t ~ o x d s ,  "or an officer not below the 
rank nf a Deputy Commissioner of 
Central Excise Departinent or Income . 
Tax Departmect" s h a l l  be s u b s t i -  
tu ted.  

. . 
4 .  In s e c t i o n  7 of t h e  P r i n c i p a l  Amendrnenl 

A c t ,  for the explanation, the ~ i ~ e c l ~ ~ ~ ,  
following s h a l l  be z u h s t i t u t c d ,  . 
namely :- 

l l ~ ~ ~ ~ ~ ~ ~ T I ~ ~ :  - The provision CenlMACt 

c o n t a i n e d  in sub-sect ion ( 3 ) of 7401 
section 5 3f the C e n t r a l .  Sa l e s  Tax 
A c t ,  1956 s h a 1 . l '  app ly  for t h e :  
purpose ~f cLause  { b) ; 



Amendment 5. .In section 12 of t h e  
orsectiwr 12. Principal A c t , -  

(i) in sub'section ( 6 1 ,  for the 
words "one hundred rupees", the 
words, "five hundred rupeesr shall 
be substituted. 

.(ii) in sub-sect-ion ( 9 )  I for 
t h e  words# "twenty rupeesn, the 
words, "one hundred rupees " s h a l l  
be substitu5ed. 

Amendment 6. In section 14 of the 
0'w"m74. principal A c t ,  in sub-section :(l ) , 

a f t e r  the e x i s t i n g  proviso, t h e  
f 01 lowing proviso s h a l l  be added, 

--. namely : - 
' '~rov idcd  f u r t h e r  t h a t  the period 

for assessments under this sub- 
section s h a l l  be two years for the 
assessments relating to t h e  year 
1999-2000 and o n e  year for t h e  
assessments r e l a t i ng  to 20 01-200 2". 

Amendment 7 .  In section 14-B of t h e  P r i n -  
o f ~ l i o n l ~ ~ c i p a l  A c t ,  a£ ter sub-section ( 11, 

- - t h e  following suh-section s h a l l  be 
i-rise-rked, namely : - 

" ( 1 - A )  W h i l e  making the assess- 
ments u n d e r  sub-section I L )  above, 
t h e  assessing authority s h a l l  adap_t 
the highest v a l u e  of the goods d i s -  
closed by the dealer to va r ious  
statutory bodies or departments ~ t c .  " 



8. in section 14-E of the Pr in -   am^^ 
- c iPa i  A c t ,  in sub-sec t ion  (I;, for  

t h e  words " w i t h i n  s i x t y  days", the -I4-€. 
words #- " w i t h i n  ninety days" s h a l l  . 
he substituted. 

9 .  In section 29 of t h e  Princi;;; t:zdIr& 
A c t ,  a f t e r  sub-section ( 6 A ) r  
following s u b - s e e t i o n  s h a l l  be ' 

inserted, namely:- 

l L ( 6 B )  Any such officer shall 
have power t o  seize and c o n f i s c a t e  
a n y  goods w h e r e  such goods are 
carried in t h e  .goods vehicle 
without any  documents or covered by 
f i ct i k i  aus documznt s . 

Provided that . before taking 
act ion  f o r  t h e  confiscation of 
gocds u n d e r  t h i s  sub-section, the 
o f f i c e r  s h a l l  g i v e  the ,person 
a f f e c t e d  an o p p o r t u n i t y  of be ing  
heard l' . 

10, S e c t i o n  29-A of the Principal Amendmentor 

A c t  r shall be numbered as Secti~n29-A~ 
sub-sect ion (1) of t h a t  s e c t i o n  
a.nb after sub-ssct ion ( I )  as so 
r e n u m b e r e d ,  t h e  f o l l o w i n g  shall be 

. added nasel  y : - 

" ( 2 )  Any s u c h  o f f i c e r  shall have 
power to s e i z e  and confiscate any 
goods w h i c h  are found  in any office 
s h o p ,  godcrdn, vehicle, vessel  or 
any o t h e r  place of business or any 
b u i l d i n g  or place of a carrier o r  a 
bailee for transmission vhere  s u c h  
goods are' not covered by . any 
d o c u ~ n e n t s  o r  covered by f i c t i t i o i ~ s  
do<:uments.  



Provided that before t a k i n g  
a c t i o n  f ~ r  the confiscation of 
gcods under t h i s  sub-sec t ion ,  the 
officer s h a l l  g i ve  the person 
a f f ec t ed  -an o p p o r t u n i t y  ,of being 
h e a r d " .  

Amendmentor 11. In the F i r s t  S c h e d u l e  to t h e  
First Schedule, principal f ict ,-- 

( i )  a f t e r  item 24-E and t h e  
entries r e l a t i n g  the re to ,  the 
following i t e m  shall be added, 
namely : - 
"24-F A t  the p o i n t  8 paise  in 
Sledge  O i l ,  of f i r s t  the rupee." 
Acid Oil dnd sale in the  
Fat ty  ~ c i d  s t a t e  

(ii) in i t e m  32, in colun~l  ( 2  1 ,  
t h e  vords, "and 'chips", s h z 1 1  be 
~ r n i t t e d  ; 

(iii) in item 9 8 ,  i.n column ( 4 1 ,  
for t h e  expression " 1 2  pa is^ in t h e  
rupee", the expres5ion , "16 p ~ i s e  
i n  the r u p e e "  s h a l l  be s u b s t i t u t e d .  

( i v ]  in i t c m  167, in column 
( 2 1 ,  gor t h e  .words, " S a g o  and 
s k a r c h  obtained from Tapioca" ,  t he  
words, "S350 , ~ 3 p j . o c a  T i . p p i ,  
Tapicca S l u r r y ,  Liquid g lucosc - ,  
S t a r c h ,  Dcstrin a n d  ot'ncr nodif ied 
starches obtained E r ~ m  Tapioca" 
shall be substituted; 

( v )  in i t c m  182, in column ( 2 1 ,  
after the hlordr  ''ginger1' t .hc  word 
"asafoetida", shall be inserted; 



(vi) in i t e m  193, in column ( 2 )  
f o r  the  words, "Res idua l  P e t r o l e u m  
products  l i k e  LSHS a n d  A r c m e x " ,  the 
words, " A l l  kinds of R e s i d u a l  
P e t r o l e u m  produc ts  other than  those 
m e n t i o n e d  elsewhere, but i n c l u d i n g  
S p e c i a l  k m i l i n g  spirit, s h e l l  
rn i r~era l ,  Turpentine O i l ,  I n d u s t r i a l  
Chemicals , 1,SIIS and Aromex " , shal l 
be subs ti tu t e l  ; 

(.vii) in item 226, I n c o l u m n  (2) 
a f t e r  t h e  words, "sprayers  and  
dusters1', :be words, "and p a r t s  and 
accessories the reo f "  s h a l l  be added; 

( v i i i )  after item 228, and the 
ent r ies  r e l a t i n g  t h e r e t o ,  the 
following items s h a l l  be added, 
name1 y : - 
l a )  ' 229 .  Groufidnut h t  the  p o i n t  o f  4 p a i s e  I n  thE 

Husk f i r s t  s a l e  i n  r u p e e . " ;  
t h p  s t a t e  

( b )  2:C. S t c n e  A t  t h e  p o i n t  O F  8 p a l s e  i r  t h e  

C h i p s  a n d  f i r s t  sale  I n  r u p e e " .  
sand .  the S t a t e .  

1 2 .  In t h e  Thi rd S c h e d ~ t l e  t 0  Amendmen1 01 
4 , .  

the principal Act, - Third Schedule 

(i) i n  itern 2 A ,  in column ( 3 1 ,  
for the words ,  "When purchased by a 
steel r e - ro l l e r  or e lec t r i c  Arc 
f u r n a n c e  or Clectr i  c f urnance-curn-  
re-roller or i n d u c t i o n  f urnance-cum- 
re-yo1 l e r  or i n d u c t i o n  f u r n a n c e ,  or 
mini-s keel plant-cum-re-rol l t r  i n  
tbc State st t h c  p o i n t  of p u r c h a s e  



100 
by s a i d  d e a l e r s  and in all other 
cases at t h e  point of purchase- by 
the last dealer  who buys in the 
S t a t e " ,  t h e  words, " A t  t h e  point of 
f i r s t  sale in the State", shall be 
substituted. 

Iii) in item 5 ,  in column ( 3 )  
for the words ,  " A t  t h e  p o i n t  of 
last purchase in the State", the 
words "At t h e  p o i n t  of f i r s t  n 

purchase in the State", shall be 
s u b s t i t l l t e d .  

*mendmentor 1 3 .  In the s i x t h  s c h e d u l e  to t h e  
SMh Sciredu~e. 

principal Act , -  

(i) in Item 6,- 

( a )  i n  S u b i t e m  (ii), after  the 
words "swi tchboards ;" ,  t h e  words, 
"and parts and accessoriesthereof", 
s h a l l  be added; 

{b) S u b i t e m  (ii'i) shall be 
o m i t t e d  ; 

-I 

(ii) i t e m  6B, and the en t r i e s .  
' r e l a t i n g  the re to ,  s h a l l  be numbered 
a s  s u b - i t e m  (i) of that I t e m  and 
a£ ter s u b - i t e m  (i ) as so r e  numbered 
the following s h a l l  be added, ' % 

namely : - 
' (  111 l l g h t i n g  A t  e v e r y  p o j n t  1 2  p a i s e  iE t h e  

b u l b s  o f  s a l e  f n  rupee :  .m 
i n c  l u d l n g  t h e  , s t a t e  

decorative 
s tr la l  b u l b s ,  

torches ,  



fluorescent t u b e s  and , 

o t h e r  f i t t l n q s ,  l ike  
chokes and starters and 

p a r t s  and accessories 
t h e r e o f .  

( iii ) in item 8; in. column ( 4 ) ,  
for t h e  expression, "12 paise in 
t h e  rupee", t h e  expression, "15 
paise in t h e  rupee" s h a l l  be subs- 
tituted ; 

(iv) in item 17, -in column ( 4 1 ,  
for t h e  expression "12 paise in the 
rupeenI the expre5sion, "15 p a i s e  
i n  t h e  rupee1' s h a l l  be substituted. 

G. TRIPTADBA RAOZ 
Secretary to Government ( i / c ) ,  
Legislative Affairs & Justice, 

Law D e p a r t m e n t .  

STATEMENT OF OBJECTS AND REASONS 

It is noticed that c e r t a i n  dealers are 
avoiding payment of t a x  on actual t u rnove r s  
by arranging s a l e s  t h r o u g h  t h e i r  sister 
concerbns. Tax is being paid at t h e  point of 
first sale on a very low t u r n o v e r  of goods 
and the same are sold at a h i g h e r  price aJc 
t h ~  second and subsequent stages by t h e i r  
s i s ter  cencerns and exemption i s  claimed on 
that t u r n o v e r .  Ttl order to plug such leakage 
of revenue it js proposed to m o u f y ,  ths . - , d e f i n i t i o n  of ' t u r n o v e r ' .  



Slmilary , c e r t a i n  dealers arc disclosing 
b i f f c r c n t  t u r n o v e r s  tc d i f f e r e n t  d e p a r t r n e n t s j  
agenc ies  t o  suit t h e i r  convenience. I+- is, 
therefore, ~roposed to adopt the  h i g h e s t  
value of t h e  goods disclosed by the dealer 
to various statutory bodies or departments 
f o r  t h e  purpocc  of levy uf t a x .  The fee  for 
Registration was fixed more thzn a decade ago 
as Rs.100/-. ~t i s  now prcposed to be 
i nc reased  to Rs. 5C@/-. The time limit for 
finalising the assessme3ts under* t h e  A c t  is . 
proposcd to be ~ e ~ u c e d  ec t h a t :  t h e  pendency 
of assessments is pegged at the barest 
m i n i m - ~ , n .  The power ta seize ~ n d  confiscate 
t h e  unaccounted goods is preseatly limited ko w 
t h ~ ; s e  a v a i l a b l e  i n  off ice, s h o p ,  qodowns 
e:.c., only in t i a n s i  t w h i c h  a r c  accompanief 
by val!..8 documents. It i.5 proposed to plug 
tk,e I ~ a k a g e  of revence by maKing suitable 
a m p n d m e n t s  a r r  proposed for eLfestive imple- 
n. ; .n ' , - : t lon  uf tt;e pravisicns of t he  &c: 

*- 
: z n s i n g  on t h e  information ga thered  frnm 
t.he market: 2nd on ~i .c~reqursts  made by thc 
~ T Z ~ C L S  associationsI t h e  r a t e  of t a x  oti 
cec t z in  ,ccrrinodi-ties and h e  s tages ' cf levy 
a r e  a l s o  s w ~ e h t  to b2 modif l e d .  

b 
TO a c h i e v e  the a b o v e  o b j c c t s  and to 

s t r  , t h e  p r 0 c e d ~ r . e ~  and to plag 
Lezka-je- r;f ?evenu€, Government h a v e  d e c i d ~ d  
to mena t h e  P r o v i s i c n s  uf the 4ndhrz  Fradesh 
Qs.laral Z c - l e s  Tax Ac:, 1 9 5 7  s u i t a b l y .  

T h i s  Sill seeks to g i v e  e f f e c t  to t h e  
zbove decis S;n 

J LRHSBRI PADMAVATHI 
Ninister for Ccmmercial Taxes.  



ABDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS E tc., 

The followirig Act of the Andhra Pradesh Legislative 
Assembly received the assent of the Governor on the 25th 
January, 2002 and the said assent is hereby first published 
on the 29th January, 2002 in the Andhra Pradesh Gazette 
for general information :- 

ACT No. 3 OF 2002. 

AN ACT FURTHER TO AMEND THE ANDHRA 
P U D E S H  GENERAL SALES TAX ACT. 1957. 

Be it enacted by the Legislative Assembly of the State 
of Andhra Pradesh in [he Fiity-Second Year of Republic of 
India as Follows :- 

Shon lirlc and 1. ( I )  This Act may be called the ,Andhra  Pradesh 
C ~ ~ ~ ~ m c n c c -  General Sales T a x  (Amendment) Act, 2002. 
men[. 

(2) It shal I be deemed to have come into force with effect 
. ' on and from [he 30th Nove~nber, 2001. 

An~Cndment of 2. In the Andhra Pradesh General Sales Tax Act, 1957 
scclion 5-A, (hereinafter referred to as the Principal Act), in section 
Act Vl of 1957. 

5-A,- 

(1) in sub-section ( I ) , -  

(a) for the words "one paise in every rupee of turnover 
of a dealer," the words "one paise un every rupee ofturnover 
o f a  dealer, other than the dealers mentioned in sub-section 
(1-A)", shall be substituted; 

(b) in the first proviso, for the words "specified in the 
first schedule", the words "specified in the first schedule, 
except pemol, diesel oil, aviation turbine fuel, engine oils, 
lubricating oils, greases, brake fluids, furnance oil and all  
Itjnds of motor vehicles", shall be substituted;' 
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(2) after sub-section ( I ) ,  the foIIowing sub-sections shall 

be inserted namely,- 

"(1 -A) Every dealer shall in addition to the tax payable 
under sections 5,5-AAand 6-C of the Act, pay for each year 
a Turnover Tax un his turnover liable to tm,- 

{a) at  the rate of two paise on every rupee in  respect of 
petrol, Diesel Oil, Aviation Turbine FueI, Engine Oils, 
Lubricating Oils, greases, Brake Fluids, Fumance Oil; and 

(b) one paise on every rupee in respect of all kinds of 
Motor Vehicles mentioned in item 1 in the First Schedule to 
the Act. 

(I-B) Nohvitl~standing anything contained in this Act, 
k,o dealer referred to in sub-section (1 -A) shall be entitled to 
coiiect the turn ovcr tas payablt: ur~rler the said sub-section 
from his purchasers. 

(1-C) If  any dealer coilects any amount by way of 
D~rnover tax or purporting to be by way of turnover tax in 
contravention of the  provision of sub-section (I-%), the 
assessing authority shall, after giving such dealer, a 
reasonable opportunity of being heard, by order in writing 
impose upon him by way of penalty, an amount equivalent 
to such turnover lax coIlccted." 

henamcn,  of 3. In secrion 14 of the principal Act, after su b-section (1 - 
=tion 14.. A), the f~llowing sub-section shall be inserted, namely:- 

"( I-B) Every dealer whose turnover is not less than rupees 
forty lakhs in a year, shall, ~ v i l h i n  such time as may be 
prescribed, furnish a certificate of audit along with the other 
statements aq may be prescribed duly certified by a Chartered 
Accountant within the meaning ofthc Chartered Acoounlants 

Cenbnl Acr 38 Act, 1949; and if any dealer who fails to furnish the same 
of 1949. shall be liable for penalty of rupees one lakh or an amount 

eqauivaIent to one-half percent of the total turn over relating 
to the relevant assessment year rvhicftevcr is less : 



Provided that before levying such penatly, the assessing 
ahority shall give the dzaler a reasonable opportunity oi 
being heard ." 

4. In sectiorl 14-E of the Principal Act. i t 1  sub-section 
(1). for the words, "ten lakhr", the words "twenty lakshsy' ~ ~ ~ ~ ~ ~ ! O f  

shall be substituted. 

5 .  In section 16 of the Principal Act, in sub-section (2), Amcndrncnt or 
after clause (b), the folIowing proviso shall be added; section 16. 

namely :- 

"Provided that as a measure to revive the sick industries, 
interest at tlle rate of ten percent per annurn only shall be 
levied against the amount of sales lax deferred as per the 
vevival package." 

6. In section 19 of the principal Act. in  sub-section ( I ) ,  AmendmznloT 
for the second proviso, the folloiving shall be substituted, sccLion 1 9 ,  

namely :- 
"Provided further that an appeal so preferred shall not 

be admitted by the appellate authority concerned unless the 
dea!er produces proof ofpayment oftax admitted lo be due, 
or of such i ns lahen ts  as have been granted, and the proof 
of payment of twelve and half percent of the difference of 
the tax assessed by the asessing authority and the tax 
admitted by the appellant, for the relevant assessment year, 
in respect of which the appeal'is preferred." 

7. In section 2 1 of the principal Act, after sub-section or 

(2), the following provisos shall be added; oameIy :- section 21. 

"Provided h a t  no appeal against the order passed under 
section 19 shall be admitted under sub-section ( I )  or sub- 
section (2), unless it is accompanied by satisfactory proof 
of the payment of fifty percent of the tax as ordered by the 
appellate Deputy Commissioner under section 19 : 

Provided further that no appeal against the order passed 
under subsection (2) of section 20 shall be admitted under 



Amendment 
lo FiFst 
Schdule. 

Amendmcnr 
ro Third 
Schedule. 

Arnendmcn t 
to Fourth , 

Schedulc. 
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sub-section (1) or sub-section (21, unless it is accompanied 
by satisfactory proof pf the payment of the tax admitted by 
the appellant to be due or in such instalments thereof as might 
have become payabIc as the case may be, and twenty Five 
percent of the difference of the tax ordered by the revisional 
authority under sub-section (2) of section 20 and the l ax  
admitted by the appellant : 

Provided aIso that the assessing aulhorily shall refund 
the said amount of hvelve and half percent or hventy five 
percent or fifty percent of the difference of tax assessed by 
h e  assessing authority or revisional authority as h e  case 
my be and the tax admitted and paid by the appellant, with 
simple inierest, calculated at the rate of 18% per annum if 
the refund is not made within 60 days from the date of receipt 
of the order passed under section 19 or section 21 ." 

8. In the First Schedule to the principal Act, in item 202, 
in column (2), for the words "Excise Act", rhe words "Excise 
Act including imported liquor", shall be substituted. 

9. In the Third schedule to the principal Act,- 

(i) in item 5, in colun~n (3), for the words "At the point 
of first purchase in the State", the words "At the point of 
last purchase in the State", shall be substituted; 

(ii) after item 25, and the entries relaring thereto the 
following item shall be added, namely :- 

"26 .  Aviation Turbine At the point 4 paise 
Fuel sold to Turbo ' of first sale , in h e  
Pmp aircraft. in the State. rupea" 

10. In the Faurlh Schedule to theJprincipal Act, for item 
12, and the enhies relating thereto the following item shall 
be substituted, namely :- 

"12, Water sold in bulk excluding purified water sold in 
sealed containers." 
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11. In the Sixth Schedule to the principal Act, in item Amendmen1 

6C, in column (2), for the words "and accessories thereof ", SiYh 

the words "and accessories thereof whether operated on the Schedule. 

principle of eleckonics or not" shall be substituted. 

12. The Andhra Pradesh General Sales Tax Repcalof 
(Amendment) Ordinance, 200 1 is hereby repea led. Ordinance 9 of 

2001. 

KG.  SPIAMOER, 
Secretmy to Government, 

Legislative Afairs & Justice PAC), 
Law Department. 



STATEMENT OF OBJECTS AND REASONS 

It is the conslant endeavour of the deparimcnt to plug 
the loopholes so that the revenues of the state arc protected. 
To achieve the above object, study teams were sent to 
neighbouring states sod basing on their reports certain 

. 

amendments to the provisions ofthe Andhra Pradesh General 
Sales Tax Act, 1957 are proposed. 

As an addilional revenue measure it has been decided 
io accept the proposal of the Commissioner oFCommercial 
Taxes, to Ievy Turnover Tax on the first sales of Perroleurn 
producb at 2% and on ~ o t o r  vehicles at 1 % with a condition 
that the additionaI tax levied should not be passed on to the 
consumer as is being done in ~ a m i l n a d u  Stte. Accora'ingiy 
an arncndnlcnt to section 5-A of rhc APGST cl-ci, i ?5'! !: 
proposed. 

- In order lo discourage dealers to file appc~!s oil 2;:imsy 
gounds and obrain stay of collt.ctions of laxus due, it is 
proposed to impose a condition of payment of ceexh 
percentage of lax before the appeals are admitted r?re 
various appellate forums. 

As the deemed assessment scf~erne for the deall'vhose 
turnover is less than Rs. 10.00 lakhs per anntlrn ' 0 ~ ~ ~ ~ 6  
out srnooihly, it is now proposed to extend the srdF'* hz 
dealers whose turnover is less than Rs. 20.0f isalso- / 

This arnenbrnant will speed up the assesen'work 
substantially, and the arrear asrrsrnent wort ~ v ' : ~ ~ ~ ~  . . ,  
substantially. 

A decision has been taken- in the 321 gof 

S.I.P.B. held on 20-8-2001 to chwge only >Yo i? or J . 
the deferred payment of sales tax as a meagre ofa' I 

&'lo ; sick industry xnd an amendment has to k c AT' . 
Section 16 (2) (b) of the Andhra Pradesh Gener~ / 
Act, 1957. I i 
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. Science and Technalo~.  . 

AND= PRADESH ACTS, ORDJNANCES 
AND REGWLATlQNS Etc. 

The following Act of the Andhra Pradcsh Legislative 
Assembly received the assent of the Governor on the 20th 
April, 2002 and the said assent is hereby first published on 
the 22nd May, 2002 in the Andhra Pradesh Gazeme for 
general information :- 

. ACT No. 11 OF 2002. 

AN ACT FURTHER TO AMEND THE ANDHRA 
PRAflESH GENEML SALES TAX ACT, 195 7. 

Be it enackd by the Legislative Assembly of the Stale 
of Andhra Pradesh in the Fifty-third Yearof the Republic of 

Shon tidc India, as follows :- 

1. This Act may be-called the Andhra Pradesh General 

Arn~ndment o r  Sales Tax (Second Amcnilment) Act, 2002. 
Sccljon 14 
ACI VI of  1957. 2. In the Andhra Pradesh General Sales Tax Ac< 1957, . 

in section 14, in Subsection (I), the second proviso shali 
be-omitted. 

KG. SBANKAR, 
Secretmy to Government, 

Legis fa five Afoirs B Justice (FACJ, 



Lmv Deprnnrenr. 
STATEMENT OF OBJECTS AND REASONS 

Assessments under the And hra Pradesh General Sales 
TAX A ct, 1957 have to be completed wilhin a period of 
three years from the cxpiry of the year, to which the 
assessment relates. 

In  view of the prop~sed itroduction of VAT with effect 
from 1-4-2002, a proviso was introduced, fkrther restricting 
the period of limitation for finalising assessments relating 
to the year 1999-2000 to two years and to one year for the 
assessments relating to years 2000-200 1 and 200 1 -2002. N s  
perthe national consensus, the introduction of VAT has been 
postponed by one year. 

In order to clear the huge pendency of assessments, it is 
now proposed to omit the proviso, which restricted the time 
period so that assessments could be cornplelted within the 
usual period of three years. 

The Bill seeks to achieve the above object. 

K VLJAYARAMA RAO, 



ANLP'HRA P M D E S H  ACTS. ORDINANCES AND 
REGULATIONS Etc. 

Tlie following Act of rhe Andhra Pradesh Legislative 
Assembly received the assent of the Governor on the 2 I s t  
December, 2002 and the said assent is hereby iirst published 
on thc 23rd Deccrnber, 2002 in the Andhra Pradesh Gazette 
for general information. 

Act No. 25 of 2002. 
AN ACT FURTHER TO AMEND THE ANDHRA 

PRADESH GENERAL SALES TAX ACT, 1957. 

Be i t  enacted by the Legislative Assembly OF the State Shon ~ i t I e  ant; 

of Andhm Pradesh in the Filly third Year of the Republjc of Commcncc- 

lndia as follows:- rneni 

1. (1) This Acr may be callcd the Arldhra Pradesh General 
Sales Tax Third Amendment) Act, 7002. 

(2) (i) seclion 2 shall be deemcd to have comc in  to force 
with effect on and from the I sl August, 1996; 

(ii) section 6 shall he deemed lo have come into force 
ivith effcct on and from the 12th December, 2001; and 

( i i i )  llle remaining provisions shall comc into force on 
such date as the State Government may, by notification in 
tl~r Andhra Pradesll Ganet~e, appoint. 

2. In the Aildhra Pradesh General Sales Tax Act), I957 Amcndrncni or 

(hereinaRerrcfcrred to as the principal Act), in  section 2, in seclion 2 ,  
in sub-section ( I ) ,  in clause (c), iu  Explanation IV, for the \'I or  1957. 

words "cach of the foIlo\~~ing persons and bodies who sells . 

or dispose o r '  . the jvords "each o f  the Folloi5,ing persons 
aud bodies wherher or not in the courst of business who 
sells or disposc of', sIlaIl be subsrimted. 

3. In section 5G of (he principal Act, after sub-section .AX. .. ..I[ of 
(3), the following sub-secrion shall be added, na~nely:- scci:. :- 



"(4) Nothing contained in sub-secction ( I )  shall appiy 
to a dealer, who purchases or receives goods from outside , 

the State forlhe purpose of usingsuch goods in the execution 
of works contract." 

Amcndmsnl o r  4. In section 13C of the principal Act, in sub-section 
scction 13C (31,- 

(i) in clause (a), for the expression "Rs. 250/-", the 
espressio~l "Rs. 5001- (rupees f ive hundred)", sl~all  be 
substituted. 

( i i )  in clause jb)? for the expression "Rs. 1,000/-", the h 

esprrssion "Rs. 3000i- (rupees three thousand)", sl la l l  be 
sr~bstiluted. 

Arncndrncnr or 5 .  In section 1GC of ?he principal Act, <or r l~e words 
section 16C "any amount of tax, penalty, interest", r l lc !vor.ds "any ! 

amount of tax Government Ioan exte~tded to the dealer due 1 
lo treating deferred tax nsdcemed to have been paid, penal$, 
intcrcst", sl~all  be subs~ituted. 

I 
I 

Amendmcn;ol. 6. in t l ie First Schedule to the pril~cipal Act, in  item 32, I 

. , 

ScIlcdulr.. in column (3) for the words "ar the poin; of last sale in ;hc 
Stare", thc words "At the point of first sale in the State", 
stiall be substituted. 

,'jnlundmcn( or 7- 111 the Third Scl~edule to the principal Act,-- - ' 
I n~ru  jchcdulc. (i) in iten? 2, i i ~  column (3), for t l ~ c  rvords "At t!le point 

of first sale in the State", the words "At every point of sale 
in the Slate", shall be substi(uted; 

( i i )  in itel11 ?A, in c o l u ~ ~ i n  (31, for the words "At 1l1e 
point oTfi~.st sale i f1 ille Stalc". lhe words "At eve!): point of 

' 

sale in the Sratc", shall bc substituted; 

(iii! a k r  Esplellnlio~~ TV, t t c  ibllorving Explantion, shall 
bc added; nan;ely;- 



"Explanation V:- For the purpose of items 2 and 2Am, 
lax to be paid at any point of sale other than first point of 
sale, shall be deterniined aRer deducting the tax levied on 
the turnover of tlie samc goods, nl lllc itnmedialcly preceding 
poi111 of sale". . 

K.G. SHANKAR, 
.Sco.errrr:r io I ; V I ~ L ' ~ I I I ? I ~ ~ I I .  

Lcgivlcr rive .-1 ffitit..~ & Ji/slice (IT1 C.2, 
Lt nlr D L ' I I I I ~ I ~ I ' C ; / .  



STATEMENT OF OBJECTS AND REASONS 

The existing definition of dealer is suikbly worded to 
incIudc all  bodies who make aay sales or dispose of any 
goods. A s  a mailer of abundant caution to protect the 
revenues, it is  proposed to amend rhe definition of dealer 
with retrospective effect Tram 1-8-96 so as to include a11 
the Government bodics inlo laxation net. Hence, it is 
2iop0sed to amend 5-ction 2(1) of ihe Act. 

Thc contractors cililnot be allowed lo make any inter- 
staie purchases of  p o d s  i f  tiley ivant tc cvme lrnder 
composi~io~t s c t c m r .  By putting such restrictions they b i l l  
have to make local purchzses thereby the stare's revenues 
ate protcctcd ar,d our t u  does not go to other states. Hence, 
it is proposed to inscrt a ne\v sub-section under Section 5(G) 
of thc Acr, as a similar provision is avaiiable in Karnataka 
Sales Tax Act also. 

To curb the tendency of non-issue of seles bills i t  is 
proposed ic  increase the quantum of penal9 in sub-bectian 
(3) (a) to Rs.500/- a113 in sub-secrion ( 3 )  (b) to Rs.300GI- 
by amending Sc:tion 13-C of thc Act. 

l ' h e  Sales Tax dues deferred undcr lhc dcferral scheme 
wou!d be treated as deemed to have been paid and in the 
said amount is also trealcd as iaterest 5cc Government loan., 
Under rile Section 16-C of the Act, first charge on the 
property of the dealcr is no1 created in respect of the said 
loan and that in the interestcfthc revenue, it i s  desirable to 
include ;he'same to avoid ambiguity and possible litigation. 
Hence, it is proposed to amend the Section 16-C of the Act, 
SO that the Govcn~menl dues are piotected. 

Orders were issued, amending column (3) agaisnt item 
32 in the Firsr Schedule to the Act relating to 'Bricks etc.' 
rfbnnging the point of Icvy from '12s~ sale' to 'firsl sale' t o  

-,asion of ~LK.  



In  order of levy lax on declared goods i.e. on Iron & 
Steel and scrap (Items 2 and 2A of 111 Schedule) with set 
off of tax at Inore thc~l one stage, it is proposed lo amend 
the entries in i!~e Third Scbcdule. 

The Bill sceks to achieile the above object. 
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